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LOK SABHA DEBATES

LOK SABHA

Tuesday, December 04, 2012/Agrahayana 13,1934
(Saka)

The Lok Sabha met at Eleven of the Clock

[Mapam SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

[English]

MADAM SPEAKER: Q. No. 141, Shri Mahendra
Kumar Roy.

Modernisation of Police Forces

+
*141. SHRI MAHENDRA KUMAR ROY:
SHRI BASU DEB ACHARIA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the strength of police personnel in
various States/UTs are adequate to check the rising crimes
in the country;

(b) if not, the action taken by the Government in this
regard;

(c) whether the policemen in various States/UTs
lack adequate training to counter a situation like the terrorist
attack in Mumbai and if so, the details thereof;

(d) whether latest weapons have been provided to
the police personnel to counter sophisticated weapons
like AK-47 used by the militants; and

(e) if so, the details thereof along with the funds
allocated and utilised by each State/UT under
modernisation of State police forces during each of the
last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRANY): (a) to (e) A Statement is laid on the
Table of the House.

Statement

(a) and (b) As per the data compiled by the Bureau
of Police Research and Development (BPR&D), the
sanctioned strength of total police force (civil and armed)
as on 1.1.2011 is 2,064,370 and the actual strength is
1,563,301 with a vacancy of 5,02,420. "Police” being a
State subject as per Vlith Schedule to the Constitution of
India, it is the responsibility of the State Governments to
fill up the vacancies in police forces. However, the State
Governments have been advised from time to time in
various fora by the Ministry of Home Affairs to fill up the
existing vacancies in the State Police Forces to deal with
law and order problems.

(c) It is primarily the responsibility of the State
Governments to impart training to State police personnel.
The State Governments organize training courses for its
police personnel in its police training institutions. Various
training programmes/courses are also organized by
BPR&D, army training institutes and central police
institutions for the benefit of the State police personnel.

(d) and (e) Under the Scheme for Modernisation of
State Police Forces (MPF Scheme), funds have been
provided to the State Governments, inter-alia, for acquisition
of modern weaponry. The Ministry of Home Affairs also
undertakes procurement of imported weapons for State
Police Forces by tagging it with the ongoing procurement
for Central Armed Police Forces (CAPFs). The details of
imported weapons procured/being procured by the Ministry
of Home Affairs for the State Police Forces/UTs from the
year 2009, 2010 & 2011 is given in the Statement at
Annexure-l. Besides this, funds have been released to
Ordnance Factory Board by the Ministry of Home Affairs
under the MPF Scheme for supply of weaponry items such
as INSAS, 9 mm Pistol, SLR 7.62 mm, 12 Bore Pump
Action Gun, etc. to State Governments. The details of
funds released by the Ministry of Home Affairs under the
MPF Scheme during the years i.e. 2009-10, 2010-11 and
2011-12 to the Ordnance Factory Board for supply of
weaponry items to State Police is given in the Statement
at Annexure-Ii.
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Annexure-|

SI. No. Year Name of the weapon Name of the State/UT Allocation/
distribution
1. 2009 MP-5A3 Delhi Police 95
Goa 10
Himachal Pradesh 23
2. 2009 Glock 17 pistols Delhi Police 385
Goa 350
Himachal Pradesh 557
3. 2010 ' AK-47 rifles States/U.Ts. 20248
4. 201 Glock -17 pistols States/U.Ts. 16,734
Glock-19 States/U.Ts. 7760
Goock-26 States/U.Ts 3641
SIG-556 Assault Rifles Guijarat 2220

SIG Pistol

UBGL

2011 SIG 551 Rifles

SIG 553 Rifles

Jharkhand, Meghalaya,
Madhya Pradesh and
Arunachal Pradesh 680

Guijarat, Arunachal Pradesh,
Bihar, Maharashtra and Rajasthan 341

Haryana, Maharashtra and
Madhya Pradesh 405

Maharashtra & Arunachal Pradesh 180

Annexure-ll

Funds released by MHA to Ordnance Factory Board,

Kolkata under the Scheme for Modernization of
State Police Forces in the years, 2009-10,
2010-11 and 2011-12 for supply of
weaponry to State Police.

(Rs. in crore)

- Sl No Year Funds released to OFB
1. 2009-10 69.58
2. 2010-11 57.80

3.

2011-12 46.30

SHRI MAHENDRA KUMAR ROY: Madam, | am sorry
to point out that the hon. Minister has tried to avoid the
vital part of my question, which states, inter alia, ‘'whether
the strength of police personnel in various States/UTs are
adequate to check the rising crimes in the country'. | want
a specific reply to my question.

SHR! MULLAPPALLY RAMACHANDRAN: Madam,
the State Police force is in a position to combat any number
of crimes in the whole of the country. It is well equipped.

SHRI MAHENDRA KUMAR ROY: Madam, the answer
is not correct. We have some data. According to Bureau
of Police Research and Development, the report states
that on an average three cops are being deployed for one
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VIP, whereas oniy one cop is being deployed for 761
ordinary citizens. Reports also show that when there are
5,02,420 vacancies in the Police Department, 25 States
and UTs had, in the year 2010, deployed 50,059 police
personnel for protecting 16,788 VIPs, including Ministers,
MPs, MLAs, Bureaucrats and Judges.

Madam, this is the attitude of the UPA-Il Government
towards the lives of common taxpayers. It has no value for
the Government.

MADAM SPEAKER: Please ask the question.

SHRI MAHENDRA KUMAR ROY: My second
supplementary is that there is a report that adequate
number of police personnel is not being recruited from the
backward classes and backward areas. | want to know
from the Government the ratio of police personnel recruited
from the backward classes and backward areas.

SHRI MULLAPPALLY RAMACHANDRAN: Madam,
police and law and order is a State subject as per the
Seventh Schedule to the Constitution of India. It is the
primary responsibility of the State Government to
strengthen the police forces and to make recruitment to
the police force.

As such, from time to time, we are giving advisories
to the State Governments to fill the vacancies in the
respective States and many of the State Governments are,
in fact, fulfiling the advisories being given by the Central
Government.

SHRI BASU DEB ACHARIA: Madam, the police-
population ratio is coming down year after year because
recruitment is not taking place. The fund which was
allocated to the State Governments for the modernisation
of police force, for the training of police personnel - many
of the States have the figures of utilization of the funds
provided by the Central Government for the modernisation
of police force - has not been utilized and because of
acute shortage of police personnel, to the extent of five
lakh vacancies, throughout the country, the incidents of
crime are increasing day by day.

There is shortage of police personnel; there are
large number of vacancies; training is not being imparted.
Even after providing fund, the fund is also not being utilised
for the purpose of modernisation of police force. | would
like to know from the Home Minister whether the Central

AGRAHAYANA 13, 1934 (Saka)
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Government has any mechanism for monitoring all these
aspects of police force in our country.

SHRI MULLAPPALLY RAMACHANDRAN: Madam,
the Bureau of Police Research and Development (BPR&D)
has given the figure that there are five lakh vacancies in
the police force in the various States. As | have stated
earlier, we are making sincere efforts to advise the State
Governments to fill the vacancies in various States. Many
of the State Governments are, in fact, cooperating with the
Centre to fulfil the promises.

The police population ratio sanctioned is 173 police
personnel per one lakh population; the present ratio is
131 police personnel per one lakh population. The States
have to fill this gap. Many of the State Governments are,
in fact, very serious about filing up the vacancies.

SHRI S.S. RAMASUBBU: Madam Speaker, the police
force in there in each and every State to maintain law and
order. For handling numerous problems, the police force
is inevitable in almost all the States. But, at the same time,
sometimes when emergencies arise in the States like
recently arised in Assam, it is very difficult to control the
situation. In that particular time, it is not possible for the
State Governments to manage such problems because
there are so many vacancies of police forces in the States.
in all the States, taken together, five lakh police personnel
are to be appointed. So, | would like to know whether in
emergency conditions, the Central Government is sending
the police forces to assist the State Governments. What
procedure the Central Government is adopting in sending
these police forces in such circumstances?

SHRI MULLAPPALLY RAMACHANDRAN: Madam, |
made it very clear in the beginning that 'Police’ is a State
Subject and the Central Government is supplementing the
efforts of the State Governments whenever an emergency
arises. When such a situation arises, definitely the Central
Government would be able to deploy our Central forces in
the respective States.

SHRIMATI BIJOYA CHAKRAVARTY: Madam Speaker,
there are inadequate police forces especially in the
international rivers bordering our country. There are only
five police personnel, that is, one St and four palice
constables. Clubbing three districts together, five police
personnel have been employed. As the rivers are used by
people illegally coming across the border, | would like to
know from the hon. Home Minister whether there is any
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proposal with the Home Ministiy to increase the police
personnel especially to guard the international rivers in
the North Eastern Region.

SHRI MULLAPPALLY RAMACHANDRAN: Madam,
the border area of country is guarded by Border Security
Force especially the Indo-Bangladesh border. The Border
Security Force is, in fact, doing its best to see that infiltration
from Bangladesh is resisted to a great extent.

[Translation]

SHRI REWATI RAMAN SINGH: Madam Speaker, the
Hon. Minister has given a list which contains the names
of States to which the aid has been provided alongwith the
nature of aid provided to each State. Uttar Pradesh is the
biggest State in India. UP has a population of 20 crore, i.e.
one Sixth of our total population. But the Government has
not provided any help to UP for modernisation of police
force. | want to know why so? Why UP has been left? The
Government has given to other States but why not to Uttar
Pradesh?

[English]

SHRI MULLAPPALLY RAMACHANDRAN: Madam, |
do not think that the question raised by the hon. Member
is relevant because we do not discriminate between one
State and the other. This criteria is being decided by the
BPR&D and according to that criterion, we are extending
financial support to the respective States. There is
absolutely no discrimination at all between one State and
the other.

[Translation]

SHRI JAYANT CHAUDHARY: Madam Speaker, under
one famous Prakash case the Hon. Supreme Court gave
direction to all the State Governments in 2006? Main
purpose of the said directive was to check politicisation of
police force. In my State | find people holding responsible
positions keep an eye on police stations and they interfere
in its functioning. The hands of senior police officers are
tied. Very quickly they get transfers. In my districts, 6-7 SPs
have been changed since | became an MP. ...(Interruptions)
the Central Government is providing financial assistance
to the States for carrying out police reforms. Why can't we
ask the State Governments to follow directions given under
Prakash case and enact model police laws suggested by
the Centre and then assistance should be given. It is my
question.

DECEMBER 04, 2012
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[English]

SHRI MULLAPPALLY RAMACHANDRAN: Madam,
the directives, given by the hon. Supreme Court in Prakash
Singh case, have been honoured by the Central
Government. In fact, we are fulfiling all the directives
given by the hon. Supreme Court one by one.

[Translation]

SHRI REWATI RAMAN SINGH: Madam Speaker,
the hon. Minister has not given complete reply.
...(Interruptions)

MADAM SPEAKER: We have come to another
question.

...(Interruptions)
[English]

MADAM SPEAKER: Q. 142, Shri Bansa Gopal
Chowdhury — Not present.

Shri Ganeshrao Nagorao Dudhgaonkar — Not
present.

Sale of Surplus Food Stocks

+
*142. SHR! BANSA GOPAL CHOWDHURY:
SHRI GANESHRAO NAGORAO
DUDHGAONKAR:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government allocates foodgrains
for bulk consumers under the Open Market Sales Scheme;

(b) if so, the details and the objectives thereof;

(c) whether the Government has decided to sell 10
million tonnes of "surplus” food stock to bulk consumers
like flour millers and biscuit makers through auction under
the said scheme;

(d) if so, the details thereof; and

(e) the extent to which it would help to control the
food prices and dispose of the burgeoning food stocks?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(PROF. K.V. THOMAS): (a) to () A Statement is laid on the
Table of the House.
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Statement

(a) to (d) Yes, Madam. Government has approved
sale of foodgrains through Food Corporation of India (FCI)
by tender process for bulk users/traders under Open Market
Sale Scheme (OMSS). Starting from July 2012, 95 lakh
tonnes of wheat has been allocated to FCI for tender sale
to bulk consumers/traders. Foodgrains are allocated under
OMSS to moderate their prices in open market by increasing
their availability and to offload the surplus foodgrain stock
available in the Central Pool.

(e) Sale of wheat will bring down the central pool
stocks to the extent of actual sales under the scheme as
sale of wheat under OMSS is over and above the normal
allocations made by Government under Targeted Public
Distribution Scheme (TPDS) and Other Welfare Schemes
(OWS). Sale of wheat under OMSS is expected to moderate
wheat prices in the open market by increasing availability
of wheat in the open market to the extent that the prices
might have risen if more stocks were not made available.

[Translation]
MADAM SPEAKER: Shri Haribhau Jawale.

SHRI HARIBHAI JAWALE: Madam Speaker, the
Government has released 95 lakh tonne wheat in open
market. It is a good decision. But, | want to say that 50 lakh
tonne wheat was getting rotten in rain as there was no
space to store it. | want to know, out of 95 lakh tonne
wheat, how much wheat is of good quality and how much
of poor quantity? The quantity of wheat purchased by the
traders out of it and at what price they have purchased?
Other countries are still demanding our wheat but we have
banned exports. If we get good price in export then why
it has been stopped? What is the reason?

MADAM SPEAKER: Shri Haribhau Jawale.
[English]

PROF. K.V. THOMAS: Madam, hon. Member has
raised a number of issues. | will try to answer them one
by one.

One issue is regarding the wastage and rotting of
food grains. In the year 2002-03, the quantity of damaged
food grains was about 1.35 lakh tones,whereas in 2012-
13, upto November 2012, the figurewas only 0.014 lakh
tones. Now, when we are procuring almost 80 or 81 million

AGRAHAYANA 13, 1934 (Saka)
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tonnes of food grains, we come down from that level. We
are distributing about 62 million tonnes through PDS and
welfare measures. The damage has come down to 0.014
lakh tonnes. So, FCl and Government of India have taken
all measures so that no rotting of food grains takes place
in the country. That is number one.

Secondly, we have got a record production and a
record procurement. In 2001-02, our production of wheat
was 727 lakh tonnes and we procured about 190 lakh
tonnes, and MSP was Rs.620. Now, after about ten years,
our production has gone up, and as per the Fourth Estimate
in 2012 it is 939.03 lakh tonnes. Our procurement was a
record one - 380 lakh tonnes. This year we have procured
about 82 million tonnes of wheat and rice. During the
procurement of wheat, we had a major problem; about 69
lakh tonnes which was kept in katcha had also been
transferred, and there is no damage.

Coming to the capacity, about five years back we
started with about 55 to 60 lakh tonnes of capacity, which
had now gone up very much and we were able to store
almost all the food grains which came to FCI. Now, the
situation is this. When MSP is going up, when the bonus
is being declared by many States, the private players are
not coming into the market. As a result, we had produced
about 37 percentage of what had been produced in the
country. Usually, it is between 27 and 30 per cent.

Now, coming to the OMSS bulk scheme rates,
Madam, we have taken a policy decision by which in the
producing States like Punjab and Haryana, it is MSP plus
the State tax. In the consuming States like Kerala, Tamil
Nadu, that is for the southern States, it is MSP plus the tax
of the State from which it is being procured plus the freight
charges. This is the procedure which we have.

Now, we are releasing specially wheat to.the bulk
consumers on demand. The Cabinet has agreed to release
first about 30 lakh tonnes. It has already been released.
Now, we are going to release 65 lakh tonnes to the bulk
consumers and 10 lakh tonnes of wheat and rice through
retail scheme in States.

Madam, we are also exporting wheat. There is a
private export under OGL, which is taking place in the
country. About 73 lakh tonnes of non-basmati rice has
been exported. Nearly 27 lakh tonnes of wheat has been
exported. From the Central Pool, as per the Rangarajan
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Committee Report, we have ailowed two million tonnes,
which is already going out and we are getting a record
price. We started with about Rs.240 to Rs.245, which has
gone to Rs.345.

SK. SAIDUL HAQUE: Madam, the hon. Minister in
his reply stated that the Government allocated food grains
for the bulk users under the Open Market Sale Scheme,
and the purpose is to control and moderate the open
market price. But what is the ground reality? Has it been
able to moderate and control the price in the open market?
It is not. The price of food grains has risen to an upper
level. That is why, my specific question to the hon. Minister
is whether the Government is planning to introduce
universal Public Distribution System so that the price in
the open market can be controlled and moderated. That
is my question.

PROF. K.V. THOMAS: Madam, as | said in my answer
to the first question, every year MSP is going up. In 2001-
02, MSP for wheat was Rs. 620. Now, it has gone to
Rs. 1,285. Similarly, about rice in 2002-2003, it was
Rs. 560 and Rs. 580. Now, it is Rs. 1,110 and Rs. 1,210.
The bonus is also being declared. So, once the MSP goes
up, once the bonus is declared, naturally the market price
will also go up. This is a factor that is inherent in the MSP.
...(Interruptions)

[Translaton]

SHRI GANESH SINGH: The procurement price of
wheat is much below its production cost. ...(Interruptions)

MADAM SPEAKER: Let the Minister reply. You sit
down.

...(Interruptions)
[English]

PROF. K.V. THOMAS: Madam, it is not in my control.
When the MSP goes up, | have no control over the price.
...(Interruptions)

[Translation]

MADAM SPEAKER: You too, will get a chance to
speak. Please sit down.

...(Interruptions)

DECEMBER 04, 2012
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[English]

PROF. K.V. THOMAS: Secondly, coming to the price
of rice, if you take Delhi, the price has almost been constant.
In the case of wheat, there is a slight increase in the price.
That is why we are releasing 75 lakh tonnes of wheat and
rice into the market; and that involves a subsidy of about
Rs. 4,000 crore apart from the subsidy of Rs. 99,000 crore
on the PDS. These factors have also to be considered.

[Translation]

SHRI RATTAN SINGH AJNALA: Madam, | want to
ask the hon. Minister why MSP of wheat has not
announced so far? Will the government announce it after
harvesting is over. This is strange problem also.

[English]

PROF. K.V. THOMAS: Madam, this is before the
Cabinet; and the prices will be announced immediately
after we get decision of the cabinet.

Regarding storage, a scheme to create a capacity of
about Rs. 181 lakh tones has been announced. This is
being implemented.

[Translation]

SHRI HUKMADEO NARAYAN YADAV: Madam, there
are many questions, but the basic question pertains to the
centralised system of storage of wheat. Under FCl's
centralised shortage system, the foodgrains get damaged,
losses are suffered, money is spent on transportation of
foodgrains. During Atalji's Government a 'Gramin Galla
Godam' scheme was launched. It was about creation of
godowns in packs by NCDC so that grains can be stored
in villages. And if any farmer wants to open a godown he
should be give 50 per cent subsidy. If, under the
decentralize scheme, godowns of 1000-1000 tonnes are
created in 6 lakh villages, then it will save transportation
cost. There will be less rotting of grains. It will be convenient
for farmers to sell their grains in nearby villages. It was
provided in the scheme that the farmers who opt for keeping
their wheat in the said godowns they can be given loan
upto 60 per cent value of their wheat. That system has
been stopped and again procurement has been assigned
to FCI. Corruption takes place in centralised system. Good
quality wheat will be sold in the market and rotten wheat
will be recorded as sold. Pilferage is another escape
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route. Wheat will be stolen but shown as eaten by rats. We
need to check these issues in centralised system. We
were talking about announcement of price of agri-produce.
A corporate house fixes the price of his products himseif.
But, the prices of farmers' produce are fixed by the
Government. The policy should be that the Government
fixes the price of produce of farmers and also the price of
factory products. Some balance should be maintained in
it and not that we sell our product very cheap and purchase
factory products at the price three times more than its
actual price. People are suffering under such dual policy,
what policy the Government praposes to follow for providing
us relief? ...(Interruptions)

MADAM SPEAKER: Listen to what Hon. Minister
says.

...{Interruptions)
[English]

PROF. K.V. THOMAS: Madam, | want to stress the
point that the damages have come down from 2.5 per cent
to 0.06 per cent. So, there is a lot achievements that we
have made in controliing the damages.

Coming to the Gramin Bhandaran Yojana Scheme
and Small Warehouses, under the Ministry of Agriculture,
still there are a large number of schemes that the
Government of India can implement. Fund is available.
Both the hon. Agriculture Minister and myself are
continuously writing to the State Governments to make
use of those schemes so that small godowns come in the
villages. These schemes stili exist. ...(Interruptions)

MADAM SPEAKER: This will not go on record.
...(Interruptions)”

SHRI T.K.S. ELANGOVAN: Madam, the Government
has sold food grains by a tender process to the buik users
and traders. Selling food grains procured by the
Government to bulk users is understandable whereas
selling food grains to traders amounts to the Government
being a middle man in between the trader and the producer.
So, | want to know whether the Government will stop
selling food grains to the traders because the Government

*Not recorded.
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procures it at a lower price and the trader is going to sell
it at the market price only. Even the trader will not reduce
the prices because he has obtained the rice or he has
purchased the rice at a lesser price.

Further, there are issues with regard to price rise,
particularly food grains. Instead of selling these food grains
to consumers and traders, whether the Government will
come out with a scheme of a Universal Public Distribution
System so that this can be distributed to the poorer sections
and middle income group in the whole of the country?

PROF. K.V. THOMAS: Madam, at present we are
considering implementation of the Food Security Bill is
brought to this House. That Bill is now before the Standing
Committee and it is being examined. There is discussion
with various organizations at stake.

Now, coming to the Government, that is, the FCI
purchasing food grains from the farmers at the MSP price
and bonus, the FCI has no option other than purchasing
because the farmers are coming with food grains. It is true
that the traders are not intervening. They are waiting for
the Government to purchase and then give it to them at a
subsidized rate. But there are two or three probiems. One
is, as has been pointed out by some of the Members, the
price of atta and wheat is rising up because the private
traders are not releasing it to the market. And, second is,
we are procuring more than what is needed for the PDS
and welfare measures, which is about 62 million tonnes.
We have bought 82 million tonnes. We have to manage
it. So, looking into all these matters, we have a scheme for
the bulk distribution to the traders and miliers in which we
are getting the price, the State taxes of the producing
States and the transportation charges. This is what we are
doing now.

SHRI T.R. BAALU: Will you avoid facilitation to the
traders? That is the question.

PROF. K.V. THOMAS: | understood it. But | am telling
about the overall position in the country. If | do not release
some quantity of food grains to the millers and traders,
then these food grains and atta will not be available. This
is my first point. Second, | would have a huge stock. |
cannot limit my purchase when the farmers are coming to
FCl depots. Every State Government is coming to us
requesting us that we purchase. This is the situation in the
country.
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[Translation]

SHRI MOHINDER SINGH KAYPEE: Madam | am
grateful to you for allowing me to ask Supplementary
Question. Punjab is a wheat producing and consuming
state. But the flour mills in Punjab are getting wheat in
Punjab dearer by Rs. 200, whereas, in neighbouring states
like Haryana, Rajasthan, other states they get wheat
cheaper. | want to know about this disparity why they get
wheat cheaper in other States, but, dearer in Punjab?
What steps the government proposes to take for removing
the said disparity?

[English]

PROF. K.V. THOMAS: Primarily, when the millers
and traders in the producing States come to the market,
when food grains are reaching the market, what is
happening is that during the procurement period, these
traders and millers are not participating and thus FCI has
to procure a large quantity. So, we have taken a policy
decision. By that policy, in the case of States of Punjab,
Haryana, Uttar Pradesh and the Union Territory of
Chandigarh, it is the MSP price plus the States' taxes. |
know the State's tax in Punjab is to the tune of 14.5 per
cent. | have no control over that. That tax they have to pay.
That is one of reasons for it. If the | State Government of
Punjab withdraws or reduces their State's taxes, prices will
come down.

Implementation of Ray
+

*143. SHRI S. ALAGIRI:
SHRI RADHE MOHAN SINGH:

Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) the number of proposals received from various
States for inclusion of cities/towns and providing funds
under the Rajiv Awas Yojana (RAY), State-wise;

(b) the steps taken to accelerate the implementation
of the said Yojana, to achieve 'slum free India’ along with
the suggestions and comments received from the States
in this regard;

(c) whether it is mandatory for private developers to
reserve 35% of their dwelling units for Economically
Weaker Section (EWS) under the RAY,

(d) whether the Planning Commission has raised
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any objections in the implementation of the Yojana; and

(e) if so, tine details thereof and the action taken by
the Union Government to resolve those objections?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI AJAY MAKEN): (a) to (e)
A Statement is laid on the Table of the Sabha.

Statement

(a) In pursuance of the Government's vision of
creating a Slum-free India, Rajiv AwasYojana (RAY) has
been launched on 02.06.2011.

Under Rajiv Awas Yojana, Central Assistance will
be extended to States that are willing to assign property
rights to slum dwellers and undertake reservation of land/
Floor Area Ratio (FAR)/dwelling units for Economically
Weaker Sections (EWS)/Low Income Groups (LIG), earmark
25 per cent of municipal budget for basic services to the
urban poor/slum-dwellers and bring in legislative
amendments and 2 policy changes to redress land and
affordable housing shortages for the urban poor. Fifty per
cent (50%) of the cost of provision of basic civic and social
infrastructure and amenities and of housing, including rental
housing and transit housing -for in-situ redevelopment in
slums - would be borne by the Centre. However, for the
North Eastern and Special Category States the share of
the Centre would be 90%, including the cost of land
acquisition, if required.

The Phase | of Rajiv Awas Yojana, which is for a
period of two years from the date of approval of the scheme,
i.e. till June 2013, is currently under implementation. This
is the preparatory phase of RAY to undertake preparatory
activities and pilot projects.

The details of proposals from States/UTs for inclusion
of cities/towns under RAY State/UT-wise are at
Annexure-l.

The details of proposals from States/UTs for sanction
of pilot projects State/UT-wise are at Annexure-Il.

(b) RAY is currently in the preparatory phase. For
accelerating implementation of the scheme, the Ministry of
Housing & Urban Poverty Alleviation has taken the
following steps:

i. 100% central assistance is provided to States to
undertake preparatory activities under RAY such as
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slum survey, GIS mapping of slums, GIS-MIS
integration, preparation of Slum-free City Plan of
Action and Pilot Detailed Project Reports. Rs.99.98
Crores have been released to States/UTs so far for
preparatory activities.

ii. Guidelines have been issued to States/UTs for
facilitation of preparatory activities under RAY. These
include: Guidelines for Slum Survey; GIS Mapping,
MIS development and Integration of GIS with MIS;
Community Participation; Preparation of a Slum Free
City Plan of Action; Preparation of Pilot Projects/
Detailed Project Reports; Draft Model Property
Rights to Slum Dweilers Act, 2011; Draft Model
Provisions for Reservation of 20-25% Developed
Land for EWS/LIG housing in all housing projects,
public and private.

iii. Periodic capacity building and training activities have
been undertaken at national, regional, state and
city levels through resource centres.

iv. Periodic review meetings have been held at national/
regional/state/city level with the concerned State
Government officials to expedite Slum-free City Plans
of Action and Preparation of Detailed Project
Reports.

To speed up preparatory activities and accelerate the
implementation of RAY, a National Conference of State
Ministers of Housing, Municipal Affairs/Local Self
Government on RAY was held on 30th July 2011 to
deliberate on the various aspects of effective
implementation of RAY. 10 National Level workshop-cum-
training programmes and 37 State/City Level workshop-
cum-training programmes have been conducted by the
Ministry of Housing & Urban Poverty Alleviation with the
involvement of resources centres in connection with
orientation/training of 2407 State and City Level
functionaries for preparation of Slum Free City Plans and
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Detailed Pilot Project Reports.

Minister of Housing & Urban Poverty Alleviation has
addressed Chief Ministers of States to accelerate
preparatory activities for RAY and implement the scheme
effectively.

State Governments have made the following
suggestions for effective implementation of Rajiv Awas
Yojana:

i. Transfer of property rights to the people residing
in tenable slums through a policy initiative rather
than legislative instrument;

it. Reconsideration of reservation, through a legal
instrument, of 20-25% land in all housing
projects, whether private or public, for low income
group and economically weaker section;

iii. Enhancement of Central share under RAY from
50% to 80%; and

iv. Policy on development of slums on Central
Government lands.

(c) RAY guidelines matdate reservation of 20-25%
of developed land for EWS/LIG housing in .every new
public/private residential development with a system of
cross subsidization. This reform translates into Floor Area
Ratio (FAR) and dwelling units depending upon the
prevailing Town Planning Haws and Zoning regulations of
the respective States/UTs. Reservation of 15% of residential
FAR or 35% of dwelling units for EWS/LIG categories,
whichever is higher in all future housing projects, taking
into account reservation at (i) land development approval
stage and (ii) housing development approval stage
together, is envisaged under revision of RAY Guidelines.

(d) No Madam.

(e) Does not arise.

Annexure-|
Proposals received from States/UTs for inclusion of Cities/Towns under the preparatory phase of RAY - for
preparation of Slum Free Plan of Action elc.

Sl. No. States Cities originally approved Additional cities Remarks
requested for by
the State Govt.
1 2 3 4 5
1. Andhra Pradesh Hyderabad, Visakhapatnam, Vijayawada, Tirupathi, Ramagundam Approved
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1 2 3 4 5
Guntur, Nellore, Kurnool, Rajamundry, Warangal,
Kakinada
Nizamabad, Kadapa, Progress of
Ananthapur, Eluru, Preparatory
Khammam, activities
Machilipatnam, in cities
Ongole, Nalgonda, already
Dharmavaram, approved to
Suryapet, Chirala, be reported.
Sangareddy,
Kandukur, Zaheerabad,
Janagoan, Yellandu,
Venkatagiri, Siddipet.
2. Arunachal Pradesh Naharlagun, ltanagar
3. Assam Guwahati - -
4. Bihar Patna. Gaya-Bodhgaya, Bhagalpur, Muzaffarpur - -
5. Chhattisgarh Bhilai Nagar, Raipur, Bilaspur, Korba - -
6. Delhi Municipal Corporations of Delhi - -
7. Goa Mormugao, Panaji, Margac - -
8. Gujarat Ahmedabad, Surat, Vadodara, Rajkol, Jamnagar,
Bhavnagar, Bharuch, Porbandar
9. Haryana Faridabad, Panipat, Yamunanagar Ambala, Panchkula, Approved
Karnal, Rohtak
and Hisar Recently
Gurgaon received
10. Himachal Pradesh Shimla - -
11. Jammu and Kashmir  Jammu, Srinagar, Anantnag, Udhampur, Kargil, Leh Approved
Baramulla, Kathua
12. Jharkhand Jamshedpur, Dhanbad, Ranchi, Bokaro Deoghar, Dumka, Progress of
Steel City Hazaribagh, Medininagar, Preparatory
Chaibasa and Giridih activities
in cities
already
approved to
be reported.
13. Karnataka Bangalore, Mysore, Hubli-Dharwad, Shimoga, Tumkur Approved
Mangalore, Belgaum, Gulbarga
Davanagere, Bellary
14. Kerala Kochi, Thiruvananthapuram, Kozhikode, Kochi Urban Kochi city
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1 2 3 4 5
Kannur Kollam, Thrissur Agglomeration already
included
15. Madhya Pradesh Indore, Bhopal, Jabalpur, Gwalior, Ujjain, Sagar 26 additional cities  All Municipal
with population  Corporations,
more than 1 lakh Neemuch and
as per 2011 Chhindwara
Census. approved
16. Maharashtra Greater Mumbai, Pune, Nagpur, Nashik, Aurangabad, Chandrapur Approved
Solapur, Bhiwandi, Amravati, Kolhapur, Sangli-Miraj, and Latur
Kupwad,Nanded-Waghala Malegaon, Akola Jalgaon,
Ahmednagar, Dhule
17. Manipur Imphal - ~ -
18. Meghalaya Shillong - -
19. Mizoram Aizawl, Champhai, Kolasib, Lawngtlai, Lunglei, Mamit, - -
Saiha, Serchhip
20. Nagaland Kohima, Dimapur ‘ - -
21. Odisha Bhubaneswar, Puri, Cuttack, Raurkela, Brahmapur, Sambalpur Approved
Sambalpur
Balasore, Baripada, Progress of
Jharsuguda, Preparatory
Paradeep, Angul, activities in
Kalinganagar cities already
{Jajpur) approved to
be reported.
22. Pudducherry Pondicherry Ozhukari - -
23. Punjab Ludhiana, Amritsar, Jalandhar, Patiala, Bhatinda Batala, Jalalabad Approved
Qadian and Comments
Dhariwal from State
Government
sought.
24. Rajasthan Jaipur, Jodhpur, Kota, Bikaner, Ajmer, Udaipur Bharatpur & Alwar Approved
25. Sikkim Gangtok Jorethang, Namchi, Approved
Rangpo, Singtam
26. Tamil Nadu Chennai MCorp, Coimbatore, Madurai, Tuticorin Approved
Tiruchirappalli, Salem, Tiruppur, Tiruneiveli,
Erode, Vellore
27. Tripura Agartala Kohwai Progress of

Preparatory

activities in.
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28.

29.

30.

31.

32.

33.

34.

Uttar Pradesh

Uttarakhand

West Bengal
Daman and Diu

Dadra and
Nagar Haveli

Andaman and Nicobar

Lakshadweep

Agartala to be

reported.
Kanpur, Lucknow, Agra, Varanasi, Meerut Rampur, Approved
Allahabad, Ghaziabad Bareilly, Aligarh, Etawah,
Moradabad, Gorakhpur, Jhansi, Saharanpur, Kannauj
Firozabad, Muzaffarnagar, Mathura,
Shahjahanpur, Noida
Dehradun, Nainital, Haridwar Rishikesh, Roorkee, Comments
Manglaur, Almora, from
Pithoragarh, Bageshwar, State

Doiwala, Laksar, Government

Jhabrera, Landhaura, sought

Champawat, Lohaghat,
Dharchula, Didihat,
Gangolihat, Banbasa,

Tanakpur and
Cantonment

areas Clement Town
(Dehradun), Ranikhet

Kolkata, Asansol, Durgapur, Siliguri Jalpaiguri and Murshidabad Approved

Daman, Diu

Silvassa, Amli

Port Blair

Amini, Kavaratti, Minicoy

Annexure-ll

Status of RAY Pilot Projects which are under appraisal or referred to State Governments for revision

Sl. No. Name of States

Name of Project towns

Current Status

2

3

4

Himachal Pradesh

Andhra Pradesh

Pilot DPR of Krishna Nagar Slum,
Municipal Corporation Shimla.

Pilot DPR of Surya Teja Nagar, Greater
Visakhapatnam Municipal Corporation.

Pilot DPR of NSC Bose Nagar at Vijayawada.

Revised DPR awaited from
the State Government.

Under appraisal.

Revised DPR awaited from
State Government
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1 2 3 4
4 Tamil Nadu Pilot DPR of Chennai - relocation to Athipattu Revised DPR awaited from
State Government
5 Rajasthan Pilot DPR of Alwar and Duasa. Under appraisal
6 Pilot DPR of Rental to Ownership Housing
Scheme at Kota (Rajasthan) Under appraisal
7 Chhattisgarh Pilot DPR of Night Shelter in Raipur City, Chhattisgarh Revised DPR awaited
from. State Government
8 Gujarat Pilot DPR of Ahmedabad. Revised DPR awaited from
State Government
9 Odisha Pilot DPR of 10 Slums, Cuttack. Revised DPR awaited from
State Government
10 Pilot DPR of Mandap Basti CS Pur Revised DPR awaited from
Cluster, Bhubaneswar. State Government
1. Pilot DPR of Panda Kudia Revised DPR awaited from
& Patia Jali Munda Sahi, Bhubaneswar. State Government
12. Pilot DPR of Patharabandha Slum Cluster Revised DPR awaited from
Redevelopment Project, Bhubaneswar. State Government
Mabharashtra Pilot DPR of Sium Rehabilitation at Anand Under appraisal
Nagar (P), Thane (E), Maharashtra.
14. Pilot D PR of Sium Rehabilitation at Rabodi-1, Under appraisal
Thane, Maharashtra.
15. Delhi Pilot DPR of Transit Accommodation of 5 Under appraisal
Bedded dormitory at Kanjhawala, Delhi.
16. Pilot DPR of Transit Accommodation of 10 Bedded
dormitory at Kanjhawala, Delhi. Under appraisal
17. Amnachal Pradesh Pilot DPR of Rental Housing, ltanagar. Revised DPR awaited from
State Government
18. Pilot DPR of Rental Housing, Naharalgun. Revised DPR awaited from
State Government
19.  Madhya Pradesh Pilot DPR in Bhopal city. Revised DPR awaited from
State Government
20. Pilot DPR in Ujjain City. Revised DPR awaited from

State Government Revised
DPR awaited from State
Government

21, Tripura Pilot DPR in Khowai town, Tripura
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RAY Pilot Projects Sanctioned

Sli. No. State City Name of the Project
1 2 3 4

1. Andhra Pradesh Hyderabad Pilot DPR of Kesava Nagar Slum; In-situ
redevelopment, GHMC.

2. Madhya Pradesh Indore Pilot DPR of Identified Slums (Mahadev Nagar,
Indrajeet Nagar, Anna Bhau Sathe Chikitsak
Nagar-2, Nipaniya Gram Kakad, Anna Bhau Sathe
Chikitsak Nagar-1 and Rahul Gandhi Nagar
(Bajrang Nagar).

3. Madhya Pradesh Jabalpur Pilot DPR of Identified Slums (1 Behind MLB
School, 2 Sarra Peepar, 3 Choudhari Mohalla, 4
Ravi Das Nagar).

4. Madhya Pradesh Gwalior Pilot DPR of Identified Slums (Sharma Farm 2,
Sharma Farm No.1 Shanti Nagar Ward No.-21,
Cancer Pahadi, Mehelgaon Ki Pahadi).

5. Madhya Pradesh Sagar Pilot DPR of identified Slums (Slum near Kishor

6. Kerala Thiruvanantha puram
7. Odisha Bhubaneswar

8. Rajasthan Jaipur

9. Andhra Pradesh Vijayawada*

10. Mizoram Aizawl*

11. Odisha Bhubaneswar*

12. Chhattisgarh Raipur*

Nyayalay, Slum behind Khurai Bus Stand and
Kasai Basti).

Pilot DPR of Mathipuram Colony, Vizhinjam,
Thiruvananthapuram, Kerala.

Pilot DPR of Rangamatia Cluster Improvement
Project, Bhubaneswer, Odisha. '

Pilot DPR for Kiron ki Dhani Slum, Jaipur,
Rajasthan.

Pilot DPR of Dhall Mill Area Slum In-situ
Redevelopment, Vijaywada Municipal Corporation.

Pilot DPR for Zuangtui, Aizawl, Mizoram.

Pilot DPR for Mahisakhala Slum Cluster
Improvement Project, Bhubaneswar, Odisha.

Pilot DPR for Lalganga Slum, Raipur, Chhattisgarh.

*Recently approved.

SHRI S. ALAGIRI: Madam, Rajiv Awas Yojana
advocates a 'whole city, all slums, whole slum' approach.
This approach strengthens the weaker sections among
the urban population.

| congratulate the UPA-Il Government to have
introduced this scheme for slum redevelopment. | want to

know through you the State Governments participation,
suggestions and comments to implement the said Yojana
to achieve 'slum free India'.

SHRI AJAY MAKEN: Madam, Rajiv Awas Yojana
was started last year in July. So far we have sanctioned
12 projects and 21 projects from different State
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Governments are pending for evaluation before the
Ministry. So far we have sanctioned Rs.446.22 crore of
projects, which will translate into 8400 number of dwellings.

SHRI S. ALAGIRI: I visited and inspected some
housing projects of the weaker sections promoted by the
Central and State Governments. The houses are very
weak. | asked the PWD officer as to why these houses are
so weak. The officer said: 'No, Sir, these are strong. These
houses will sustain 30 years'.

I asked the PWD engineer that your house, the PWD
Minister's house, MPs' and MLAs' houses are sustaining
more than 100 years but the houses for economically
weaker sections people sustain only for 30 years. But,
from his side there was no reply.

SHRI AJAY MAKEN: The hon. Member has asked a
very relevant question and has also given a very good
suggestion. | would like to inform the House and to the
Member through you, Madam, that this is one of the points
which was also taken up by the C&AG in his report. We
are, now, very seriously considering third party inspection
in all such projects in the future. Rajiv Awas Yojana Phase-
It is still under preparation and this is going to be a very
important aspect of Rajiv Awas Yojana Phase-Il.

Secondly, so far as the operation and maintenance
is concerned, which again is one of the issue wherein we
construct group housing for the poor, we have decided
that in the second phase, two per cent of the entire cost
for operation and maintenance would be borne by the
Centre, and for two per cent, we will ask the State
Governments to contribute. So, we would like to put four
per cent of the total project cost into a consolidated fund
for only looking at the operation and maintenance aspect.

Thirdly, we have formed a system, which is going to
be activated very shortly. We are calling it an Integrated
Poverty Monitoring System (IPMS). Through this, we are
also going to monitor the quality of construction in Rajiv
Awas Yojana.

[Translation]

SHRI RADHA MOHAN SINGH: Madam Speaker, the
poor directly benefit under Rajiv Gandhi Aawas Yojana. |
think more the Government spends on this scheme, the
lesser it is. The purpose of schemes such as MNREGS is
upliftment of poor. Many irregularities are taking place in
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MNREGA. It would be better if these irregularities are
checked and allocation under MNREGA is reduced and
more funds are spent on RGAY. It would definitely benefit
the poor families in India.

Madam, take the case of Uttar Pradesh. It is the
biggest State in India. As per the reply, big cities have
been covered under it, but in small cities the needs of poor
families are not being met. The benefit under the said
scheme is not available in districts like Ghazipur, Balia,
Chandoli, Jaunpur, whereas these are the most backward
districts in Poorvanchal. In small cities in UP, wherein
poverty is more, the need is also more. | want to know by
when a scheme is likely to be introduced covering with big
and the small cities?

SHRI AJAY MAKEN: Madam Speaker, in
conceptualisation of Phase-2 of Rajiv Gandhi Aawas
Yojana, we are covering all the cities in each State. Under
Phase-1 cities having population of .3 or say more than 3
lakh population were covered. But for phase-2 we are
changing the criteria. We are going to cover all the cities.

Arrangement has been made to see that the number
of cities in phase two may be included in that. For this
purpose the entire scheme has been divided in two parts
with a view that all the cities get the benefit according to
the proportion of population living in cities. Cities having
a popuiation of over 5 lakh wili be earmarked half of the
amount in phase 2 of Rajeev Awas Yojana. While the
other half of the amount will be earmarked for cities having
population of less than 5 lakh. It is for the States to decide
the beneficiary cities, quantum of amount and mode of
payment. We had allocated project wise funds under
JNNURM Phase 1. Now we are making a slight change
in that. We are giving 100 per cent fund to the State. States
will not be aobliged to pay any amount. They will have to
formulate cities specific plan of action having two parts.
One part for existing slums and the way they are to be
rehabilitated so that slums may not come up in future. The
plan and policy has to be made for this purpose. We want
that every city formulate two plans one for slum eradication
and the other for slum rehabilitation and put up its demand
for money for each project after having prioritized the
same. As per our calculations there is a shortage of 18.78
million urban houses in the entire country at present. We
require an amount of rupees seven and a half million
crores to make good this shortage alone. We cannot expect
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the entire money to come from the Government so have
made provision for private sector's participation in it allowing
poor people to purchase the unit. Of course, he would be
provided credit for the same. Alongwith private sector,
Government and local bodies would also join in this effort.
All these three things shouid move simuitaneously.
Therefore, we are attaching a condition for phase 2 of
Rajeev Gandhi Awas Yojana to the effect that among 35
per cent dwelling units or 15 per cent FAR whichever is
more will have to be reserved for economically weaker
sections and LIG by the Group Housing or the builder
whoever happens to construct these units. To make the
purchase easier from the market, Central Government has
introduced credit risk guarantee fund scheme and the
Government has put rupees one thousand crores with the
trust for this purpose. It will work as coliateral security.
Loan upto Rs. 5 Lakh will be available to any poor without
collatera! security. 1t will help him purchase the house. We
have put this scheme in a manner that an amount of
approximately Rs. 60 thousand crores will be available in
market through Bank under this scheme to help the poor
to purchase this house. In addition to this Rs. 30 thousand
crores have been set aside by us which we will directly
give to the State Governments. It will be the Central
Government share and the amount equal to that will have
to be given by the State Governments themselves. We are
giving Rs. 60 thousand crores over and above this to
enable the cities to make their own EWS and LIG. Taken
together these two, this strategy is made for providing
easy loans and credit facilities to the poor by private and
public sector. This is aimed at meeting this shortage
{housing).

SHRI VIRENDRA KUMAR: Madam, the Rajeev
Gandhi Yojana has been made to make India slums free.
Cities like Bhopal, Ujjain, Gwalior, Indore and Sagar of
Madhya Pradesh have been included in it. According to
2011 census of Madhya Pradesh Government, Madhya
Pradesh has 26 cities where population is less than one
lakh, whether those 26 cities are proposed to be covered
in the second phase and phase in which Tikamgarh,
Chhatarpur, Satna and Naugaon are to be taken up?

SHRI AJAY MAKEN: | have expiained to the hon.
Members that all the cities of the country will be able to
qualify for our next phase. Of the 12 projects presently
approved by us, 4 belong to Madhya Pradesh which were
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named by the Hon. Member, they have already been
approved among the 12.

SHRI DARA SINGH CHAUHAN: Madam Speaker, |
would like to know from the Hon. Minister, through you in
the context of Government will to make India slum free. |
would like to say something particutarly with regard to UP
which happens to be the biggest State and also is the
most backward area. Now, only 18 districts of 72 districts
have been covered under the scheme while among the 54
districts particularly from eastern region which is backward
most area having 22 such districts which are the most
backward even today. Here, | would like to know whether
the State has been asked to submit any proposal for them
and if the proposal has not been received the reasons
therefor?

I would also like to know from the Hon. Minister that
the three districts of Uttar Pradesh namely Rampur,
Kannauj and Itawa which are considered to be the VIP
Distt. in the entire State and for sure, they will be the
preferred ones in the matter of electricity supply and in
respect of other facilities and no doubt in the matter of
housing those will be covered. So whether no attention
will be paid towards districts Azamgarh, Mau, Balia, Banaras
etc. whether you will ask the UP Government to submit
proposals for smaller districts of Eastern region and my
next question.

MADAM SPEAKER: How many gquestions you will
ask?

SHR!I DARA SINGH CHAUHAN: Hon. Minister, Sir,
so many schemes are there in the name of Rajiv Gandhi.
...(Interruptions)

MADAM SPEAKER: You have asked your question.

SHRI DARA SINGH CHAUHAN: When Uttar Pradesh
had Bahujan Party Government, Now if you really want to
make India slum free you emulate popular Kanshi Ram
Awas Yojana under which two rooms and toilet set was
provided at Rs. 3 lakh under BSP Government in Uttar
Pradesh. Whether Government is contemplating to follow
the Kanshi Ram Awas Yojana model to make India slum
free.

MADAM SPEAKER: Alright. Now enough. He has
resumed his seat.

...(Interruptions)
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[English]

MADAM SPEAKER: Nothing will go on record. All

this will not go on record.
...(Interruptions)*
[Translation]

SHRI AJAY MAKEN: Hon. Madam Speaker, Madam,
| want to inform the Hon. Member through you, as | have
already said that no city will be left out when we take up
phase-2 of Rajeev Gandhi Awas Yojana. We have said
that the cities with a population of over 5 lakh will be
automatically covered by it. In addition to this if the States
are interested in slum eradication from all the cities, they
prepare a plan for slum rehabilitation and submit before

us. They can get funds for that from us.

I would like to inform the Hon. Member, through you,
I am not aware as to what name they have to that scheme
in Uttar Pradesh. However, | would like to tell that we
provided finance to Uttar Pradesh for constructing 1 lakh
15 thousand 616 houses within the last 5 years. Central
Government sanctioned 3 thousand 678 crores to meet
the total project cost. This is what the Central Government

did during the last 5 years. ...(Interruptions)
[English]
MADAM SPEAKER: Nothing will go on record.
...(Interruptions)*
[Translation]

SHRI AJAY MAKEN: Uttar Pradesh Government
could construct merely 41 thousand 900 houses while we
have sanctioned funds to UP Government as project cost

for the construction of 1 Lakh 15 thousand and 616 houses.

DR. SANJEEV GANESH NAIK: Madam, | would like
to know from the Hon. Minister about the proposal relating

to my constituency Thane, in Maharashtra. | would like to

*Not recorded.
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be enlightened as to what is the minimum and maximum
space available to the Jhuggiwala under that scheme.
What will be the cut off date of the scheme? There are two
schemes namely SRS and Baimiki Awas Yojana are
already in force in Maharashtra. Different schemes have
different cut off dates. | would like to know as to what

Government is doing in regard to these things?

SHRI AJAY MAKEN: Madam Speaker, the carpet
area prescribed under EWS scheme ranges from 21 square
metre to 27 square metre. Two years time that is 2014 is
the cut off date for exhausting the units offered under the

scheme.

SHRI P. L. PUNIA: Madam Speaker, | am grateful to
you that you provided me an opportunity to ask question
on such an important matter. No doubt it is a very important
scheme. | would like to thank the hon. Minister for the
detailed reply given by him of the question. | had some
doubt over not covering small cities under the scheme
which has been cleared by him. | thank him again for this.
Land, and people without a roof on their head are available
in small cities, particularly Barabanki, which is represented
by me. Rajeev Gandhi Awas Yojana can be easily and

speedily implemented in small cities.

| want to know from the hon. Minister whether any
survey of cities in India has been conducted with a view
to assess the member of people who have no shelter and
who needed a shelter? | would also like to know whether
there is any scheme or assessment made about the time
by which the shelterless people are to be provided with

shelter.

SHRI AJAY MAKEN: Madam, | want to tell the Hon.
Member and the House that Committee was constituted
under the Chairmanship of Prof. Amitabh Kundu, which
assessed the housing shortage in the entire country. The
housing shortage in the entire country has been assessed
as 18.78 million houses in which .53 million that is 5 lakh
30 thousand people are homeless. This includes ,99 million

that is about 9 lakh 90 thousand such people who live in
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very frail houses under slum like conditions. This represents
mostly those who live in congestion. There are 14.99
million such houses who live in congestion, they are having
big families and they are compelled to live in lowly areas.
Rest of the houses are 80 years old which are called
obsolescence and which are causing housing shortage, |
mean to say that old houses are the cause of shortage of
housing units. They can be divided in five categories. The
scheme that we have formulated to solve the housing
shortage takes care of not only of rehabilitating slum
dwellers, but aiso those who are homeless. We are the
thinking of providing them shelters under National Urban
Livelihood Mission. Though it is not a part of the question,
1 would like to inform the hon. Member that we are providing
for constructing shelters for homeless under National Urban

Livelihood Mission.

SHRI MAHABAL MISHRA: Madam, we also wanted
to ask question on this. Several people had missed their

hands.

SHRI SHAILENDRA KUMAR: Madam, you kindly

order for a discussion on this subject.

MADAM SPEAKER: You please give notice. | will

allow the discussion.
...(Interruptions)

MADAM SPEAKER: You please give notice, | will

allow the discussion.
[English]

Development of Agriculture in

Backward States

*144. SHRI MOHD. ASRARUL HAQUE: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Government has formulated special
schemes for the development of agriculture in backward

States like Bihar, Jharkhand and Chhattisgarh;
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(b) if so, the details thereof;

(c) the funds allocated and released to these States

during each of the last three years; and

(d) the details of the success achieved in these

States as a result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (SHRI
TARIQ ANWAR): (a) to (d) A Statement is laid on the Table

of the House.

Statement

(a) to (d) Yes, Madam. In order to harness the
Potential of Eastern Indian Plains for enhancing agricultural
production, a programme "Bringing Green Revolution in
Eastern India (BGREI)" under Rashtriya Krishi Vikas Yojana
(RKVY) was announced in the Union Budget, 2010-11.
This programme is being implemented in the States of
Assam, Bihar, Chhattisgarh, Jharkhand, Odisha, Eastern
Uttar Pradesh and West Bengal with the objective of
increasing productivity of rice based cropping systems
through promotion of recommended agriculture
technologies and packages of practices by addressing the
underlying constraints of different agro-climatic sub regions.
The State Level Sanctioning Committee constituted under
the Chairmanship of Chief Secretary is vested with the
authority to sanbtion projects under RKVY, including
BGREI. A statement indicating the funds allocated and
released to the States including Bihar, Jharkhand and
Chhattisgarh under RKVY & BGREI during last three years
is enclosed as Annexure-l. The implementation of these
and other scl_1emes of the Department has resulted in
increased food grain production in the States of Bihar,

Chhattisgarh and Jharkhand (Annexure-Il).



Annexure-l

Allocation and releases under the RKVY & sub schemes
Bringing Green Revolution in Eastern India (BGREI) as on 27.11.2012

(Rs. in crore)

LE

SIBMSUY [BIO)

Name of the Rashtriya Krishi Vikas Yojana (RKVY) Bringing Green Revolution in Eastern India (BGREI)
Scheme 2010-11 2011-12 2012-13 2010-11 2011-12 2012-13
Allocation Release Allocation Release Allocation Release Allocation Release Allocation Release Allocation Release

1. Assam 256.87 216.87 227.77 227.77 399.57 233.31 35.00 17.50 33.32 33.32 9550 47.75
2. Bihar 380.94 41510 506.82 506.82 724.01 416.97 63.94 63.94 55.33 55.33 119.25 59.63
3. Chhattisgarh 461.00 503.44 230.57 212.61 581.12 339.03 67.15 67.15 55.21 55.21 131.50 65.75
4. Jharkhand 160.96 96.90 168.56 174.56 241.55 128.33 29.60 14.80 31.68 31.68 59.00 29.50
5. Odisha 274.40 274.40 356.96 356.96 503.10 3.64.55 79.67 79.67 62.62 62.62 217.25 217.25
6. Uttar Pradesh 635.92 695.36 757.26 762.83 432.26 122.01 57.27 57.27 85.66 85.66 105.50 52.75
7. West Bengal 476.15 335.98 476.65 486.65 464.81 235.49 102.37 102.37 72.20 72.20 269.00 134.60
Total 2646.24 2538.05 272459 2728.20 3346.42 1839.69 435.00 402.70 396.02 396.02 997.00 607.13
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Annexure-li
Extimates of Production

Sl. No. Name of the Year Production ('000 Tonnes)

States Foodgrains Rice Wheat Oilseeds
1 2 3 4 5 6 7

I.  Bihar 2008-2009 12220.70 5590.30 4410.00 138.00
1 2011-2012 14054.60 7201.00 4787.30 139.10
2 Chhattisgarh 2008-2009 5167.30 4391.80 92.50 193.50
2011-2012 6841.80 6028.40 128.60 170.90
3 Jharkhand 2008-2009 4188.70 3420.20 153.90 73.20
2011-2012 4663.10 3418.10 335.30 174.50

[Translation]

SHRI MOHD. ASRARUL HAQUE: Will the Minister of
Agriculture be pleased to state whether Government have
formulated schemes for the development of agriculture in
the backward States like Bihar and Jharkhand?
...(Interruptions)

MADAM SPEAKER: Please don't do this. Kindly let
him speak. He is our Hon. Member, besides he is a senior
member.

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRY (SHRI SHARAD
PAWARY): The Ministry of Agriculture has a number of
schemes for other States also in addition to those States
mentioned by the Hon. Member. However, in the matter of
particularly wheat and rice production, we largely depend
on Punjab, Haryana and Western UP for the last several
years. Due to over exploitation there the ground water
table is going down while the soil sector is adversely
affected. Therefore, we are considering to give them some
other cropping pattern by taking Haryana, Uttar Pradesh
Government into confidence but side by side main States
are needed to give more attention to meet the rice
requirement of the country.

Bihar in Eastern India, Eastern UP, West Bengal,
Chhattisgarh, Jharkhand, Odissa and Assam States have

low per hectare production, but availability of water and
the potential is abundant. So if we want to reduce the
paddy acreage of Punjab and Haryana, thgn we needed
to grow more paddy in the Eastern India States. Keeping
this thing in view the Finance Minister announced the
second green revolution in Eastern India in the Budget for
2009-10 and provided an amount of Rs. 400 crores for the
first year. With this end in view efforts were made to
ensure timely and quality seeds and fertilizers to these
States, then efforts were made to secure more credit there
with the help of NABARD. In the same way, special efforts
were made to secure electricity from the electricity
department. Special attention was paid to streamline water
supply and arrangements were made to expand this
amount on all these jobs. The Rs. 400 crore amount which
was earmarked for Eastern India during this year Budget,
was increased to Rs. 1000 crores. It is a matter of
happiness for me to inform the House that taking up these
works in hand helped in increasing per hectare production
and total productivity in these Sates while these States are
coming forward to meet the country’s rice requirement in
a better way.

MADAM SPEAKER: Please ask second
supplementary.

SHRiI MOHD. ASRARUL HAQUE: | am satisfied by
the Hon. Minister reply.
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[English]

DR. KAKOLI GHOSH DASTIDAR: Thank you Hon'ble
Madam. Through you, | would like to draw the kind attention
of the hon. Minister. In his reply, he himself said that the
production of food grains has been adversely affected in
the Eastern States and he himself mentioned the name of
West Bengal also. We know that the farmers are able to
produce less amounts of food grains. The hon. Minister
mentioned about water. But high rise in the prices of
fertilizers including imported urea, is adversely affecting
food grains production. So, | would like to know from the
hon. Minister through you, Madam, whether the Government
is thinking of increasing subsidy on fertilizers to the poor
farmers so that the food grains production is not adversely
affected in the country.

SHRI SHARAD PAWAR: Last year, the total food
grains produced by the Indian farming community was
highest in the last sixty years. We have produced 257
million tonnes and this year also, for kharif, whatever rice
has been procured, that is more than last year. So, about
production, there is no problem. This is true that the price
of fertilizer is a serious issue. There are five major fertilizer
producing countries in the world and they have finalized
the prices at such level that every country has to buy from
them. There is no choice. We have provided subsidy but
there is no use to provide subsidy and that is why, the
farmers have been affected. Our effort is that the farmers
should use minimum chemical fertilizer and they should
go in for bio-mass and other areas.

[Translation]

SHR! RAJNATH SINGH: Hon. Madam Speaker, |
would like to know from the Hon. Minister though you as
to what system of monitoring has been evolved by the
Government to see whether the proper utilization of funds
was made by the State Governments or not which was
allocated to different States under the National Agriculture
Development Scheme which has been started to bring
about Green Revolution in Eastern India. The second
thing that | want to know is the quantum of increase in the
productivity of rice after this scheme took off.

[English]

SHRI SHARAD PAWAR: | have written to all the
Chief Ministers from all the States that they should take
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personal interest. | have written to all Members of
Parliament from these areas that they should take personal
interest and they should see as to what exactly happened
in their constituencies. The Food Corporation of India has
been requested to set up additional procurement centres.
As | said, the Department of Fertilizers and NABARD have
also been assigned with some specific jobs. We have one
Central Rice Research Institute which is located in Cuttack.
We have deputed this Institute to coordinate the entire
work. In every district, we have appointed one scientist
from all our Research Institutes and State Government
offices. Both the scientist and the Extension Officer of the
State Government are looking after the individual States.
About the productivity, i have got the figures and | can tell
you that. For instance, Chhattisgarh, in 2009-10, the yield
was 1,120 kilograms.

MADAM SPEAKER: Hon. Minister, you can send the
rest of the details to the hon. Member. The Question Hour
is over.

WRITTEN ANSWERS TO QUESTIONS

[Translation]

Cap on BPL

*145.  SHRIMATI BHAVANA PATIL GAWALI:
SHRI VIKRAMBHAI ARJANBHAI MADAM:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pieased to state:

(a) whether the Union Government has directed the
States to put a cap on the number of Below Poverty Line
(BPL) beneficiaries covered under the Public Distribution
System (PDS);

(b) if so, the details thereof and the reaction of the
States thereto;

(c) whether the quantum of foodgrains being
allocated to States at present is based on the poverty
estimates of the year 1993-94 of the Planning Commission;

(d) if so, whether the Union Government has directed
the States to conduct a fresh survey to ascertain the
number of people living below the poverty line; and

(e) if so, the reaction of the State Governments
thereto?
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THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(PROF. K.V. THOMAS): (a) to (c) For allocation of foodgrains
(wheat and rice) to States and UTs under TPDS, Department
of Food & Public Distribution uses the number of BPL
families based on 1993-94 poverty estimates of Planning
Commission and the population estimates of the Registrar
General of India as on 1st March 2000 or the number of
such families actually identified and ration cards issued to
them by the State/UT Governments, whichever is less. As
per these estimates, the number of BPL families is 6.52
crore, which includes about 2.43 crore Antyodaya Anna
Yojana (AAY) families. Allocation of foodgrains to these
6.52 crore accepted number of BPL families, including
AAY families, are made @ 35 kg. per family per month.
Allocations of foodgrains for Above Poverty Line (APL)
category are also made depending upon the availability of
stocks in Central pool and past offtake. At present, these
allocations range between 15 kg. and 35 kg. per family
per month. However, State/UT Governments have reported
upto 30.09.2012 issuance of 11.13 crore ration cards to
BPL/AAY families. The additional requirement of foodgrains
arising due to higher number of ration cards issued by
some States/UTs is being met by them by reducing the
scale of issue of foodgrains for BPL families, or further
subsidizing the foodgrains meant for APL category for
distribution to BPL families, etc.

Some State Governments have made requests for
increasing the accepted number of families under TPDS,
however, as Government of India has been adopting
uniform criteria across all States/UTs, these requests for
increasing the accepted number of BPL families couid not
be agreed to.

(d) and (e) Yes, Madam. A Socio Economic and
Caste Census (SECC 2011) has been launched on 29th
June, 2011 in the country which is being carried out by the
respective State/UT Governments with the financial and
technical support of the Government of India. SECC 2011
consist of Census for identification of below poverty
households in rural and urban areas and Caste Census
throughout the country. Government of India will take into
account multiple dimensions of deprivation based on the
indicators that are being collected through the SECC 2011
for arriving at specific entittements under various central
governments programmes and schemes. Though the
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progress is uneven across the States/UTs under SECC
2011, 90.28% of enumeration has been completed in
States/UTs as upto 29.11.2012.

[English]
Monitoring Digital Cable TV Service

*146. SHRI PRADEEP MAJHI:
SHRi P.T. THOMAS:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the government is monitoring the roll
out of digitization of Cable TV Services in the country;

(b) if so, the details thereof including the mechanism
set up for the purpose;

(c) whether the government proposes to create a
level playing field for | cable operators and Direct to Home
service providers;

(d) if so, the details thereof; and

(e) the manner in which the interest of the
consumers are being protected by the government?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI MANISH
TEWARI): (a) and (b) The Ministry of Information and
Broadcasting has been constantly monitoring the
implementation of digitization of cable TV services in the
country in order to ensure that the process is completed
within the mandated timelines. The first phase of digitization
has been completed in the metros of Delhi, Mumbai and
Kolkata on 31.10.2012 and in Chennai, the matter is sub
judice. A Task Force has been set up in the Ministry to
spearhead the process of digitization of Cable TV. The
Task Force, inter-alia, comprises representatives of Multi
System Operators (MSOs), Cable Operators, Broadcasters,
DTH operators State Governments, other industry
associations, Telecom Regulatory Authority of india (TRAI),
Consumers, and concerned Ministries / Departments in
the Central Government. During the implementation of
Phase-! of digitization, the Task Force met 20 times on a
fortnightly basis to review the progress of digitization. The
Task Force served as a platform for addressing the concerns
of individual stakeholders during the process of digital
switch over in Phase-1. Teams from the Ministry also made
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regular field visits to assess the progress on ground.
Progress of installation of digital headends and Set Top
Boxes(STBs) by MSOs, was also closely monitored.

(c) and (d) Ministry has been promoting multiple
digital distribution platforms such as Direct-to-Home (DTH),
digital Cable TV, internet Protocol Television (IPTV),
Headend in the Sky(HITS) for content creators to be able
to disseminate content, and for giving the viewers a wider
choice in selecting the service provider and the services
which best,suit their needs. As regards DTH and digital
Cable TV, the Ministry is providing a level playing field to
both the platforms in the public interest as fair and effective
competition between these two platforms will result into
affordable price to consumers. TRAI has already laid down
necessary regulations, including tariff, for these two
distribution platforms to create level playing field.

(e) TRAI has already issued various regulations for
protecting the interest of consumers of digital addressable
cable TV and DTH. As per TRAIl's Telecommunication
(Broadcasting and Cable) Services (Fourth) (Addressable
Systems) Tariff Order, 2010 dated 21st July 2010, as
amended on 30.4.2012, which is applicable to digital
addressable cable TV, it is mandatory for the service
providers to offer all channels (pay and free to air) on a-
la-carte basis to subscribers. The said tariff order also
provides for protection of consumers against increase in
prices. The tariff order further provides that the operators
of digital addressable cable TV systems would offer to
consumers a Basic-Service-Tier (BST) comprising of
minimum 100 free-to-air (FTA) channels at a maximum
charge of Rs. 100/- (excluding taxes) per subscriber per
month.

With a view to protect the interest of subscribers, the
TRAI has also issued Standards of Quality of Service
(Digital Addressable Cable TV Systems) Regulation, 2012
and Consumer Complaint Redressal (Digital Addressable
Cable TV Systems) Regulations 2012 on 14.5.2012. The
Regulations on the Quality of Service prescribe the norms
for the connection, disconnection, shifting, transfer of
services, timelines for redressal of complaints, billing
procedure, set-top-box (STB) related issues and technical
parameters to be adhered to by the service providers etc.
The Consumer's Complaint Redressal regulations provide
for establishing a complaint centre, provision of toll-free
number and provision of Nodal officers in cases where the
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consumer complaints are not redressed to the satisfaction
of the complainant.

TRAI has issued the Direct to Home Broadcasting
Services (Standards of Quality of Service and Redressal
of Grievances) Regulation, 2007, which essentially covers
regulatory provisions relating to protection of the interests
of DTH subscribers. It is mandatory for the DTH operators
to comply with the DTH regulations.

[Translation]

Cultural Heritage Sites

*147.  SHRI MAROTRAO SAINUJI KOWASE:
SHRI NARANBHAI KACHHADIA:

Will the Minister of CULTURE be pleased to state:

(a) the details of the cultural heritage centers and
heritage spots identified in the various parts of the country
during each of the last three years and the current year,
State and location wise;

{b) the number of proposals received by the Union
Government/Archaeological Survey of India (ASI) from the
various States for inclusion, preservation and conservation
of these sites along with the present status thereof, State-
wise;

(c) the details of the States which have requested
to provide separate grants for maintenance of heritage
structures and the action taken thereon, State-wise;

(d) the number of cultural heritage centers preserved
and maintained in the country along with the funds
sanctioned, released and utilised for the purpose during
the said period, State-wise; and

(e) the steps taken by the Union Government/ASI
for promotion of such preserved cultural heritage in the
country?

THE MINISTER OF CULTURE (SHRIMATI
CHANDRESH KUMARI): (a) to (e) There is no provision
under the Ancient Monuments and Archaeological Sites
and Remains Act, 1958 and Rules, 1959 to declare or
recognize Cultural Heritage Centres and heritage spots.
However, as per section 4 of the Ancient Monuments and
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Archaeological Sites and Remains Act, 1958, ancient Statement-|

monuments or archaeological sites and remains, as the .
Abstract of Centrally Protected monuments/sites

under the jurisdiction of Archaeological
Survey of India

case may be, which are.of historical, archaeological or
artistic interest, and have been in existence for not less
than 100 years, may be declared by the Central

Government as of national importance. Sl. No. Name of State Nos. of Monuments
3678 monuments/sites have been declared as of 1 2 3
national importance in the country. A State-wise Abstract
is given in the Statement-l. Protected monuments/sites 1. Andhra Pradesh 137
under ASI are conserved, preserved and maintained by 2. Arunachal Pradesh 03
way of structural repairs on need basis, as per
. . L 3. Assam 55
archaeological norms, subject to availability of resources.
These centrally protected monuments/sites are in a fairly 4. Bihar 70
good state of preservation. In addition to conservation, 5. Chhattisgarh 47
preservation, maintenance and development of environs
in and around centrally protected monuments, providing 6. Daman and Diu (U.T) 12
tourist related amenities (e.g. drinking water, toilet blocks, 7. Goa 21
facilities for physically challenged, pathways, cultural notice 8. Gujarat 202
boards/signage, vehicle parking, cloak rooms, efc.) at the
centrally protected monuments/sites are the regular 9. Haryana 80
activities which the Archaeological Survey of india 10. Himachal Pradesh 40
undertakes as per needs and availability of resources.
The State-wise expenditure incurred for conservation, . Jammu and Kashmir 69
preservation and maintenance of these monuments/sites 12. Jharkhand 12
during the last three years and allocation for the current 13. Karnataka 507
year (2012-13) is given in the Statement-ll. The actual
expenditure on conservation in 2012-13 till 15/11/2012 is 14. Kerala 26
Rs. 97.86 crores. 15. Madhya Pradesh 292
Recognising that States have specific issues and 16. Maharashtra 285
local needs, the Xlll Finance Commission has .
17. Manipur 01
recommended a quantum of grants amounting to Rs.
1454.00 crore to 21 States for the development of Heritage 18. Meghalaya 08
and Culture for the period 2011-2015. These 19. Nagaland 04
recommendations have been accepted by the Ministry of
Finance. Based on the proposals received from the State 20. N.C.T. Delni 174
Governments, Ministry of Culture recommended the release 21. Odisha 78
of grants to 15 States against which Ministry of Finance 22. Puducherry (U.T) 07
have so far released a total of Rs. 285.02 crore to 13
States. Grants to the remaining 6 States were not 23. Punjab 33

recommended / released due to non-receipt of proposals 24. Rajasthan 162

and working plans. A Statement-lil indicating these details
. 25. Sikkim 03
is enclosed.
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1 2 3
26. Tamilnadu 413
27. Tripura 08
28. Uttar Pradesh 743

to Questions 50
1 2 3
29. Uttarakhand 042
3.0. West Bengal 134
Total 3678

Statement-il

State-wise expenditure for conservation of monuments/sites under ASI, for the last three years and allocation
for the current financial year 2012-13

(Rs. in lakhs)

Sl. No. Name of the State

CIRCLE/BRANCH

Expenditure

Expenditure

Expenditure  Allocation

2009-10 2010-11 2011-12 2012-13
1 2 3 4 5 6 7
1. Uttar Pradesh Agra Circle 738.00 758.00 544.49 655.00
2. Lucknow Circle 1371.00 1706.99 1208.00 1010.00
3. Maharashtra Aurangabad Circle 580.00 315.00 310.7 370.00
4. Mumbai Circle 500.00 389.99 359.00 375.00
5. Karnataka Bangalore Circle 1200.00 1245.95 1041.00 1020.00
6. Dharwad Circle 619.46 981.88 943.98 792.00
7. Madhya Pradesh Bhopal Circle 674.33 654.87 607.9 707.50
8. Odisha Bhubaneshwar Circle 276.49 261.36 289.98 400.00
9. West Bengal and Sikkim Kolkata Circle 435.23 504.59 446.28 404.00
10. Tamil Nadu and Puducherry Chennai Circle 460.50 530.00 530.00 455.00
11. Punjab and Haryana Chandigarh Circle 694.46 687.04 529.99 630.00
12. Himachal Pradesh Shimia Circle 70.87 79.8 62.81 77.00
13. NCT of Delhi Delhi Circle 1747.00 1849.84 927.39 1030.00
14. Goa Goa Circle 120.61 110.00 110.00 106.00
15. N.E. States, except Sikkim Guwabhati Circle 135.08 159.01 213.32 136.00
16. Rajasthan Jaipur Circle 275.55 350.00 445.49 435.00
17. Andhra Pradesh Hyderabad Circle 610.00 664.86 640.00 800.00
18. Bihar and Uttar Pradesh (Part) Patna Circle 314.99 364.99 383.96 300.00
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1 2 3 4 5 6 7
19. Jammu and Kashmir Srinagar Circle 338.44 335.44 355.00 328.00
20. Kerala Thrissur Circle 300.01 337.01 301.5 363.00
21. Gujarat Vadodara Circle 459.98 509.93 574.97 480.00
22. Uttarakhand Dehradun Circle 130.52 147.18 139.99 105.00
23. Chhattisgarh Raipur Circle 332.00 341.00 303.58 363.00
24. Jharkhand Ranchi Circle 64.75 64.98 62.58 58.00
25. Science Branch, Dehradun 655.45 507.46 485.40 440.50
26. Horticulture Branch, Agra 2185.71 1796.70 1580.44 1950.00
Reserve (North East 87.00

activities)
Total 15300.43 15653.87 13397.75 13877.00
Statement-lil
Status of Xl Finance Commission State Specific Grants released for 2011-12

(Rs. in crore)

Sl. No. State Total Amount Amount Amount

recommended by recommended by released

Xlll Finance Ministry of Ministry of

Commission Culture for Finance

2011-12 to 2011-12
2014-15
1 2 3 4 5

1 Andhra Pradesh 160.00 60.50 60.50

2 Punjab 100.00 25.00 25.00

3 Manipur 8.00 2.00 2.00

4 West Bengal 100.00 14.50 14.50

5 Mizoram 12.00 3.00 3.00

6 Karnataka 100.00 40.00 25.00

7 Tamil Nadu 100.00 10.00 10.00

8 Jharkhand 100.00 49.98 22.00

9 Sikkim 9.00 2.30 2.30

10 Jammu and Kashmir 50.00 8.51 8.51
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1 2 3 4 5

11 Uttar Pradesh 100.00 28.86 28.86
12 Madhya Pradesh 175.00 34.87 34.87
13 Tripura 10.00 2.22 2,22
14 Uttarakhand ) 45.00 0.78 -
15 Arunachal Pradesh 10.00 2.50 -
16. Assam 40.00
17. Bihar 100.00
18. Chhattisgarh 45.00
19. Maharashtra 100.00
20. Meghalaya 25.00
21. Qdisha 65.00

Total 1454.00 285.02 238.76
[English] CONSUMER AFFAIRS, FOOD AND PUBLIC

Foodgrains to BPL Families

*148. SHRI RAJAIAH SIRICILLA:
KUMARI SAROJ PANDEY:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the quantity of foodgrains being
supplied to the Below Poverty Line (BPL) families in all the
States/regions is as per their entitiements;

(b) if so, the details thereof and if not, the reasons
therefor indicating the entitiement, allocation and actual
distribution of foodgrains during each of the last three
years and the current year, State-wise;

{c) whether the Government has received any
complaints/reports about the irregularities in the distribution
of foodgrains to BPL families as per their entitlements;

(d) if so, the details thereof, State-wise; and

(e) the corrective steps taken/being taken by the
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF

DISTRIBUTION (PROF. K.V. THOMAS): (a) to (e)
Government makes allocation of foodgrains under Targeted
Public Distribution System (TPDS) to States/Union
Territories (UTs) for all accepted number of 6.52 crore
Below Poverty Line (BPL) including Antyodaya Anna
Yojana (AAY) families @ 35 kg. per family per month as
per their entitlement on the basis of 1993-94 poverty
estimates of Planning Commission and March 2000
population estimates of Registrar General of India. In
addition to the above normal TPDS allocation, Government
of India is also making additional allocation of foodgrains
to States/UTs for BPL and AAY families from time to time.
Details of state-wise allocation of foodgrains for BPL and
AAY families during the last three..years and the current
year are given in the enclosed Statement-| and Il

Under the TPDS, the operational responsibilities for
liting and distributing the allocated foodgrains within the
States/UTs to the eligible families and supervision over
distribution of allocated foodgrains to them through Fair
Price Shops (FPSs) are of the State/UT.

There have been reports about irregularities in
impiementation of TPDS in certain regions/States in the
country. A Statements-lll on state-wise number of
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complaints on TPDS received from 2009 to 2012 upto
30th September, 2012 is enclosed. Since, under the TPDS,
responsibility for lifting and distributing the allocated
foodgrains within the States/Union Territories to the eligible
ration card holders through the Fair Price Shops(FPSs) is
of the State Governments/UT Administrations, as and when
complaints are received these are sent to the concerned
State Governments/UTs for enquiry and appropriate action.
Government of India regularly reviews and issues

DECEMBER 04, 2012
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instructions to the States/UTs to strengthen functioning of
TPDS by improving monitoring mechanism and vigilance,
increasing transparency in functioning of TPDS, adopting
revised Model Citizen's Charter and improving the
efficiency of Fair Price Shop operations. Government of
India has requested all States/UTs to take up end-to-end
computerization of TPDS in a time-bound manner to
improve the efficiency and effectiveness of the TPDS.

Statement-|

Normal Allocation of Foodgrains for BPL and AAY Category under Targeted Public Distribution
System From 2009-10 onwards

(in lakh tons)

Sl. States/Uts Normal TPDS
No. 2009-10 2010-11 2011-12 2012 13
BPL AAY  Total BPL AAY  Total BPL AAY  Total BPL AAY  Total

1 2 3 4 5 6 7 8 9 10 11 12 13 14

1 Andhra 10.52 6.54 17.06 10.52 6.54 17.06 10.52 6.54 17.06 10.52 6.54 17.06
Pradesh

2 Arunachal 0.26 0.16 0.41 0.26 0.16 0.41 0.26 0.16 0.41 0.26 0.16 0.41
Pradesh

3 Assam 4.75 296 7.71 4.75 2.96 7.71 475 2.96 7.71 4.75 296 7.71

4 Bihar 17.20 10.20 27.40 16.92 10.48 27.40 16.89 10.50 27.40 16.89 10.50 27.40

5 Chhat- 4.86 3.02 7.88 4.86 3.02 7.88 4.86 3.02 7.88 4.86 3.02 7.8
tisgarh

6 Delhi 1.09 0.63 1.72 1.09 0.63 1.72 1.09 0.63 1.72 1.09 0.63 1.72

7 Goa 0.05 0.06 0.12 0.05 0.06 0.12 0.06 0.06 0.12 0.06 0.06 0.12

8 Gujarat 4.82 3.40 822 5.50 3.40 8.90 5.50 3.40 8.90 5.50 3.40 8.90

9 Haryana 2.09 1.23 3.3 2.09 1.23 3.31 2.09 1.23 3.31 2.09 1.23 3.31

10 Himachal 1.33 0.83 2.16 1.33 0.83 2.16 1.33 0.83 2.16 1.33 0.83 2.16
Pradesh

11 Jammu and 2.02 1.07 3.09 2.02 1.07 3.09 2.02 1.07 3.09 2.02 1.07 3.09
Kashmir

12 Jharkhand 6.20 3.86 10.05 6.20 3.86 10.05 6.20 3.86 10.05 6.20 3.86 10.05

13 Karnataka 8.10 5.04 13.14 8.10 5.04 13.14 8.15 5.00 13.14 8.10 5.04 13.14

14 Kerala 4.02 250 6.53 4.02 2.50 6.53 4.02 2.50 6.53 4.02 250 6.53
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1 2 3 4 5 6 7 8 19 11 12 13 14 15

15 Madhya 10.68 6.64 17.32 10.68 6.64 17.32 10.68 6.64 17.32 10.68 6.64 17.32
Pradesh

16 Mahar- 17.09 10.35 27.44 17.09 10.35 27.44 17.09 10.35 27.44 17.09 10.35 27.44
ashtra

17 Manipur 0.43 0.27 0.70 0.43 0.27 0.70 0.43 0.27 0.70 0.43 0.27 0.70

18 Meghalaya 0.47 0.29 0.77 0.47 0.29 0.77 0.47 0.29 0.77 0.47 0.29 0.77

19 Mizoram 0.18 0.11 0.29 0.18 0.1 0.29 0.18 0.11 0.29 0.18 0.11  0.29

20 Nagaland 0.32 0.20 0.52 0.32 0.20 0.52 0.32 0.20 0.52 0.32 0.20 0.52

21 QOdisha 11.66 531 16.97 11.66 531 16.97 11.66 531 16.97 11.66 531 16.97

22 Punjab 1.21 0.75 1.97 1.21 0.75 1.97 1.21 0.75 1.97 1.21 0.75 1.97

23 Rajasthan 6.30 3.91 10.21 6.30 3.91 10.21 6.30 3.91 10.21 6.30 3.91 10.21

24 Sikkim 0.1 0.07 0.18 0.11 0.07 0.18 0.11 0.07 0.18 0.1 0.07 0.18

25 Tamilnadu 12.59 7.83 20.42 12.59 7.83 20.42 12.59 7.83 2042 1259 7.83 20.42

26 Tripura 0.76 048 1.24 0.76 0.48 1.24 0.76 0.48 1.24 0.76 0.48 1.24

27 Uttar 2766 17.19 4485 2766 17.19 44.85 27.66 1719 4485 2766 17.19 4485
Pradesh

28 Uttara- 1.46 0.64 2.09 1.40 0.69 2.09 1.29 0.80 2.09 1.29 0.80 2.09
khand

29 West 1554 6.22 21.75 15.54 6.22 2175 15.54 6.22 2175 1554 6.22 21.75
Bengal

30 Andaman 0.05 0.02 0.07 0.05 0.02 0.07 0.05 0.02 0.07 0.05 0.02 0.07
and Nicobar
Islands

31 Chandigarh 0.04 0.01 0.04 0.04 0.01 0.04 0.04 0.01 0.04 0.04 0.01 0.04

32 Dadra and 0.05 0.02 0.07 0.05 0.02 0.07 0.05 0.02 0.07 0.05 0.02 0.07
Nagar Haveli

33 Daman 0.01 0.01 0.02 0.01 0.01 0.02 0.01 0.01 0.02 0.01 0.01 0.02
and Diu

34 Lakshad- 0.01 0.00 0.01 0.01 0.01 0.01 0.01 0.01 0.01 0.01 0.01  0.01
weep

35 Pondicherry 0.22 0.14 0.35 0.22 0.14 0.35 0.22 0.14 0.35 0.22 0.14 0.35
Grand 17413 101.96 276.09 174.49 102.29 276.78 174.40 102.38 276.78 174.35 102.43 276.78

Total
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to Questions

60

Special Adhoc Additional Allocation and Allocation for Poorest Districts under Targeted Public Distribution

System from 2010-11 onwards

(in lakh tons)

Sl. States/ Special Adhoc Additional Allocation Allocation to Poorest Districts
No. UTs
2010-11 2011-12 2012-13 2011-12 2012-13
BPL BPL BPL BPL AAY Total BPL AAY Total
Allocation  allocation allocation
made on made on made
7.9.2010 16.5.2011 in July, 2012
and 6.1.2011
1 2 3 4 5 6 7 8 9 10 11
1 Andhra 5.1157 3.1157 31157 0.71869 0.44928 1.16797 0 0.11584 0.11584
Pradesh
2 Arunachal 0.12592 0.07592 0.07592 0.00454 0.00283 0.00737 0 0 0
Pradesh
3 Assam 2.90794 2.20794 1.40794 0.09458 0.05882 0.1534 0.26273 0 0.26273
4 Bihar 5.00214 6.00214 5.00213 4.37307 1.59204 5.96511 5.95395 0 5.95395
5 Chhattisgarh 1.43784 1.43784 1.43784 0.98523 0.33429 1.31952 2.71952 0.35322 3.07274
6 Delhi 0.31364 0.31364 0.31364 0 0 0 0 0 0
7 Goa 0.0368 0.0368 0.0368 0 0 0 0 0 0
8 Guijarat 1.62572 1.62572 1.62572 0.31754 0.19748 0.51502 0 0 0
9 Haryana 0.60504 0.60504 0.60504 0.07249 0.0249 0.09739 0.07164 0 0.07164
10 Himachal 0.39416 0.39416 0.39416 0.10457 0.0108 0.11537 0.10457 0.0108 0.11537
Pradesh
11 Jammu and 0.5644 0.5644 0.5644 0.09705 0.02052 0.11757 0.11757 0 0.11757
Kashmir
12 Jharkhand 1.83584 1.83584 1.83584 0.92355 0.39874 1.32229 0.81256 0.50525 1.31781
13 Karanataka 2.39946 2.39946 239946 0.19357 0.12038 0.31395 0.31395 0 0.31395
14 Kerala 1.25653 1.19168 1.19168 0.03648 0.0142 0.05068 0 0 0
15 Madhya 5.16324 3.16324 3.16324 2.03514 0.7453 2.78044 1.71156 0 1.71156
Pradesh
16 Maharashtra 5.0106 5.0106 5.01059 0.6524 0.40572 1.05812 0 0 0
17 Manipur 0.1773 0.1273 0.1273 0.00864 0.00351 0.01215 0 0 0
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1 2 3 4 5 6 7 8 9 10 11

18 Meghalaya 0.19034 0.14033 0.14033 0.0106 0.00659 0.01719 0 0 0
19 Mizoram 0.10214 0.10214 0.05214 0.00098 0.00061 0.00159 0.00159 0 0.00158
20 Nagaland 0.1451 0.1951 0.0951 0.00194 0.00121 0.00315 0.00194 0.00121  0.00315
21 Odisha 2.52906 2.52906 2'.52906 0.88744 0.55189 1.43933 1.19901 0 1.19901
22 Punjab 0.35888 0.35888 0.35888 0.01134 0.00705 0.01839 0.01134 0.00705 0.01839
23 Rajasthan 2.3642 1.8642 1.8642 0.70762 0.28292 0.99054 0.50538 0 0.50538
24 Sikkim 0.04498 0.10778 0.03298 0.00241 0.00023 0.00264 0.0044 0 0.0044

25 Tamilnadu 3.72918 3.77918 3.72918 0.25247 0.15701 0.40948 0.25247 0.15701  0.40948

26 Tripura 0.22622 0.22622 0.22622 0.01811 0.00923 0.02734 0.01746 0 0.01746
27 Uttar Pradesh 8.1888 8.1888 8.18879 1.95281 1.21443 3.16724 1.59556 0 1.59556
28 Uttarakhand 0.38188 0.38188 0.38188 0.02109 0.00493 0.02602 0.01681 0 0.01681
29 West Bengal 3.97152 3.97152 3.97152 1.59884 0.99431 2.59315 259315 0 259315
30 Andaman

and Nicobar

Islands 0.02146 0.02146 0.02146 0 0 0 0 0 0
31 Chandigarh 0.01764 0.01764 0.01764 0 0 0 0 0 0
32 Dadra and

Nagar Haveli 0.01382 0.01382 0.01382 0] 0 0 0 0 0
33 Daman and

Diu 0.00268 0.00268 0.00268 0 0 0 0 0 0
34 Lakshadweep 0.0023 0.0023 0.0023 0 0 0 0 0 0
35 Pondicherry 0.06442 0.10711 0.06442 0 0 0] 0 0 0

Grand Total 50.00# 50.00# 50.00# 16.08319 7.60922 23.69241 18.26716 1.15038 19.41754

#The total in certain cases may not add upto the Grand total shown of allocation made to the States due to reallocation made under
Special adhoc additional allocations from the unlifted savings within the overall allocations.

Statement-lll

Complaints on TPDS received in the department from individuals, organisations & through media reports elc.
from 2009 to 2012 (Upto 30th September 2012)

Sl. No. State/UT 2009 2010 2011 2012

1 2 3 4 5 6

1 Andhra Pradesh - 3 1 -
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1 2 3 4 5 6
2 Arunachal Pradesh - 2 2 -
3 Assam 6 1 1 1
4 Bihar 16 13 6 8
5 Chhattisgarh 4 5 1 -
6 Delhi 29 37 16 19
7 Goa - 1 - -
8 Gujarat 4 3 2 3
9 Haryana 5 24 7 5
10 Himachal Pradesh - - 4 -
11 Jammu and Kashmir 1 3 - 3
12 Jharkahand 6 5 3 3
13 Karnataka 6 2 1 2
14 Kerala 1 3 1 1
15 Madhya Pradesh 9 13 9 4
16 Maharashtra 12 5 8 6
17 Manipur - - 1 1
18 Meghalaya - - 1 -
19 Mizoram - - - 1
20 Nagaland 1 1 - -
21 Odisha 1 3 2 1
22 Punjab 1 2 - 4
23 Rajasthan 7 6 6 3
24 Sikkim 3 2 - -
25 Tamil Nadu 6 2 3 3
26 Uttarakhand 1 1 1 2
27 Uttar Pradesh 46 33 68 50
28 West Bengal 4 2 - 2
29 Chandigarh - 2 - -
30 Puducherry - - - 1
Total 169 174 144 123
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[Translation]

Sown Area of Crops

*149. SHRI SUDARSHAN BHAGAT:
SHRI NEERAJ SHEKHAR:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the decline in the sown area of major crops
reported in various parts of the country during the current
year as compared to the corresponding period of the
previous year, State and crop-wise along with the reasons
therefor;

(b) whether there is a big gap between production
and requirement of foodgrains, pulses and oilseeds in the
country;

{c) if so, the details thereof;

(d) the funds and incentives given for increasing
the crop area and production under the various schemes
during each of the last three years and the current year,
State-wise; and

(e) the measures taken by the Government
including the use of modern technology to boost foodgrain
production?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) State-wise details of area coverage under
major kharif crops during the current year as compared to
last year are given in the enclosed Statement-l. Major
decline in area coverage has been under rice, coarse
cereals and pulses in the States of Andhra Pradesh, Bihar,
Gujarat, Haryana, Karnataka, Maharashtra, Rajasthan,
Tamil Nadu and West Bengal on account of delayed/

deficient rainfall during monsoon season.

{(b) and (c) The estimated production of 257.44 million
tonnes of foodgrains in the country during 2011-12 is
significantly higher than the demand of 234.26 miliion
tonnes projected by Working Group of Planning

AGRAHAYANA 13, 1934 (Saka)

to Questions 66

Commission. However, as compared to projected demand
of 19.91 million tonnes of pulses and 53.39 million tonnes
of oilseeds for 2011-12, their estimated production has
been lower at 17.21 million tonnes and 30.01 million
tonnes respectively. The gap between the production and
demand of pulses and oilseeds/edible oils is met through
imports.

(d) In order to increase area coverage and
production of agricultural crops in the country, Government
of India has been implementing several Crop Development
Schemes/Programmes such as National Food Security
Mission (NFSM), Rashtriya K(ishi Vikas Yojana (RKVY),
Macro Management of Agriculture (MMA), Integrated
Scheme of Oilseeds, Pulses, Qil Palm & Maize (ISOPOM),
etc. Under these schemes, funds are provided to States for
implementation of State specific agricultural strategies
including incentives to farmers for production/use of quality
seeds, Integrated Nutrient Management (INM), Integrated
Pest Management (IPM), farm mechanization etc. The States
are also provided support for creation of agricultural
infrastructure for optimal use of water and other natural
resources. Further, the Minimum Support Prices (MSPs) of
agricultural crops have also been increased considerably
to ensure remunerative price to farmers. State-wise details
of funds allocated under the major Crop Development
Schemes/Programmes during the last three years and the
current year i.e. 2009-10 to 2012-13 are given in the
enclosed Statement-II.

(e) Government has taken several measures to
promote use of modern technology including development
of high yielding, pest/disease tolerant crop varieties/hybrids
with tolerance to common abiotic stresses such as
fluctuations in temperature, soil/water salinity, soil acidity,
etc. Early maturing crop varieties with higher nutrient and
water use efficiency have also been developed.
Government is also promoting adoption of resource
conservation technologies for climate resilient agriculture
and innovative extension approaches to ensure access to
modern technologies including mechanization to small

and marginal farmers.
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State-wise area coverage under major Kharif crops during vis-a-vis 2011-12

('000 Hectares)

State Rice Coarse Cereals Pulses Foodgrains
2012-13 2011-12 Differ- 2012-13  2011-12 Differ- 2012-13  2011-12 Differ- 2012-13 2011-12 Differ-
ence ence ence ence
Andhra Pradesh 2324.0 28740 -550.0 697.0 7480 -51.0 629.0 7110 -820 36500 4333.0 -583.0
Assam 2150.0 1784.0 366.0 250 250 0.0 6.0 13.0 70 2181.0 18220 3590
Bihar 20382 32392 -301.0 2843 2878 -35 58.0 57.7 03 32805 35847 -304.2
Chhattisgarh 37416 37738 -32.2 143.3 145.8 25 2139 2139 0.0 40988 41335 -347
Gujarat 6000 7510 -151.0 10038 13350 -331.2 399.0 6200 -221.0 20028 2706.0 -703.2
Haryana 10620 12350 -1730 3670 651.0 -284.0 35.0 950  -60.0 14640 1981.0 -517.0
Himachal 725 77.2 47 3041 302.3 1.8 17.5 2141 -36  394.1 400.6 -6.5
~ Pradesh
Jammu and 2611 2622 -1.0 4921 3442 1480 418 252 166  795.0 6315 1635
Kashmir
Jharkhand 1388.2 1693.8 -3056 2614  259.2 22 353.3 2875 659 20029 22405 -237.6
Karnataka 1000.0 1113.0 -113.0 2090.0 23980 -308.0 12050  1336.0 -131.0 4295.0 48470 -552.0
Kerala 1883 1609 274 0.1 0.6 -0.5 0.0 1.6 -16 1884 163.1 25.3
Madhya 1590.2 16620 -71.8 15304 16818 -151.4 10964 1191.0 946 4217.0 45348 -317.8
Pradesh
Maharashtra 15150 1514.0 1.0 22490 26160 -367.0 18940 20310 -1370 56580 6161.0 -503.0
QOdisha 38470 37692 778 169.8 1828  -13.0 4754 4520 234 44922 44040 882
Punjab 2810.0 2818.0 -8.0 1414 129.0 12.4 17.0 12.5 45 29684  2959.5 8.9
Rajasthan 1528 1343 185 50557 6607.1 -1551.5 19188 29714 -10526 71273 97129 -2585.6
Tamilnadu 1720.2 18421 -121.9 3970 4823 -854 188.6 192.4 -3.7 23058 25168 -211.0
Uttar Pradesh 5829.0 59480 -119.0 18420 1864.0 -22.0 863.0 97560 -1120 85340 8787.0 -253.0
Uttarakhand 2760 2660 100 2420 2250 17.0 430 39.0 40 561.0 5300 31.0
West Bengal 3725.0 42126 -487.6 52.3 441 8.2 51.3 48.2 3.1 38286 43049 -476.3
Others 1971.3 9375 10337 469.0 3436 1253 18.0 506  -32.7 24582 1331.8 11264
All-India 391624 40067.7 -905.4 17816.6 20672.8 -2856.1 95241 113451 -1821.0 665032 72085.6 -5582.5

Note: Figures for 2011-12 are as per 4th advance estimates released on 16.07.2012 and those for 2012-13 are as per 1st advance
estimates released on 24,09.2012
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State-wise Area coverage under major Kharif Crops during 2012-13 vis-a-vis 2011-12

('000 Hectares)

State Oilseeds Sugarcane Cotton

2012-13  2011-12 Difference  2012-13  2011-12  Difference 2012-13  2011-12 Difference

1 2 3 4 5 6 7 8 9 10
Andhra Pradesh 1391.0 1538.0 -147.0 200.0 204.0 -4.0 2140.0 1879.0 261.0
Assam 21.0 18.0 3.0 29.0 25.0 4.0 # # #
Bihar 6.1 5.6 0.5 234.5 234.6 -0.1 # # #
Chhattisgarh 2211 221.9 -0.8 # # # # # #
Guijarat 2009.0 2614.0 -605.0 203.0 202.0 1.0 2363.0 2962.0 -599.0
Haryana 6.0 8.0 -2.0 107.0 95.0 12.0 603.0 641.0 -38.0
Himachal Pradesh 3.8 3.9 -0.1 # # # # # #
Jammu and 4.5 43 0.2 0.0 0.0 0.0 # # #
Kashmir
Jharkhand 41.6 40.7 0.9 6.7 6.6 0.0 # # #
Karnataka 813.0 1014.0 -201.0 410.0 430.0 -20.0 516.0 554.0 -38.0
Kerala 1.2 1.8 -0.7 1.1 1.7 -0.6 # # #
Madhya 6372.3 6296.3 76.0 88.2 69.2 19.0 608.0 706.0 -98.0
Pradesh
Maharashtra 3506.0 3414.0 92.0 940.0 1022.0 -82.0  4130.0 4125.0 5.0
Odisha 161.4 155.3 6.1 13.2 14.5 -1.3 119.0 102.0 17.0
Punjab 9.0 6.5 25 84.0 80.0 4.0 516.0 560.0 -44.0
Rajasthan 1892.3 2115.7 -223.4 5.9 6.4 -0.6 449.0 470.0 -21.0
Tamiinadu 243.0 309.7 -66.7 332.7 382.0 -49.3 120.0 133.0 -13.0
Uttar Pradesh 536.0 455.0 81.0 2277.0 2162.0 115.0 # # #
Uttarakhand 17.0 15.0 20 112.0 108.0 4.0 # # #
West Bengal 202.6 198.9 3.7 18.0 16.1 1.9 # # #
Others 51.0 54.4 -3.3 37.5 27.4 10.1 50.0 46.0 4.0
All-India 17508.9 18491.0 -982.2 5099.8 5086.5 13.3 11614.0 12178.0 564.0

#ncluded in others.
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State-wise Allocation and Release under under various schemes during 2009-10 to 2012-13 National Food

Security Mission (NFSM)

(Rs. in Crores)

States/UTs 2009-10 2010-11 2011-12 2012-13
Ailocation Release Allocation Release Allocation Release  Allocation Release
1 2 3 4 5 6 7 8 9
Andhra Pradesh 144.94 123.81 135.20 119.42 110.36 88.87 158.52 80.00
Aurnachal Pradesh 0.00 0.00 0.00 0.00 0.00 0.00 10.33 7.36
Assam 42.36 36.16 68.29 66.58 37.75 36.58 41.86 23.98
Bihar 127.32 4414 75.32 51.56 76.41 74.87 104.90 54.01
Chhattisgarh 93.34 21.16 63.49 19.54 63.29 55.25 77.41 34.17
Gujarat 23.54 15.08 39.09 23.89 30.27 28.31 61.19 38.70
Haryana 34.62 28.65 39.28 35.75 34.95 27.07 57.72 29.25
Himachal Pradesh 0.00 0.00 0.00 0.00 0.00 0.00 21.99 20.25
Jammu and Kashmir 0.00 0.00 0.00 0.00 3.59 2.69 17.34 11.87
Jharkhand 17.94 4.93 27.20 16.49 27.10 12.20 34.10 12.24
Karanataka 65.74 47.65 90.32 72.52 80.31 73.26 123.05 75.65
Kerala 3.91 2.78 2.62 2.10 3.04 2.28 2.59 0.00
Madhya Pradesh 125.70 59.33 214.76 160.72 174.03 146.82 249.56 ‘ 107.12
Maharastra 116.60 107.40 168.58 147.12 151.67 135.85 228.78 186.78
Manipur 0.00 0.00 0.00 0.00 0.00 0.00 12.16 11.45
Meghalaya 0.00 0.00 0.00 0.00 0.00 0.00 9.30 3.75
Mizoram 0.00 0.00 0.00 0.00 0.00 0.00 6.04 3.80
Nagaland 0.00 0.00 0.00 0.00 0.00 0.00 11.64 2.97
Qdisha 67.02 63.41 66.56 58.53 61.01 64 76 75.97 56.32
Punjab 64.75 61.22 48.41 37.57 47.72 35.18 63.86 19.05
Sikkim 0.00 0.00 0.00 0.00 0.00 0.00 2.08 0.00
Rajasthan 54.17 39.15 107.60 76.05 94.67 79.28 154.36 95.46
Tamil Nadu 46.92 30.58 48.44 30.08 36.58 34.54 52.06 26.44
Tripura 0.00 0.00 0.00 0.00 3.63 3.63 21.88 10.79
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1 2 3 4 5 6 7 8 9
Uttar Pradesh 312.67 226.28 294.12 177.57  283.72 24496 290.91 143.07
Uttarakhand 0.00 0.00 0.00 0.00 0.00 0.00 21.92 16.25
West Bengal 100.53 71.65 65.43 33.94 57.03 38.58 59.32 18.27
Total 1442.07 983.38 1554.71 1129.43 1377.13 1184.98 1970.84 1089.00
Grand Total 1442.07 983.38 1554.71  1129.43 1377.13 1184.98 1970.84 1089.00

(As on 23.11.2012)

Integrated Scheme of Oilseeds, Pulses, Oil Palm and Maize (ISOPOM)

(Rs. [n lakh)
States/UTs 2009-10 2010-11 2011-12 2012-13
Allocation Release Allocation Release Allocation Release  Allocation Release
1 2 3 4 5 6 7 8 9
Andhra Pradesh 3731.8 3731.8 5756.7 5756.7 2835.3 2835.3 6488.4 0.0
Assam 0.0 0.0 0.0 0.0 0.0 0.0 0.0 0.0
Bihar 859.7 859.7 799.2 799.2 917.6 917.6 1254.5 919.2
Chhattisgarh 1261.6 1261.6 1166.9 1166.9 1175.8 1175.8 1207.5 755.5
Gujarat 2363.2 2363.2 1785.8 1785.8  3034.0 3034.0 2078.1 0.0
Goa 0.0 0.0 0.0 0.0 0.0 0.0 3.3 0.0
Haryana 655.9 655.9 503.1 503.1 722.8 722.8 722.9 434.6
Himachal Pradesh 59.4 59.4 89.3 89.3 83.0 83.0 73.9 65.3
Jammu and Kashmir 82.6 82.6 132.5 132.5 206.0 206.0 206.2 42.0
Karanataka 1738.5 1738.5 5748.5 5748.5 47545 4754.5 3523.0 1394.4
Kerela 35.2 35.2 0.0 0.0 22.7 22.7 65.0 | 0.0
Madhya Pradesh 4329.3 4329.3 5619.4 5619.4  7429.3 7429.3 6000.5 4490.6
Maharashtra 3428.4 3428.4 5498.4 5498.4  8091.3 8091.3 4963.1 3619.6
Mizoram 553.8 553.8 876.8 876.8 362.0 361.4 0.0 0.0
Odisha 3164.0 3164.0 3050.0 3050.0 3961.0 3961.0 2041.9 1068.4
Punjab 58.1 58.1 60.8 60.8 140.3 140.3 203.0 0.0
Rajasthan 3001.6 3001.6 5070.9 5070.9 5251.0 5251.0 5500.0 2306.8

Tamil Nadu 1753.8 1753.8 1132.6 1132.6  1267.9 1267.9 1508.7 821.9
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1 2 3 4 5 6 7 8 9
Tripura 0.0 0.0 0.0 0.0 0.0 0.0 0.0 0.0
Uttar Pradesh 1822.1 1822.1 1221.9 1221.9  1289.5 1289.5 1962.6 666.4
West Bengal 754.7 754.7 614.2 614.2 100.0 100.0 900.0 665.0
Total 29653.8 29653.8 39126.8 39126.8 41644.0 41643.4 38702.7 17249.6

(As on 27.11.2012)

Rashtriya Krishi Vikas Yojana (RKVY)

(Rs. in Crores)

States/UTs 2009-10 2010-11 2011-12 2012-13
Allocation Release Allocation Release Allocation Release  Allocation Release
1 2 3 4 5 6 7 8 9
Andhra Pradesh 410.00 410.00 393.45 432.29 727.74 734.20 601.98 266.17
Arunachal Pradesh 16.10 15.98 39.08 28.95 8.26 10.68 40.31 17.72
Assam 79.86 79.86 256.87 216.87 227.77 227.77 399.57 233.31
Bihar 110.79 110.79 380.94 41510 506.82 506.82 724.01 416.97
Chhattisgarh 131.78 136.14 461.00 503.44  230.57 212.61 581.12 339.03
Goa 11.87 0.00 11.31 7.07 49.55 24.78 62.43 14.11
Gujrat 386.19 386.19 353.45 388.63 515.48 515.48 616.87 564.24
Haryana 112.77 112.77 204.74 226.80 168.92 176.87 209.49 118.23
Himachal Pradesh 33.02 33.03 94.85 94.85 99.93 99.93 73.48 28.17
Jammu and Kashmir 42.05 42.85 162.16 96.42 103.03 63.03 112.08 60.44
Jharkhand 70.13 70.13 160.96 96.90 168.56 174.56 241.55 128.33
Karnataka 410.00 410.00 284.03 284.03  595.90 595.90 601.52 360.27
Kerala 110.92 110.92 192.35 149.65 173.93 182.89 282.26 1 156.10
Madhya Pradesh 247.44 247.44 589.09 559.18  398.37 398.37 448.13 272.63
Maharastra 407.24 404.39 653.00 653.00 727.67 735.44 1050.81 661.43
Manipur 5.86 5.86 24.81 15.50 22.25 22.25 52.94 22.03

Meghalaya 24.68 24.68 46.12 46.12 14.66 20.44 105.34 22.68
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1 2 3 4 5 6 7 8 9
Mizoram 4.15 0.00 7.49 3.75 34.61 36.63 200.91 116.84
Nagaland 20.38 20.38 13.24 13.25 37.54 37.54 85.75 51.75
Odisha 121.49 121.49 274.40 274.40 356.96 356.96 503.10 374.99
Punjab 43.23 43.23 178.12 179.12  138.87 145.87 156.93 36.73
Rajasthan 186.12 186.12 572.47 628.01 685.04 692.08 363.09 266.32
Sikkim 15.29 15.29 6.56 6.56 20.08 24.64 29.47 11.79
Tamil Nadu 127.90 127.90 225.71 250.03  333.06 333.06 669.68 413.79
Tripura 31.28 31.28 116.86 116.48 17.99 25.63 56.43 27.06
Uttar Pradesh 390.97 390.97 635.92 695.36  757.26 762.83 432.26 122.01
Uttarakhand 71.36 71.46 2.61 1.31 131.77 128.84 44.36 3.79
West Bengal 147.38 147.38 476.15 335.98 476.65 486.65 464.81 235.49
Total States 3770.25 3756.63 6662.00 6719.05 7729.24 7732.75 9210.68 5342.42

Andaman and

Nicobar Islands 12.21 1.28 Being done by MHA

Chandigarh 3.70 0.42

Dadra and 0.29

Nagar Haveli

Daman and Diu 0.30

Delhi 2.36 0.24

Lakshadweep 10.12 1.09

Podducherry 0.69 0.00

Total UTs 29.67 3.03

District Agri. Plan 6.82

NIRD,.ISEC, IEG,

IIM-CMA, & Admn.

Contingency 1.37 60.00 1.03 81.63 61.34 106.59 3.66
Grand Total 3806.74 3760.93 6722.00 6720.08 7810.87 7794.09 9317.27 5346.08

(As on 26.11.2012)
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Macro Management of Agriculture
(Rs. in lakhs)
States/UTs 2009-10 2010-11 2011-12 2012-13
Allocation Release Allocation Release Allocation Release  Allocation Release
1 2 3 4 5 6 7 8 9
Andhra Pradesh 6535.00 6253.22 6307.19 3676.39 5335.59 5335.59 6206.94 4379.54
Arunachal Pradesh  2050.00 2250.00 3021.00 3221.00 1722.50 2022.50 2054.00 1027.00
Assam 1625.00 812.50 2337.00 1168.50 1332.50 1589.00 0.00
Bihar 3900.00 3814.75 3857.48 3305.40 3263.25 3263.25 3806.61 390.41
Chhattisgarh 2170.00 2170.00 2081.71 2081.71 1761.03 1761.03 2037.95 915.00
Goa 100.00 100.00 45.51 45.51 38.50 38.50 39.89 0.00
Gujrat 3645.00 3830.30 3657.56 3919.13 3094.12 4188.12 3534.00 1767.00
Haryana 1690.00 2690.00 1608.04 1334.41 1360.33 1360.33 1582.49 245.69
Himachal Pradesh  2000.00 2000.00 2015.79 2290.79 1705.26  1705.26 1954.15 850.49
Jammu and Kashmir 3660.00 3090.50 3716.06 1582.73 3143.61 2501.71 3603.55 1680.00
Jharkhand 1065.00 876.48 1076.45 887.86 910.63 1097.93 894.30 228.61
Karnataka 5025.00 5025.00 4789.57 4789.57 4051.75 4051.75 4621.13 2310.57
Kerala 1275.00 1275.00 1183.85 1183.85 1001.48 1001.48 1110.40 537.86
Madhya Pradesh 6285.00 6170.58 6165.40 691540 5215.64 5515.64 6173.70 2980.04
Maharastra 9275.00 9275.00 8910.17 10910.17 7537.59 8100.54 8238.24 3955.86
Manipur 2050.00 2350.00 3021.00 ~ 4721.00 1722.50 2072.50 2054.00 1027.00
Mizoram 2325.00 1801.63 3420.00 4009.25 1202.50 1617.50 1433.00 1433.00
Meghalaya 1425.00 1425.00 2109.00 2109.00 1950.00 1950.00 2325.00 2325.00
Nagaland 2325.00 2475.00 3420.00 3671.00 1950.00 2200.00 2325.00 1162.50
Odisha 3280.00 2353.63 3199.44 3873.89 2706.58 2706.58 3181.60 1080.55
Punjab 1750.00 1875.00 1627.27 813.64 1376.59 688.30 1595.80 797.90
Rajasthan 5750.00 4791.48 5585.15 5585.15 4724.77 4724.77 5618.50 2289.25
Sikkim 1850.00 1745.54 2736.00 2836.00 1560.00 1577.05 1860.00 930.00
Tamil Nadu 3460.00 2035.04 3283.01 4608.01 2777.27 3777.27 3174.95 1428.79
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1 2 3 4 5 6 7 8 9

Tripura 1850.00 1080.25 2736.00 3628.65 1560.00 1560.00 1860.00 832.65

Uttar Pradesh 11310.00 12060.00 10879.01 10129.01 9203.14 9203.14  10585.30 4539.21

Uttarakhand 2300.00 2236.34 2322.54 2322.54 1964.76 1964.76 2251.30 831.16

West Bengal 4425.00 5077.68 4288.79 3844.84 3628.11 1814.06 4089.20 1841.57

Delhi 40.00 50.00 0.00 25.00 12.50 0.00

Pondicherry 40.00 0.00 50.00 25.00 25.00 25.00 50.00 25.00

Andaman and 8.00 8.00 8.00 4.00 4.00 2.00 4.00

Nicobar Islands

Chandigarh 0.00

Dadra and 6.00 6.00 6.00 6.00 3.00 8.00 3.00 1.50

Nagar Haveli

Lakshadweep 6.00 0.00 6.00 3.00 0.00

Daman and Diu 6.00 3.00 3.00 1.50

Total 94500.00 91853.92 99526.00 99502.40 77860.00 77847.05 89860.00 41814.62

Misc. (ANTAWA)

Direct Funded 500.00 290.78 474.00 487.00 140.00 138.84 140.00 27.27

Component

DVC 0.00 0.00 0.00 0.00

Drip Irrigation

Grant Total 95000.00 92144.70 100000.00 99989.40 78000.00 77985.89  90000.00 41841.89

(As on 22.11.2012)

[English]

Proposals for Allotment of Coal Blocks

*150. SHR! YASHVIR SINGH: Will the Minister of
COAL be pleased to state:

(a) whether the Government has received a number
of proposals from Coal India Limited (CIL) for allocation of
130 odd coal blocks;

(b) if so, the details thereof;

(c) whether CIL was denied allocation of coal blocks
whereas private players were allocated the same and if
so, the reasons therefor;

(d) whether officers of CIL have been deputed to
Coal India Africana Limited, a subsidiary of CIL set up to
explore and source coal in South-Last Africa; and

(e) if so, the details thereof?

THE MINISTER OF COAL (SHRI SHRI PRAKASH
JAISWAL): (a) to (c) In order to reverse declining trend of
production after XII Plan as well as to increase production
of Coal india Limited (CIL), CIL in August 2008 had
requested Ministry of Coal for allocation of 138 coal blocks
for meeting coal demand for future. The Ministry of Coal
advised CIL to indicate coal blocks that would be required
by the subsidiary companies of CIL to fulfill their
commitments of achievement of fong term production target
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of the company. Based on the requirement of subsidiary
companies for meeting production plan/commitment, CIL
in September 2011 requested for allocation of 116 coal
blocks. After examining the proposal of CIL, Ministry of
Coal in May 2012 has tentatively assigned 116 coal blocks
to Coal India Limited. In addition to the above, three
de-allocated coal blocks viz. Brahmini. Chchro Pastimal
and East of Damogoria from the de-allocated coal blocks
have also been assigned to CIL for undertaking mining on
priority basis.

(d) and (e) CIL has registered a wholly owned
subsidiary in Mozambique namely, Coal India Africana
Limited (CIAL) for exploration and development of two
coal blocks allotted by the Government of Mozambique
through a bidding process. CIL has set up an office in the
city of Tete. Presently, four executives of CIL are on
deputation to CIAL. The inter-disciplinary team of senior
officers of CIL is engaged in drilling and associated
activities which are being carried out in these coal blocks.

[Translation]

Infiltration Along Indo-Pak Border

*151. SHRIANURAG SINGH THAKUR:
SHRI ADHI SANKAR:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether Pakistan is helping infiltration of
terrorists along the Indo-Pak Border;

(b) if so, the details thereof including the number of
such cases reported during each of the last three years
and the current year;

(c) whether the Government is contemplating to
withdraw the Armed Forces Special Powers Act in a phased
manner;

(d) if so, the details thereof and the reasons therefor;

(e) whether the Government has considered all
security aspects of the country in general and Jammu and
Kashmir in particular and if so, the details of the assessment

"made in this regard; and

(f) the measures taken by the Government to check
instances of infiltration along the border?

DECEMBER 04, 2012

to Questions 84

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR1 MULLAPPALLY
RAMACHANDRAN): (a) and (b) Intelligence inputs indicate
active support of Pak Intelligence & Security Agencies to
push terrorists into India. The Indo-Pak Border, particularty
Jammu region, is highly vulnerable to infiltration from Pak
side. Pak-based terrorists with the support of Pak Rangers/
Pak Army often make abortive attempts to sneak into Indian
territory. However, due to intensive vigil and high degree
of alertness, BSF personnel foiled every attempt of
infiltration by Pak terrorists. There has been no case of
infiltration by terrorists.

The terrorist infrastructure in Pakistan/PoK remains
intact and the infiltration attempts from across the border
still continue to pose a challenge to the security forces.
Reports indicate that there are 42 militants camps
functioning across the borders,25 in PoK and 17 in Pakistan
with about 2500 militants.

As per the Multi Agency Centre(MAC) the details of
infiltration attempts since 2007 is given below:

Year 2007 2008 2009 2010 2011 Till Till

Oct  Oct
2011 2012
No.
of
Infiltr-
ation
Attem-

pts 535 342 485 489 247 235 249

The Government of India in tandem with the State
Government, have adopted a multi-pronged approach to
contain cross-border infiltration, which, inter-alia, includes
strengthening of border management and multi-tiered and
multi-model deployment along international border/LoC,
and the ever changing infiltration routes, construction of
border fencing, improved technology, weapons &
equipments for security forces, improved intelligence and
operational co-ordination.

(c) to (e) Following visit of All Party Delegation to
Jammu & Kashmir in September, 2010 and in pursuance
of the decision taken by the Government, the State
Government has been requested to review the notifications
of the areas as 'disturbed areas' under the Armed Forces
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(Jammu and Kashmir) Special Powers Act, 1990.

(fy The Government has adopted a multi-pronged
approach for effective domination and to check trans-border
crimes including infiltration along indo-Pak border. The
steps taken in this regard inter-alia include:

. Effective domination of the border by carrying out
round the clock surveillance of the borders by
patrolling nakas (border ambushes) and by
deploying observation posts all along the Indo-Pak
Border. The riverine segments of indo-Pak Border
are being patrolled and dominated with the help of
water crafts/speed boats/floating Border Out Posts
(BOPs) of BSF water wing.

. Construction of fencing, patrol roads, floodiighting
systems and additional Border Out Posts.

. Induction of Hi-Tech surveillance equipments.
Constant efforts are being made to procure the
latest surveillance equipments fully equipped with
day and night vision devices for further enhancing
the border domination.

. Up-gradation of intelligence network and co-
ordination with sister agencies, conduct of special
operations along the border.

Regulatory Framework for
Private TV Channels

*152. SHRI AVTAR SINGH BHADANA: Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) the existing regulatory framework for telecast of
programmes and advertisements by the private television
channels;

(b) whether the private electronic channels have
set up any self regulatory mechanism and if so, the details
thereof;

(c) whether opinions have emerged that the said
self regulatory mechanism has proved ineffective;

(d) if so, the reaction of the Government thereto;
and

{e) the further measures contemplated by the
Government, if any, to improve the regulatory mechanism
in this regard?

AGRAHAYANA 13, 1934 (Saka)

to Questions 86

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI MANISH
TEWARI): (a) There is no pre-censorship of programmes
telecast by private TV channels. However, they are required
to abide by the Programme Code and Advertising Code
laid down in the Cable Television Networks (Regulation)
Act, 1995 and the Rules framed thereunder. The said
Programme and Advertising Codes are applicable to all
private sateliite/cable television channels.

The Programme and Advertising Codes lay down a
wide range of principles that are required to be followed
by these TV channels. Whenever an instance of violation
in the programmes or advertisements by private satellite/
cable TV channeis is noticed, appropriate action as per
the said Act is taken. The Government has constituted an
inter Ministerial Committee (IMC) to look into specific
complaints or suo motu take cognizance of the violation of
Programme and Advertising Codes. Action is taken as per
the said Act and Rules framed thereunder, if any violation
is established. As a further initiative, monitoring Committees
have been set up at State ievel [16 States and 5 Union
Territories] and District level [274 Districts], to monitor
violation of the programmes and advertisements telecast
on the private satellite channels.

(b) to (d) The News Broadcasters Association, which
represents Private television news and current affairs
broadcasters, as part of its self-regulation mechanism, has
formulated a Code of Ethics and Broadcasting Standards
covering a wide range of principles to self-regulate news
broadcasting. NBA has also formulated News Broadcasting
Standards Regulations. They have set up a Two-Tier
structure to deal with content related complaints. At Tier |,
complaints are dealt with by the individual broadcasters at
their level. At Tier Il, NBA has set up News Broadcasting
Standards Authority (NBSA).

The object of the News Broadcasting Standards
Authority includes entertaining and deciding complaints
against or in respect of News & Current Affairs channels
in so far as these relate to the content of their broadcast.
The Authority consists of a Chairperson who is a retired
Judge of the Supreme Court, four eminent editors employed
with broadcasters and four persons of special knowledge
and/or practical experience in the field of law, education,
medicine, science, literature, public administration,
consumer affairs, environment, human psychology and/or
culture.
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indian Broadcasting Foundation (IBF), which is a
self-regulatory body of non-News and entertainment
channels, has set up a mechanism for self-regulation. As
part of this, IBF has laid down Content Code & Certification
Rules 2011 covering an entire gamut of content-related
principles and criterion for television broadcast. As part of
this mechanism, a two-Tier complaints redressal system
has been set up. At the Tier-1 level, each Broadcaster shall
set up a Standard and Practices (S&P) Department with
a Content Auditor to deal with the complaints received for
content aired on its channels. At the Tier Il, a Broadcast
Content Complaints Council (BCCC) has been set up.
The BCCC has 13 Members consisting of a retired Judge
of the Supreme Court or High Court as Chairperson and
12 other Members, viz. 4 eminent persons, 4 members
from any National level Statutory Commissions and 4

Broadcast members.

The self-regulation mechanism put in place by the
broadcasters, however, does not replace the existing
regulatory function of the Government, arising out of the
extant statute, namely, Cable Television Networks
(Regulation) Act, 1995 and Rules framed thereunder. The
Government steps in as warranted by the existing Act,
wherever self-regulation does not succeed in content

regulation or the matter is beyond their jurisdiction.

No definitive opinion as to the efficacy or otherwise
of the self regulatory mechanism has emerged so far.

(e) The regulatory mechanism delineated in answer
(a) to (d) is considered appropriate for the present.

[English]
Cultivation of Bt. Cotton

*153. SHRI PONNAM PRABHAKAR:
SHRI RAYAPATI SAMBASIVA RAO:

Will the Minister of AGRICULTURE be pleased to

state:

(a) whether the Government has recently conducted
a study to assess the benefits of cultivation of Bt. Cotton

over traditional cotton in the country;
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(b) if so, the outcome thereof;

(c) the production and the area under cultivation of
Bt. Cotton and traditional cotton in the cotton growing
States/UTs during each of the last three years, State-wise;

and

(d) the road map of the Government for promotion

of Bt. Cotton cultivation in the country?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) and (b) Yes Madam. Recent studies
conducted by Central Institute for Cotton Research (CICR),
Nagpur of Indian Council of Agricultural Research (ICAR)
revealed that Bt cotton effectively controlied boliworms,
thus preventing cotton yield losses from an estimated
damage of 30-60% each year in India prior to introduction
of Bt cotton. The biggest gain was in the form of reduced
insecticide usage from 46% of the total application in the
country in 2001 to less than 26% after 2006 and 21%
during the last two years. The intensity of bollworms
reduced significantly on cotton and also on other host
crops, thus eliminating the fear of impending bollworm
infestations and subsequent stress of using insecticide
cocktails. The quality of Indian cotton improved with
international acceptance because of negligible boll damage

and fibre damage after introduction of Bt cotton.
(c) The details are given in the enclosed Statement.

(d) Insect Resistance Management strategies are
being advocated for sustaining the efficacy and benefits of
Bt cotton for longest possible time. Besides, dissemination
of integrated nutrient management techniques including
secondary and micronutrients, water management
strategies including drip irrigation system, optimization of
crop geometry and plant population of Bt cotton hybrids,
technological backstopping for Bt detection kits to maintain
trait purity of Bt seeds are other important aspects that are

given importance for sustaining Bt cotton technology.
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Statement
Comparative statement of State-wise area under traditional cotton, Bt. cotton and total cotton.
(Area in Lakh hectares; Production '000 bales of 170 Kgs. Each)

State 2008-09 2009-10 2010-11

Area Area Total Total Area Area Total Total Area Area Total Total

under under area Prod- under under area Prod- under under area Prod-

tradi- Btcotton under uction tradi- Btcotton under uction tradi- Btcotton under uction

tional cotton tional cotton tional cotton

cotton cotton cotton
Andhra 256 11.43 13.99 3569.0 0.37 14.30 14.67 3227.0 0.78 17.06 17.94 5300.0
Pradesh
Gujarat 14.64 8.90 23.54 7013.8 6.38 18.25 24.64 7985.3 7.39 18.94 26.33 10500.0
Karnataka 1.84 2.25 4.09 866.0 1.95 2.62 457 868.2 1.75 370 545 1250.0
Madhya 1.45 4.80 6.25 856.1 0.18 5.93 6.11 8553 1.05 5.45 6.50 2000.0
Pradesh
Maharashtra 2.66 28.80 . 31.46 4752.0 345 31.50 34.95 5859.3 3.56 35.76 39.32 8800.0
Tamil Nadu 0.40 0.75 1.15 187.7 0.26 0.78 1.04 225.0 0.72 0.50 1.22 500.0
Punjab 0.50 4.77 5.27 2285.0 0.36 4.74 5.11 2006.0 0.70 4.60 5.30 2100.0
Haryana 0.77 3.78 455 1858.0 0.32 4.75 5.07 1926.0 0.22 4.70 4.92 1750.0
Rajasthan 182 1.21 3.08 7257 1.78 2.65 4.44 9031 0.70 2.65 3.35 900.0
Odisha 0.57 - 0.57 146.6 0.54 - 0.54 147.2 0.74 - 0.74 250.0
West Bengal 0.03 - 0.03 6.0 0.04 - 0.01 3.3 - - - -
Others 0.15 - 0.15 10.3 0.17 - 0.16 15.1 0.45 - 0.45 75.0
Total 27.39 66.69 94.0822276.2 15.80 8552 101.3224021.8 18.06 93.36 111.42 33425.0

GPS on TPDS Vehicles

*154. SHRI K. SHIVAKUMAR ALIAS J.K. RITHEESH:
Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pieased to state:

(a) whether a scheme for installing Global
Positioning System (GPS) on vehicles carrying Targeted
Public Distribution System (TPDS) commodities was
launched on a pilot basis in some States for eliminating
leakages/diversion of foodgrains during transportation;

{(b) if so, the details thereof and the success achieved
therein;

(c) whether the Government proposes to extend
this project to the entire country; and

(d) if so, the details thereof and the steps taken/
being taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b)
Installation of Global Positioning System (GPS) sets had
been taken up for implementation in 11th Five Year Plan
on pilot basis in States of Tamil Nadu and Chhattisgarh for
tracking the movement of vehicles transporting Targeted
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Public Distribution System (TPDS) commodities to curb
leakages/diversion of foodgrains meant for TPDS.

State Government of Tamil Nadu, who have
implemented the scheme | in two districts, have reported
that it has helped in the quantities of J foodgrains allotted
from Food Corporation of India (FCI) to the intended
godowns reaching without diversion; created moral fear
among those involved in transportation of PDS items;
enabled tracking the movement of vehicles carrying PDS
items at short notice and avoided delays in transportation.
State Government of Chhattisgarh has intimated that after
installation of GPS sets in trucks transporting TPDS
commodities, they are | reaching their destination properly
and no irregularities have since been found.

(c) and (d) In view of the feedback received from
these State Governments, proposals have been invited
from States/UTs for providing financial assistance under
the scheme during financial year 2012-13.

[Translation]

Demand and Supply of Coal

*155. SHRI HANSRAJ G. AHIR:
SHR! BHOOPENDRA SINGH:

Will the Minister of COAL be pleased to state:

(a) the production, demand and supply of coal
during each of the last three, State-wise and Sector-wise;

(b) the reasons for the shortfall in production and
supply vis-a-vis targets fixed during the said period and
the action plan contemplated to meet the shortfall during
the 12th Five Year Plan;

(c) whether the Government has imported coal to
bridge the gap between demand and supply of coal;

(d) if so, the details of the quantity/value of coal
imported from various countries during each of the last
three years and the current year, country-wise; and

(e) whether the recommendations of the Inter-
Ministerial Task Force for rationalization of the existing
coa! sources and supply of coal have been implemented,
if s0, the details thereof and if not, the reasons therefor?

THE MINISTER OF COAL (SHR! SRIPRAKASH
JAISWAL): (a) State-wise production of coal in last three
years are given below:
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(in Million Tonnes)

State 2009-10 2010-11 2011-12
Andhra Pradesh 50.429 51.333 52.211
Assam 1.113 1.101 0.602
Chhattisgarh 109.953 113.825 113.958
Jammu and Kashmir  0.023 0.023 0.02
Jharkhand 105.917 108.949 109.56

Madhya Pradesh 74.074 71.104 71.123

Maharashtra 41.005 39.336 39.158
Meghalaya 5.767 6.974 7.206
Odisha 106.409 102.565 105.475
Uttar Pradesh 13.968 15.526 16.178
West Bengal! 23.133 21.659 24.227
Arunachal Pradesh 0.251 0.299 0.222
Total 532.042 532.694 539.94

Demand and supply (Despatch) of coal in last three
years is as under:

Year Demand (BE) Supply
(in MT) (Despatch)

(in MT)

2009-10 604.33 513.792
2010-11 656.31 523.465
2011-12 (P) 696.03 535.152

Demand is as per Annual Plan, MOC.

State-wise supply (despatch) of coal is given below:

(in M.T))
State 2009-10 2010-11  2011-12
1 2 3 4
Andhra Pradesh 49.266 50.046 51.39
Assam 1.071 1.102 0.8
Chhattisgarh 106.921 109.562 114.61
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1 2 3 4

Jammu and Kashmir  0.017 0.025 0.018
Jharkhand 99.863 106.637 109.64
Madhya Pradesh 73.481 69.443 69.568
Maharashtra 40.743 38.24 38.107
Meghalaya 5.767 6.974 7.206
Odisha 100.591 104.359 104.82
Uttar Pradesh 13.587 15.393 15.467
West Bengal 22.259 21.439 23.203
Arunachal Pradesh 0.226 0.245 0.323
Total 513.792 523.465 535.152

Sectorwise supply (despatch) of coal is given below:

(in M.T)

State 2009-10 2010-11 2011-12
Power (Utility) 341.373 353.918  366.997
Power (Captive) 49.203 41918  36.908
Steel 16.449 17.261 16.046
Steel (Boilers) 2.125 1.365
Cement 14.663 15.079 13.398
Fertilisers 2.626 2.942 2.779
Sponge Iron 23.096 22.794 21.281
Other basic-Metal 0.742 1.166 NA
(Aluminium etc.)
Chemical 0.578 0.509 NA
Pulp & Paper 2.335 2.432 NA
Textiles & Rayons 0.272 0.275 NA
Other 60.33 63.806 77.743
Total Despatches 513.792 523.465 535.152
Colliery Own- 0.435 0.432 0.579
Consumption
Colliery Staff 0.328 0.189 NA
Total Offtake 514.555 524.086 535.731

to Questions 94

{(b) As per Annual Plan document, the Target vs.
Production of last 3 years is as under:

(in M.T)

Year Target of Actual Production

Production (BE)

2009-10 532.33 532.042
2010-11 572.37 532.694
2011-12(P) 554.00 539.940

The following major factors for the shortfall in
production and supply are as under:

(i) Transportation constraints in moving coal from
pithead to sidings

(i) Intermittent law and order problems hampering
coal movement particularly in States of
Jharkhand and Odisha

(iii) Sub-optimal utilization of captive modes like
MGR by power stations

(iv) Mismatch between indents and wagon supply
and unloading constraints hampering wagon
supply to the desired extent.

(v) Seasonal adversities like heavy rains, heat wave
conditions and fog situations hampering optimal
level of coal transportation and movement.

(c) and (d) Due to constraints in availability of
indigenous coal, the gap between demand of coal m the
country and indigenous availability is envisaged to be met
through coal imports by consuming sectors. Details of the
value / quantity of coal imported from various countries
during last three years and the current year, country-wise
is given in the enclosed Statement.

(e) No, Madam. The recommendations of the Task
Force have not been fully implemented. The
recommendations of the Task Force, duly approved by the
Competent Authority, were forwarded to Coal India Limited
(CIL) on 8th / 12th September, 2011. CIL has already
implemented the recommendations pertaining to
rationalization of sources of consumers of Captive Power
Plants, Sponge Iron and Cement sectors. In respect of
recommendations relating to rationalization of sources of
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power utilities, the recommendations are inter-linked and
any refusal on the part of any consumers(s) wilt affect die
entire exercise. Since one of the Electricity Boards has
raised objections on implementing the recommendations
concerning their power utilities, Ministry of Power (MoP)

Central Electricity Authority (CEA) were requested to
intervene to get the recommendations implemented fully.
In this connection, a meeting was also held on 15.10.2012
and MoP/CEA have been requested for an appropriate
action at an early date.

Statement

Source Country wise Import of Coal and coke to India (Quantity in Million Tonnes &
Value in Million Rs.) 2009-10

Country Coking Coal Non-Coking Coal Total Coal Coke

Quantity Value Quantity Value Quantity Value Quantity Value
1 2 3 4 5 6 7 8 9

Indomesia 0.206 1415 31.959 114058 32.164 115474

Australia 20.962 171841 1.874 11962  22.836 183803 0.305 4305

South Africa 0.958 4118 13.534 58151 14.492 62269

USA 1.367 13124 0.034 179 1.401 13303 0.094 1255

New Zealand 1.059 9977 1.059 9977

Philippines 0.671 2235 0.671 2235

Vietnam SP 0.188 1694 0.188 1694 0.019 308

Russia 0.146 1382 0.146 1382 0.587 8517

Ukraine 0.095 611 0.095 611 0.031 521

Mozambique 0.083 315 0.083 315

Others 0.138 836 -0.018 -100 0.120 736 1.319 18405

Total 24.690 201311 48.565 190489  73.255 391800 2.356 33311

2010-11

Country Coking Coal Non-Coking Coal Total Coal Coke
Quantity Value Quantity Value Quantity Value Quantity Value

1 2 3 4 5 6 7 8 9

Indonesia 0.581 4740 35.363 130048 35.944 134788

Australia 15.948 171192 0.001 2 15.949 171194 0.222 3911

South Africa 0.224 1341 10.990 55931 11.214 57273

USA 1.481 18504 0.290

1325 1.771 19829 0.176 3070
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1 2 3 4 5 6 7 8 9

New Zealand 0.795 7704 0.795 7704

Russia 0.244 2588 0.180 1628 0.423 4217 0.090 1748

Philippines 0.262 802 0.262 802

China PRP 0.112 1350 0.131 402 0.242 1753 0.701 16212

Vietnam Soc Rep 0.241 2581 0.241 2581 0.041 942

Colombia 0.100 443 0.100 443 0.037 827

UK 0.002 30 0.074 418 0.075 448 0.029 644

Kenya 0.050 676 0.050 676

Mexico 0.022 239 0.022 239

Iran 0.014 107 0.014 107

Malaysia 0.011 147 0.011 147

Canada 0.000 1 0.000 1 0.000 2

Others 0.000 0.347 1.804 13293 1.804 13293 0.195 3850.141

Total 19.484 208621 49.434 206875 68.918 415496 1.490 31204

Source: DGCIS, M/o Commerce

2011-12

Country Coking Coal Non-Coking Coal Total Coal Coke
Quantity Value Quantity Value  Quantity Value Quantity Value

1 2 3 4 5 6 7 8 9

Indonesia 0.501 4822 54.759 253596  55.260 258417

Australia 25.508 346343 2.285 19913  27.793 366256 0.208 3564

South africa 1.029 7369 11.189 69738 12.217 77107

USA 2.684 38385 0.290 1360 2.974 39746 0.034 395

Russia 0.152 1930 1.042 7956 1.194 9885 0.300 4645

New Zealand 0.943 12854 0.017 132 0.960 12986

China PRP 0.265 3650 0.217 1290 0.482 4939 0.717 16895

Ukraine 0.367 3579 0.367 3579 0.300 6506

Canada 0.230 3157 0.000 0 0.230 3157
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1 2 3 4 5 6 7 8 9

Austria 0.110 1041 0.066 364 0.176 1405

U arab emts 0.025 315 0.045 501 0.070 816 0.005 53

Iran 0.066 442 0.066 442

Vietnam Soc

Rep 0.063 1111 0.063 1111 0.016 320

Philippines 0.061 208 0.061 208

Israel 0.060 951 0.000 1 0.060 951

Netherland 0.050 488 0.050 488

Germany 0.034 523 0.015 172 0.049 696

Mozambique 0.038 437 0.011 56 0.049 492

Taiwan 0.049 202 0.049 202

Cote d' Ivoire 0.046 189 0.046 189

Malaysia 0.042 222 0.042 222

Venezuela 0.032 413 0.032 413

Japan 0.029 211 0.029 211 0.423 8557

Nigeria 0.023 316 0.001 3.132 0.024 319

Korea RP 0.024 230 0.024 230

Myanmar 0.020 86 0.020 86

Thailand 0.019 179 0.019 179 0.007 112

Saudi arab 0.018 65 0.018 65 0.079 555

Baharain is 0.013 58 0.013 58

Ireland 0.010 34 0.010 34

UK 0.002 36 0.002 36 0.035 659

Singapore 0.003 44 0.003 44 0.022 472

Colombia 0.127 2757

Poland 0.085 1973

Others 0.163 . 2107 0.240 1297 0.403 3404 0.007 121

Total 31.801 424692 71.052 363683 102.853 788376 2.365 47585

Source: DGCIS, M/o Commerce
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Source Countrywise Import of Coal during 2012-13 (Till July)

(Qty in MT & Val in Mn. Rs.)

Country Coking Coal Non-Coking Coal Total Coal Coke

Quantity Value Quantity Value  Quantity Value Quantity Value
1 2 3 4 5 6 7 8 9

Indonesia 0.052 573 23.014 102912  23.065 103485

Australia 9.560 114671 0.640 5109 10.200 119780 0.002 44

South Africa 0.415 2685 4.287 26480 4.703 29165

USA 1.202 14501 0.784 4794 1.986 19296

Canada 0.501 5820 0.005 15 0.506 5836

New Zealand 0.447 5101 0.000 0 0.447 5101

Mozambique 0.299 3527 0.000 0 0.299 3527

Russia 0.072 814 0.064 566 0.136 1380 0.171 3173

Mongolia 0.033 417 0.034 167 0.067 584

Ukraine 0.064 682 0.064 682 0.389 7355

Singapore 0.061 352 0.061 352

italy 0.020 131 0.020 131 0.015 236

Vietnam Soc Rep 0.048 742 0.048 742 0.023 459

Ghana 0.018 74 0.018 74

Saudi Arab 0.017 80 0.017 80

Others 0.013 166 0.119 780 0.132 945 0.468 9202

G. Total 12.595 148276 29.175 142885  41.769 291161 1.067 20470

Source: DGCIS, M/o Commerce

[English]

Prasar Bharati

*156. SHRI BHASKARRAO BAPURAO PATIL

KHATGAONKAR:

SHRI DINESH CHANDRA YADAV:

Will the Minister of INFORMATION AND

BROADCASTING be pleased to state:

(a) whether the Prasar Bharati is currently facing

financial crisis; if so, the details thereof;

(b) the details of the bailout package announced by
the Government in this regard;

(c) the details of the bailout package announced by
the Government in this regard,;

(d) the manner in which the bailout package is
likely to be implemented; and

(e) the time by which the Prasar Bharati Corporation
is likely to function with full autonomy and generate
adequate funds for its functioning?
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THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING {SHR! MANISH
TEWARI): (a) and (b) No Madam, Prasar Bharati is not
facing any financial crisis at present as the Government
provides Direct Budgetary Support to meet 100% of its
requirement of Salary and Salary related establishment
expenses which works out approximately to Rs.1780 crore
at the close of the current financial year.

The limited internal resources of Prasar Bharati are
being utilized for meeting its other operating costs.

(c) and (d) As part of the Financial Restructuring
package for Prasar Bharati, the Government has recently
approved various measures, the salient features of which
are as follows:

. To meet 100% expenses towards Salary and Salary
related establishment expenses during the next five
years from 2012-13 to 2016-17 while all other items
of operating expenses are to be borne by Prasar
Bharati from out of its internal resources.

. Converted the Capital Loans provided to Prasar
Bharati into Grants-in-aid only.

. 'Plan’ Capital support in future to be provided by the
Government in the form of Grants-in-Aid.

. Waive accumulated interests on the loan-in
perpetuity (amounting to Rs. 2980.66 crore).

. Waive accumulated interests on Capital loans and
penal interest thereon (amounting to Rs. 1102.22
crore).

. Waive the accumulated arrears of space segment

and spectrum charges of Prasar Bharati upto
31.3.2011 (of Rs. 1349.54 crore).

The above decision of the Government which would be
implemented from the current financial year, would enable
Prasar Bharati to become a financially viable and
sustainable organization.

(e) Prasar Bharati is endowed with considerable
operational autonomy already under the Prasar Bharati
Act. However, Prasar Bharati being a public service
broadcaster also has to perform as per the mandate given
to it under the Prasar Bharati Act. lts functioning can not
therefore be guided purely by commercial motives though
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revenue generation is also an important objective for

Prasar Bharati.

In view of its public service mandate, Section 17 of
the Prasar Bharati Act has provided that Government woulid
make available financial support to Prasar Bharati for the
purpose of enabling the Corporation to discharge its
functions efficiently under the Act.

[Translation]

Remunerative Prices for Vegetables and Fruits

*157. DR. RAGHUVANSH PRASAD SINGH: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the farmers cultivating vegetables and
fruits are not getting adequate price for their produce;

(b) if so, the details thereof and the reasons therefor;

{c) the remedial steps taken by the Government to
provide adequate support price to these farmers;

(d) whether the Government proposes to set up co-
operative societies on the lines of the existing milk co-
operatives for such produce in the country; and

(e) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF FOOD PROCESSING INDUSTRIES (SHRI SHARAD
PAWAR): (a) to (e) Prices of fruits and vegetables are
mainly governed by the market forces of demand and
supply, prevailing weather conditions, cost of transportation,
cost of storage and rising demand due to increasing
incomes, urbanization, etc. By and large, farmers are getting
reasonable prices for fruits and vegetables.

Government implements Market Intervention Scheme
(MIS) on the request of State Governments for procurement
of agricultural and horticultural commodities which are
generally perishable in nature and not covered under
Price Support Scheme. MIS is implemented when prices
tend to fall below the economic levels/cost of production
to avoid distress sale during the peak arrival period of the
produce. Procurement under MIS is undertaken by National
Agricultural Cooperative Marketing Federation of India Ltd.
(NAFED) and by agencies designated by the State
Government. The losses, if any, in such operations are
shared between the Central and State Governments.
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Government implements programmes through
National Cooperative Development Corporation (NCDC)
under which assistance is provided to cooperatives for
production, processing, marketing, storage, etc. of
agricultural and horticultural produce including fruits and
vegetables.

[English]
Violence in Assam

*158. SHRI UDAY SINGH:
SHRI D.B. CHANDRE GOWDA:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether fresh cases of violence have been
reported in Kokrajhar, Assam;

(b) if so, the details thereof and the reaction of the
Government thereto;

(c) whether the Government has inquired into the
alleged involvement of some foreign agencies/countries in
the said violence and if so, the details thereof;

(d) whether the Government proposes to constitute
a high level Judicial Inquiry Commission to probe into the
violence in Assam and if so, the details thereof; and

(e} the measures taken by the Government to check
the violence in Assam, detect and deport illegal migrants
from the State?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) As per report, fresh
incidents of violence took place between 10th November
to 16th November, 2012 in Kokrajhar District in Assam
resulting in death of 10 persons and injuries to 6 persons.
In order to check incidents of violence, the Govt. of Assam
was advised that security forces and army be put on high
alert in Bodoland Territorial Area District (BTAD) and
neighbouring districts with specific area of responsibility
and also for taking immediate action to arrest the
miscreants involved in the violence, and seizure of illegal
arms in the area.

(c) There are no inputs to suggest involvement of
any foreign agencies/countries in the violence in
Assam.
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(d) The Govt. of Assam has set up a one Man
Commission of enquiry headed by Justice (Retd). Mutum
B.K. Singh to inquire into the various issues, including
causes leading to the clashes between the communities
and subsequent violence, identifying the individuals and/
or organizations responsible for the violence and fixing
responsibility, determining the lapses, if any, and also
making recommendations for ensuring long term peace
and ethnic harmony in the BTAD areas amongst all
communities.

(e) The Govt. of Assam has taken a number of
steps for strengthening of security in BTAD area. State
Police has registered 11 cases and arrested 77 persons
found involved in the recent violence. DGP, Assam also
visited violence hit Kokrajhar District on 16.11.2012 to
take stock of the situation and also review and strengthen
the security as per requirement. Five additional companies
of Central Armed Police Forces (CAPF) were deployed in
addition to sixty five companies of CAPF already deployed
earlier in the BTAD area for strengthening the existing
security arrangements. The security situation in BTAD area
in Assam is being monitored regularly. No incidents of
violence reported between 17th November to 28th
November 2012 in BTAD area.

The powers of identification and deportation of
illegally staying foreign nationals including Bangladeshi
nationals have been delegated to the State Governments
and Union Territories Administrations under Section 3(2)(c)
of the Foreigners Act, 1946. Thirty Six (36) Foreigners
Tribunals including additional four (4) Foreigners Tribunals
sanctioned in August, 2009 are set up for detection of
foreigners/illegal migrants in the State of Assam.
Government has taken steps for strengthening of the Border
Security Force and equipping them with modern
equipments, reduction of gaps between the border posts
and intensified patrolling along Indo-Bangladesh border.
The border fence along the Bangladesh border is being
strengthened and a scheme for flood lighting along the
border is being impiemented. The issue of illegal migrants
from Bangladesh is regularly taken up at various fora and
steps have been taken for coordinated patrolling,
identification of vulnerable gaps, strengthening of riverine
patroliing etc. Government of Bangladesh has also been
urged to take effective steps to check the illegal movement
of their nationals into India, especially through vulnerable
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and riverine areas. The strengthening of security and
erection of fencing along Indo-Bangladesh border has
helped in curbing illegal migration from Bangladesh to
India effectively.

Housing for EWS and LIG

*159. SHRI SURESH ANGAD!I:
SHRI ANANTHA VENKATARAMI REDDY:

Will the Minister of HOUSING AND URBAN POVERTY
ALLEVIATION be pleased to state:

(a) whether the Government has recently revised
the income criteria for eligibility under various housing
schemes for the Economically Weaker Sections (EWS)
and the Lower Income Group (LIG);

(b) if so, the details thereof including the number of
beneficiaries likely to be covered therein;

(c) whether the new criteria has been conveyed to
banks, financial institutions and State Governments for
implementation; and

(d) the extent to which housing needs of the EWS
and LIG will be met?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI AJAY MAKEN): (a) Yes,
Madam. Ministry of Housing and Urban Poverty Alleviation
has recently revised the income criteria for fixing eligibility
for various Housing schemes being implemented by
Ministry of Housing and Urban Poverty Alleviation targeting
the Economically Weaker Sections (EWS)/Low Income
Group (LIG) beneficiaries.

(b) The income ceilings for the Economically
Weaker Section household has been enhanced from up
to Rs. 5,000 per month to up to Rs. 1,00,000 per annum
and that of Lower Income Group has been increased from
Rs. 5001-10,000 per month to Rs. 1,00,001 to Rs. 2,00,000
per annum. It is not possible to assess the number of likely
beneficiaries as the revision of income criteria is an
economic parameter for determining the eligibility.

{¢) The new criteria for income revision have been
conveyed to all State Governments, Union Territories and
Central Nodal Agencies namely National Housing Bank
(NHB) and Housing and Urban Development Corporation
Ltd. (HUDCO). NHB and HUDCO in turn have informed all
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Banks, Financial Institutions (Fls) and Housing Finance
Companies (HFCs). The notification has been uploaded
on the Ministry's website.

(d) Revision of income criteria is only an economic
parameter to decide on the eligibility of the beneficiaries
entitied for availing benefits under the scheme. The housing
needs of the EWS and LIG are to be addressed by various
programmes being implemented by this Ministry and State
Governments along with active participation of Private
Sector and Banks/Financial Institutions. However, this will
enable a larger number of people to access credit and
partake in various schemes.

[Translation]

Balanced Growth of North Eastern States

*160. SHRI ARJUN RAM MEGHWAL.:
SHRI M. VENUGOPALA REDDY:

Will the Minister of DEVELOPMENT OF NORTH
EASTERN REGION be pleased to state:

(a) the schemes/projects currently under
implementation on the recommendations of the North
Eastern Council (NEC), in various North Eastern States;

(b) the criteria followed by the Government for the
balanced distribution of projects amongst various North
Eastern States;

(c) the funds sanctioned/released and utilised
under each of these projects during each of the last two
years, State-wise;

(d) whether the Government proposes to provide
additional assistance to the poorest amongst the North
Eastern States; and if so, the details thereof; and

(e) the steps taken/proposed to be taken by the
Government to ensure the overall growth of the North
Eastern States?

THE MINISTER OF STATE IN MINISTRY OF
DEVELOPMENT OF NORTH EASTERN REGION AND
MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI PABAN SINGH
GHATOWAR): (a) The number of NEC funded projects/
schemes currently under implementation in various North
Eastern States, sector-wise, is given below:
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SI. No. Projects/ Arunachal  Assam Manipur  Meghalaya Mizoram Nagaland  Sikkim  Tripura
schemes under Pradesh
sector
1. Agriculture & Allied 13 3 3 3 5 11 3 6
2. Power & Renewable 14 3 7 13 9 6 9 4
Resources Energy
3. Water Development 14 8 8 6 6 3 11 0
4A. Industries 2 1 1 1 2 1 1 4
4B. Tourism 13 1 3 3 0 7 5 0
5. Transport & 5 11 3 7 10 7 5 5
Communication
6. Medical & Health Sector 6 15 7 5 5 9 4 3
7. Human Resource 18 11 12 11 18 12 4 3
Development
8. Livelihood 0 1 1 1 0 0 0 0
9. Science & Technology 4 0 1 0 1 2 2 0
10. Information & Public 2 1 0 1 0 0 0 0

Relations

{b) The criteria followed by the NEC for the balanced

distribution of projects amongst various North Eastern
States are:

(i)

(i)

(iff)

The developmental projects are sanctioned on the
basis of the Priority Lists received from the State
Governments of the North East Region as well as
the Five Year Plan Working Group recommendations
pertaining to the relevant sectors of the NEC and
the techno-econaomic scrutiny of the project
proposals contained in the Priority Lists/Five Year
Plan Working Group reports as per extant
procedures.

For every Five Year Plan, Working Groups are
constituted for each sector. All the States in the
region, Planning Commission, Ministry of DoNER
and the relevant line Ministries are represented in
Working Groups.

The Reports of the Working Groups are discussed

in a meeting with all the States represented in it
and, consequently, the proposed Plan size as well
as the outlines of the Plan document is finalized.

Since the 11th Five Year Plan of NEC, the relevant
sectoral issues contained in the Vision NER 2020
document were duly integrated in NEC Plan.

However, the Five Year Plan documents are
indicative in nature. The Annual Plans, depending
on the Plan size, actualize the overall aims and
directions mentioned in the relevant Five Year Plan.
Both Five Year Plan and Annual Plan documents
are duly approved by the North Eastern Council-in-
Session.

(c) The funds sanctioned/released and utilised

under NEC projects during 2010-11 and 2011-12, State-
wise are given at Statement-I & Statement-ll respectively.

(d) and (e) The Government has extended various

assistance to the North Eastern States in order to bridge
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the development gap and ensure the overall growth of
these States through:

U

(vi)

Allocation of 10% of Plan Budget for 53 non-
exempted Ministries.

Unspent amount of 10% accrues in Non-lapsable
Central Pool of Resources for NER.

Ministry of DoNER sanctions infrastructure
projects for North Eastern States out of NLCPR
as per priority of State Governments and keeping
in mind the backwardness quotient of the State.

Per Capita Central Assistance for North Eastern
States is more than four times higher than that
of other States.

North Eastern States are treated as Special
Category States, whereby in most Central Sector
and Centrally Sponsored Schemes, a ratio of
90:10 between Centre and State is maintained,
rather than 50:50 or 60:40 in other States.
Flagship programmes of the Union Government
have more liberal terms of assistance for NE
States.

Development packages, such as Bodoland
Package is announced by the Union Government
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to address special needs of the backward areas
within the NER.

Special tailored programmes in specific sectors,
such as Special Accelerated Road Development
Programme for North East and 'North East
Region Rail Development Fund for National
Projects in the North Eastern Region.

Special requirements of the NER and need for
significant levels of investment are well
recognized. Accordingly, efforts have been made
to address the problems in critical areas of
development with special programmes and
funding arrangements. The Central Government
is also supplementing the development efforts
of the Special Category states of NER by
providing Special Central Assistance (SCA) and
Special Plan Assistance (SPA) under the states'
plan.

Critical areas have been identified for
intervention in the 12th Plan to bridge gap in
infrastructure and social sectors including road,
rail, air, power, agriculture / horticulture, health
and education sector etc.

Funds sanctioned, released and utilised under NEC projects during 2010-11, State-wise, Sector-wise

(Rs. in crore)

Sl. No. Sector/Scheme  Fund Arunachal Assam Manipur Megha- Mizoram Naga-  Sikkim Tripura
Pradesh laya land

1 2 3 4 6 7 8 9 10 11

1 Agriculture Sanctioned 7.76 4.91 4.59 0.00 0.00 8.16 4.87 0.00
& Allied Released 1.00 1.77 1.65 0.00 0.00 2.94 1.20 0.00

Utilized 0.00 0.00 1.65 0.00 0.00 2.94 0.00 0.00

2 Power Sanctioned 18.50 13.44 0.00 25.01 10.85 0.00 19.47 0.00
Development & Released 6.50 5.37 0.00 9.50 3.90 0.00 7.00 0.00
Renewable Utilized 6.50 5.37 0.00 7.90 3.90 0.00 3.50 0.00
Resources
Energy

3 Water Sanctioned 23.49 10.72 14.35 448 1142 0.00 213 0.00
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1 2 3 4 5 6 7 8 9 10 11
Development Released 12.55 5.29 4.53 1.15 4.97 1.20 220 0.00
Utilized 12.55 5.29 2.30 1.15 497 1.20 220 0.00

4. Industries & Sanctioned 12.35 2.45 6.99 0.00 0.00 7.03 541 0.00
Tourism Released 4.35 1.88 2.64 0.00 0.00 3.23 250 1.97
Utilized 2.02 0.00 2.05 0.00 0.00 3.23 121 197

5 Transport & Sanctioned 139.52 95.94 87.00 167.36 213.70 65.27 62.84 195.97
Communications Released 79.43 63.05 31.82 55.04 28.50 31.14 10.87 30.82
Utilized 19.46 10.10 13.50 79.34 15.38 24.41 8.99 38.51

6 Medical & Sanctioned 4.94 16.41 2.77 4.98 4.67 2.53 0.00 0.00
Health Sector Released 1.30 3.56 0.90 1.45 1.3 0.90 0.00 0.00
Utilized 1.30 3.56 0.90 1.45 1.3 0.90 0.00 0.00

7 Human Sanctioned 21.97 2.87 10.24 6.75 7.47 i6.77 486 0.00
Resource Released 7.75 1.15 3.99 2.24 3.12 4.29 1.94 0.00
Development Utilized 4.82 0.00 2.35 1.12 1.88 4.25 1.94 0.00

8 Livelihood Sanctioned 0.00 8.43 8.49 10.43 0.00 0.00 0.00 0.00
Released 0.00 8.43 8.49 10.43 0.00 0.00 0.00 0.00

Utilized 0.00 8.43 8.49 10.43 0.00 0.00 0.00 0.00

9 Science & Sanctioned 3.00 0.00 0.00 0 00 0.00 0.00 424 0.00
Technology Released 1.55 0.00 0.00 0.00 0.00 0.00 1.00 0.00
Utilized 1.55 0.00 0.00 0.00 0.00 0.00 1.00 0.00

10 Information & Sanctioned 4.9 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Public Relations Released 3.90 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Utilized 1.20 0.00 0.00 0.00 0.00 0.00 0.00 0.00

Statement-l]
Funds sanctioned, released and utilised under NEC projects during 2011-12, State-wise, Sector-wise
(Rs. in crore)
Sl. No. Sector/Scheme  Fund Arunachal Assam Manipur Megha- Mizoram Naga- Sikkim Tripura
Pradesh laya land

1 2 3 4 5 6 7 8 9 10 11
1 Agriculture Sanctioned 15.72 0.00 3.44 0.00 7.57 10.52 0.00 9.54
& Allied Released 8.49 0.00 4.64 0.00 1.61 7.04 0.00 2.14
Utilized 0.00 0.00 1.24 0.00 0.65 2.75 0.00 0.32

2 Power Sanctioned 11.01 0.00 16.50 4.85 10.78 13.97 9.11 11.86
Development & Released 3.27 0.00 5.71 1.94 3.55 4.98 6.66 3.90
Renewable Utilized 1.50 0.00 0.00 1.94 2.95 0.00 3.99 0.00

Resources
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1 2 3 4 5 6 7 8 9 10 i1
Energy
3 Water Sanctioned 9.03 7.61 6.80 0.00 4.58 9.45 8.59 0.00
Development Released 16.78 2.00 2.40 7.50 6.70 3.00 761 0.00
Utilized 7.44 0.00 0.00 6.50 6.70 3.00 4.02 0.00
4 Industries & Sanctioned 13.82 4.57 4.67 0.98 3.07 7.07 5.14 9.40
Tourism Released 5.32 1.65 2.73 0.50 1.11 5.05 3.28 3.41
Utilized 1.73 0.00 0.00 0.00 1.11 0.00 1.50 0.47
5 Transport & Sanctioned 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Communications Released 43.44 40.50 23.50 35.00 44,50 51.00 2292 39.00
Utilized 42.16 105.99 19.50 91.50 31.82 39.00 7.69 5153
6 Medical & Sanctioned 4.62 4.91 3.71 4.95 5.64 4.73 0.00 0.00
Health Sector Released 1.3 3.07 1.2 1.5 1.75 3.2 0.00 0.00
Utilized 1.3 2.05 1.2 1.5 1.75 3.2 0.00 0.00
7 Human Sanctioned 37.28 5.71 19.06 0.2 10.56 14.85 14.82 499
Resource Released 12.9 3.24 7.71 0.19 4.41 5.66 522 153
Development Utilized 9.49 0.05 4.01 0.08 1.97 3.59 519 0.00
8 Livelihood Sanctioned 0.00 10.92 11.00 12.88 0.00 0.00 0.00 0.00
Released 0.00 10.92 11.00 12.88 0.00 0.00 0.00 0.00
Utilized 0.00 10.92 11.00 12.88 0.00 0.00 0.00 0.00
9 Science & Sanctioned 5.13 0.00 2.20 0.00 4.40 5.18 3.56 0.00
Technology Released 1.59 0.00 0.62 0.00 1.30 1.09 0.72 0.00
Utilized 1.59 0.00 0.62 0.00 1.30 1.09 0.72 0.00
10 Information & Sanctioned 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Public Relations Released 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Utilized 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00

[English]
Fertiliser use Mix

1611. SHRIMATI SHRUTI CHOUDHRY: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the fertiliser use mix has deteriorated
agricultural production sharply in 2011-12 threatening to
hit food production in the country;

(b} if so, the details thereof; and
(c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE

MINISTRY OF FOOD PROCESSING INDUSTRIES (SHRI
TARIQ ANWAR): (a) to (c) There has been increase in
foodgrains production from 218.11 million tonnes in 2009-
10 to 244.49 million tonnes in 2010-11 and to 257.44
million tonnes in 2011-12. Therefore, there is no
deterioration in agricultural production due to fertilizer use

mix.
[Translation]
Welfare of Cultural Artists

1612. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
Will the Minister of CULTURE be pleased to state:
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(a) the details of the schemes formulated by the
Union Government for the welfare of cultural artists in the
country at present;

(b) whether the Union Government proposes to
formulate any new scheme for the welfare of cultural artists;

(c) if so, the details thereof;

(d) whether any grants, pension and honorarium
have been given to cultural artists during each of the last
three years and the current year; and

{e) if so, the details thereof?

THE MINISTER OF CULTURE (SHRIMATI
CHANDRESH KUMARL): (a) Ministry of Culture administers
a Scheme namely "Financial Assistance to Persons
Distinguished in Letters, Arts and Such Other walks of life
who may be in Indigent Circumstances and their
Dependents”. Financial assistance under this scheme is in
the form of a monthly allowance of Rs. 4000/-.

The Zonal Cultural Centres under the Ministry,
through their Schemes, endeavour to develop and promote
various arts and heritage in the respective Zones. Under
their Schemes, honorarium/remuneration is given to artists
on monthly rates or for days of performance.

(b) and (c) Government is seized of the matter of
further extension of the Scheme of "Financial Assistance
to Persons Distinguished in Letters, Arts and Such Other
walks of life who may be in Indigent Circumstances and
their Dependents” by including an element of 'National
Artists Welfare Fund' in the Scheme.

(d) and (e} The amount given during the last three
years and current year is as under:

(Rs. in crores)

1. Honorarium/remuneration given to Artists by Seven
Zonal Cultural Centres

45.45 66.06 82.37 36.37
(2009-10)  (2010-11) (2011-12) (2012-13)

2. Financial Assistance to persons Distinguished in
Letters, Arts and Such Other walks of life who may
be in Indigent Circumstances and their Dependents

8.69 12.92 11.94 10.35
(2009-10)  (2010-11) (2011-12) (2012-13)
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[English}
Deployment of Scientists

1613. PROF. SAUGATA ROY: Wili the Minister of
AGRICULTURE be pleased to state:

(a) whether a number of scientists working in the
Research institutes of Indian Council of Agricultural
Research (ICAR) have been deployed for other un-scientific
works;

{(b) if so, the details thereof and the reasons therefor;
and

(c) the time by which such scientists are likely to be
re-deployed for research work?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (SHRI
TARIQ ANWARY): (a) In a few cases, the Scientists in
Research Institutes of Indian Council of Agricultural
Research (ICAR) have been assigned non-scientific work,
in addition to their normal duties due to administrative
exigencies.

{b) No Scientist has been assigned work other then
scientific work on a whole time basis. The Scientists have
been assigned such work in addition to their normal
research work only as a stop-gap arrangement in the
interest of smooth and efficient functioning of the Institutes.

{c) Even in cases where Scientists have been
assigned work other than scientific work as additional
charge, the Scientists continue to be engaged in scientific
work. There is, therefore, no question of deploying them
back for research work.

Technical Group on Housing Shortage

1614. SHRI HAMDULLAH SAYEED: Will the Minister
of HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state:

{a) whether the Government has received the
recommendations of the Technical Group constituted to
estimate the urban housing shortage for the Xlith Five
Year Plan;

(b) if so, the details thereof and the reaction of the
Government thereto;
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(c) whether the Government is considering the
suggestions made by the said Technical Group to make
housing a part of infrastructure or declare housing as an
industry; and

(d) if so, the details thereof and the steps being
taken by the Government in this direction?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI AJAY MAKEN): (a) and
(b) Yes Madam. The Technical Group on estimation of
urban housing shortage of the country for the 12th Five
Year Plan period (2012-17), has recently submitted its
final report to the Ministry of Housing & Urban Poverty
Alleviation.

As per the report of the Technical Group, the total
housing shortage estimated at the beginning of the 12th
Five Year Plan period i.e. 2012 is 18.78 million. Qut of
which, 10.55 million is in Economically Weaker Section
(EWS) category and 7.41 million is in Low Income Group
(LIG) category.

(¢) and (d) No final decision has been taken on the
suggestions made by Technical Group to make housing
as a part of infrastructure or declare housing as an industry.

Theft of Children

1615. SHRI MANICKA TAGORE: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Union Government is aware of
incidents of theft of girl child and selling of new born girls
by their parents being reported across the country;

(b) if so, the details of such cases reported during
each of the last three years and the current year, State-
wise; and

{c) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI R.P.N. SINGH): (a) to (c) There
have been some reported incidents on theft of girl child
and selling of new born girls.

As per information provided by the National Crime
Records Bureau (NCRB), data on theft of girl child and
selling of new born girls by parents is not maintained by
NCRB.
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As per Seventh Schedule, 'Police' and 'Public Order"”
are State subjects under the Constitution, and as such the
primary responsibility of prevention, detection, registration,
investigation and prosecution of crimes, including crimes
against children, lies with the State Governments and
Union Territory Administrations. However, the Union
Government attaches highest importance to the matter of
prevention and control of crime against children. Ministry
of Home Affairs a detailed advisory dated 14th July, 2010
to all State Governments and UT Administrations wherein
States/UTs have been advised to ensure all steps for
improving the safety conditions in schools/institutions,
public transport used by students, children's parks/play
grounds, residential localities/ roads etc. It has also been
advised that the crime prone areas should be identified
and a mechanism be put in place to monitor infractions in
such areas for ensuring the safety and security of students,
especially girls. For this purpose the States/UTs have been
advised to take following steps:

i. Increase the number of beat Constables;

ii. Increase the number of police help booths/
kiosks, especially in remote and lonely stretches;

iii. Increase police patrolling, especially during
nights;

iv. Posting police officers especially women, fully
equipped with policing infrastructure in crime-
prone areas in adeguate number.

[Translation]

Coconut Processing Units

1616. SHRI E.G. SUGAVANAM: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government has any proposal to
set up more coconut processing units in various parts of
the country including Tamil Nadu;

(b) if so, the detalils thereof;

(c) the places in which coconut processing units
are set up in the country, State-wise; and

(d) the time by which these units are likely to be set
up?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (SHRI
TARIQ ANWAR): (a) and (b) Yes, Madam. Coconut
Development Board, Government of India has been
supporting the establishment of various Coconut Processing
Units in different states under a scheme "Technology
Mission on Coconut" (TMOC) for providing technical and
financial supports on project basis. 32 projects for setting
up coconut processing units have been sanctioned so far
during 2012-13. Further, 13 proposals, as below, are under

process:
State No. of Product Project Cost
Projects {(no. of units) (Rs. in lakhs)
Karnataka 4 Activated 610
Carbon (1)
Packed Tender
coconut Water (1) 81
Desiccated 145
Coconut (2)
Kerala 7 Fractionated 104

Coconut oil (1)

Ball copra (4) 38.5
Copra (1) 12.6
Desiccated 228.89

Coconut (1)

Andhra Pradesh 1 Ball copra (1) 23
Tamil Nadu 1 Activated carbon (1) 120.46
Total 13 1363.45

(c) The Statewise places of coconut processing
units set up are given in the enclosed Statement.

(d) These 13 units are yet to be considered by
Project Approval Committee of CDB. on its approval,
entrepreneurs will initiate the project as per their respective
time plan.
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Statement

Statewise list of places — coconut processing units

set up

State

Places

Andhra Pradesh

Goa
Jammu and Kashmir

Karnataka

Kerala

Qdisha

Tamil Nadu

UT of Lakshadweep

Andaman and
Nicobar Islands

W. Godavari, E. Godavari,
Visakhapatnam, Palakol,
Ongole, Hyderabad, Sivakodu.

Goa
Samba

Mysore, Udippi, Bangalore,
Tumkur, Tiptur, Sullia, Dakshina
Kannada, South Kannara.

Kodungallore, Thrissur, Kannur,
Thalassery, Ernakulam,
Kothamanagalam, Angamaly,

Muvattupuzha, Kalady,
Malappuram, Kottayam, Vaikom,
Allepy, Kayamkulam,
Kozhikode, Kasaragod,
Palakkad, Pattambi,
Pathanamthitta, Koliam,
Trivadrum,

Bhubaneswar

Dindigul, Kanyakumari,
Thootukudi, Pollachi,

Coimbatore, Erode, Salem,
Namakkal, Thenkasi,
Kangayam, Tirupur, Trichy,
Thanjavur, Polpetti, Tirunelveli,
Sattur, Kallappalayam, Pappini.

Andrott Isiand

Port Blair

[English]

MSP for Cotton

1617. SHRI R. DHRUVANARAYANA:
SHRI RAYAPATI SAMBASIVA RAQ:

Will the Minister of AGRICULTURE be pleased to

state:
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(a) whether the Government has announced the
Minimum Support Price (MSP) for cotton;

(b) if so, the details thereof;

(c) whether the Government has increased the MSP
for cotton to provide relief to the cotton growers; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (SHRI
TARIQ ANWAR): (a) to (d) The Government has already
announced the Minimum Support Price (MSP) of cotton for
the 2012-13 season. The MSP of cotton has been
increased for medium staple from Rs. 2800 per quintal in
2011-12 to Rs. 3600 per quintal in 2012-13. Similarly for
long staple it has been increased from Rs. 3300 per
quintal in 2011-12 to Rs. 3900 per quintal in 2012-13.

The MSP ensures remunerative price to the farmers
for agricultural produce. The Government organizes
purchase operations through its designated agencies. The
designated central nodal agencies intervene in the market
for undertaking procurement operations with the objective
that the market prices do not fail below the MSPs fixed by
the Government. Cotton Corporation of India (CCI) and the
National Agricultural Cooperative Marketing Federation of
India Ltd. (NAFED) are the designated nodal agencies of
the Government of India to undertake procurement of
Cotton under Price Support Scheme (PSS). CCl and
NAFED together made procurement of 20.74 lakh quintals
of cotton under PSS during the 2012-13 season (upto 28th
November, 2012).

Procurement of Rice for Exports

1618. SHRI G.M. SIDDESHWARA: Will the Minister
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of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government procures rice through
Food Corporation of India (FCI) for exporting it to other
countries; and

(b) if so, the details thereof indicating the quantum
of rice procured by FCI and quantum allocated for export
during each of the last three years and the current year,
State-wise?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) Rice is procured
at Minimum Support Price (MSP) by the Food Corporation
of India (FCI) and State Governments/Agencies in order ta
ensure remunerative prices to farmers as well as to meet
the distribution requirements under Targeted Public
Distribution System (TPDS) and other welfare schemes,
open market sale and to maintain buffer stocks. Exports
from the Central Pool of foodgrains are undertaken only
it sufficient stocks are available after meeting the domestic
requirements.

(b) State-wise details of rice procured for the Central
Pool through Food Corporation of india (FCI) and State
Government/Agencies during last three years and current
year is given in the enclosed Statement. There has been
no export of rice out of the Central Pool during the fast
three years except on humanitarian grounds. During 2012-
13, against the allocation of 2650 tons rice to be exported
to Yemen from Central Pool stocks through World Food
Programme (WFP) as humanitarian assistance, a quantity
of 2447.202 tons was lifted by the nominated agency of
WFP for export to Yemen.

Statement

Rice Procurement for Central Pool - Marketing Season wise

(Fig. in lakh tons)

SI. No. States/UTs 2009-10 2010-11 2011-12* 2012-13*
1 2 3 4 5 6

1 Andhra Pradesh 75.55 96.09 75.41 3.11

2 Assam ' 0.08 0.16 0.23 0.00
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1 2 3 4 5 6
3 Bihar 8.90 8.83 15.34 0.00
4 Chandigarh 0.14 0.10 0.13 0.12
5 Chhattisgarh 33.57 37.46 41.15 1.44
6 Delhi - 0.00 0.00 0.00
7 GQGujarat - 0.00 0.04 0.00
8 Haryana 18.19 16.87 20.07 25.55
9 Himachal Pradesh - 0.01 0.01 0.00
10 Jharkhand 0.23 0.00 2.75 0.00
11 Jammu and Kashmir - 0.1 0.09 0.02
12 Karnataka 0.86 1.80 3.56 0.00
13 Kerala 2.61 2.63 3.72 0.00
14 Madhya Pradesh 2.55 5.16 6.35 0.00
15 Maharashtra 2.29 3.08 1.78 0.07
16 Nagaland - 0.00 0.00 0.00
17 Odisha 24.96 24.65 28.65 0.00
18 Puducherry 0.08 0.40 0.05 0.00
19 Punjab 92.75 86.35 77.31% 84.74
20 Rajasthan - 0.00 0.00 0.00
21 Tamilnadu 12.41 15.43 15.96 0.01
22 Uttar Pradesh 29.01 25.54 33.57 1.22
23 Uttarakhand 3.75 4.22 3.78 0.31
24 West Bengal 12.40 13.10 20.41 0.01
Total 320.34 341.98 350.35 116.62
*as on 27.11.2012. Procurement in KMS 2011-12 is continuing in extended period. KMS 2012-13 is under progress.
Arecanut Farmers domestic arecanut farmers as the prices of their produce
1619. SHRI NALIN KUMAR KATEEL: have gone down;
SHRI B.Y. RAGHAVENDRA: (b) if so, the details thereof;
Will the Minister of AGRICULTURE be pleased to (c) whether the Government is aware that arecanut
state:

(a) whether imported arecanut is causing threats to

farmers are in distress and unable to repay the bank loan

raised for growing arecanut;
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(d) if so, the response of the Union Government
thereto;

(e) whether the Government is taking any steps to
rescue the arecanut growers by introducing any package
for them; and

(fy if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (SHRI
TARIQ ANWAR): (a) to (f) The average price of arecanut
during current year has increased to Rs. 13,046/quintal as
against Rs. 12,553/quintal in 2011-12.

The steps taken by the Government to address the
problems of the arecanut growers are as under:

(i) Department of Financial Services, Ministry of
Finance has formulated a scheme for providing
financial relief to the farmers in Karnataka for
implementation through NABARD.,

(i) Department of Agriculture & Cooperation is
implementing two centrally sponsored schemes
namely Horticulture Mission for North East &
Himalayan States (HMNEH) & National
Horticulture Mission (NHM) to address all the
issues related to development of horticulture in
the country including rejuvenation of arecanut.
Under these schemes, financial assistance is
provided for adoption of integrated nutrient &
pest management and rejuvenation of arecanut
plantations. Under National Horticuiture Mission
(NHM), an amount of Rs. 705.08 lakh was
provided for rejuvenation including Yellow Leaf
Disease (YLD) affected gardens of arecanut.

(iii) Central Plantation Crops Research Institute,
Kasaragod is undertaking various research and
extension activities to promote alternative uses
of arecanut and control of Yellow Leaf Disease
of arecanut.

Procurement from Private Sector

1620. SHRI ABDUL RAHMAN: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:
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(a) whether there is a proposal to procure foodgrains
for Food Corporation of India (FCI) from private sector from
open market through bids to be supplied at the place
specified by FCI; and

(b) if so, the details thereof and the benefits likely
to accrue therefrom?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) No, Madam.
There is no such proposal.

(b) Does not arise in view of (a) above.

Modern Bus Shelters

1621. SHRI K.P. DHANAPALAN: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government proposes to set up
modern bus shelters in Kerala with the assistance of the
Central Warehousing Corporation;

(b} if so, the cities proposed to be covered under
this project; and

(c) the time by which it is likely to be implemented?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS) : (a) Yes Madam,
the Central Warehousing Corporation (CWC) proposes to
set up a few bus shelters in Kerala under its Corporate
Social Responsibilities programme.

{b) The Districts of Kochi and Alleppey are to be
covered under the project.

(¢) The District Administration has to indentify
suitable locations and handover the vacant sites for the
construction of bus shelters. The CWC will take six months
for construction after the site is handed over to it.

[Transiation]
High Yielding and Advanced Seeds

1622. SHRI RAJU SHETT!: Wil the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government has any accelerated
scheme to provide high yielding and advanced seeds to
the farmers directly; and
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(b) if so, the details thereof and the process through
which new and high quality seeds are provided to the
farmers?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (SHRI
TARIQ ANWAR): (a) and (b) Government provides High
Yielding Variety Seeds to the farmers under the
Accelerated Pulse Production Programme of National Food
& Security Mission. Under this programme the farmers in
clusters of 100 ha each through 6240 units provides block
demonstration of pulses viz Pigeon pea, Moong, Urd, Gram
and Lentil in the identified districts of 16 States, viz, Andhra
Pradesh, Assam, Bihar, Chhattisgarh, Guijarat, Haryana,
Jharkhand, Karnataka, Madhya Pradesh, Maharashtra,
Odisha, Punjab, Rajasthan, Tamil Naplu, Uttar Pradesh
and West Bengal. States have been given freedom to
select the district based on availability of contiguous area
in various villages of different blocks of the districts but
same village and area selected during 2011-12 is not be
repeated.

[English]
Delhi Milk Scheme

1623. SHRI C.R. PATIL:
SHRI HARSH VARDHAN:
SHRIMATI SEEMA UPADHYAY:
SHRIMATI USHA VERMA:
SHRI MAHESHWAR HAZARI:

Will the Minister of AGRICULTURE be please to
state:

(a) the items permitted to be sold from Delhi Milk
Scheme booths in Delhi at present;

(b) whether the Government has proposed to hand
over various products of the Delhi Milk Scheme to the
private sector;

(c) if so, the details thereof and the reasons therefor;
and

(d) the steps to be taken by the Government to
ensure quality of thé products thus handed over to the
private sector?

THE MINISTER OF STATE IN THE MINISTRY OF
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AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
CHARAN DAS MAHANT): (a) DMS milk and milk products.
Bakery and breakfast related items are permitted to be
sold from DMS milk booth in Delhi at present.

(b) to (d) There is no proposal to hand over various
products of the Delhi Milk Scheme to the private sector.

[Translation]

Procurement of Wheat

1624. SHRI DEVJI M. PATEL: Will the Minister off
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the farmers in Rajasthan are reportedly
forced to pay unauthorised levies in the name of cartage,
unloading, loading, sieving etc. for procurement of their
foodgrains including wheat and even the receipt is not
issued for such payments;

(b) if so, the details thereof and the remedial steps
taken in this regard during 2012-13;

(c) whether the Government proposes to refund the
said amount; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS):(a) No such instance
has come to notice.

(b) to (d) Does not arise, in view of (a) above.
[English]
Misuse of BADP Fund

1625. SHRI C. SIVASAMI: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there are reports that the border area
development programme funds has been misused by some
States;

(b) if so, the details thereof, State-wise;

(c) whether the Government has ordered an inquiry
into the said irregularities; and
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(d) if so, the details thereof and the outcome of the

said inquiry?

HOME AFFAIRS (SHRI R.P.N. SINGH): (a) to (d) The
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(BADP) is the Primary responsibility of the State

Government. The complaints received in the irregularities
of implementation of the BADP are forwarded to the States

THE MINISTER OF STATE IN THE MINISTRY OF

Government for appropriate action. A statement showing

execution of the Border Areas Development Programme

the compilaints received so far is enclosed.

Statement

Sl. Name of Complaint received from

No. the State whom and when Subject

1. Assam Shri Mustafa Ahmed Choudhury, Secretary, Misuse of funds granted by

Fakirbazar Junior College, Dist-Karimganj, Department of Border Management,

Assam, 24.2.2011 Gowvt, of India.
2. Arunachaf Pradesh  Shri R.T. Hake, Zila Parishad Member, Pipsorang, Enquiry in respect of construction of
Kurung Kumey, Arunachal Pradesh, 8.3.2011 Road from Chetam to Pipsorang

under BADP

3. Arunachal Pradesh  Shri Bengia Karbu, Chairman, Koloriang, Damin, Complaint regarding non-

Sarli and Parsi-Parlo Development Commitiee & implementation of the schemes
others, 5.7.2012 sanctioned under BADP in Koloriang,
Damin, Sarli and Parsi-Parlo blocks
of Kurung Kumey Dist of Arunachal
Pradesh.
4. Rajasthan Shri Dinesh Barupal and Shri Multana Ram Irregularities in implementation of
Bapural, Jaisalmer, forwarded by planning BADP in Jaisalmer border areas in
Commission, 11.10.11, 12.12.2011 Rajasthan.
5. Meghalaya Shri Hamarbamut Chyrmang, Jowai, Jaintia Hills Misuse of fund under BADP in Jowai
Dist, Meghalaya village, Jaintia Hills District of
Meghalaya
6. Punjab (i) Shri Tripat Rajinder Singh Bajwa, MLA Fateh Garh  Misappropriation of BADP funds in
Churian, Shri Skuhjinder Singh Randhawa MLA, border areas of Punjab — demand for
Dera Baba Nanak and others CBI enquiry.
(i) Shri Partap Singh Bajwa, MP (Lok Sabha)

7. Uttar Pradesh Shri Kamal Kishor, M.P, 5.7.2012 Request for investigation against
misuse of funds granted under BADP
for the works undertaken in border
blocks of Dist- Bahraich, U.P.

8. Bihar Dr. Sanjay Jaiswal, M.P, 12.3.2012 Request of investigation against

misuse of funds for Rs. 5.34 cr rupees
granted under BADP for construction
of road from NH 28 Nahar Chowk via
KCTC college to Laxminagar Nayaka
tola.




133 Written Answers

[Translation]

Residential Building for Police Personnel

1626. SHRIMATI KAMLA DEV! PATLE: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government has any proposal to
construct office buildings/ residential buildings for police
personnel in the country including Chhattisgarh;

(b) if so, the details thereof;

(¢} whether the Government proposes to launch
any separate residential scheme in the naxal affected
districts of the States including Chhattisgarh to solve the
residential problem; and

{(d) the details of funds likely to be allocated in this
regard during the Twelfth Five Year Plan, State-wise
including Chhattisgarh?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) Under the Scheme for
Modernisation of State Police Forces (MPF Scheme), funds
have been provided to the State Governments in the
previous years, i.e., upto 2011-12, inter-alia, for construction
of non-residential buildings such as police stations,
outposts, police lines, barracks, etc. and for construction of
residential accommodation for lower and upper subordinate
police personnel. The construction of residential buildings
and other police offices in States, including Chhattisgarh,
is to be funded under Plan during the 12th Five Year Plan
period (2012-13 to 2016-17) for which a provision of
Rs. 3750.87 crore has been recommended under MPF
Scheme by the Expenditure Finance Committee (EFC) for
approval of the competent authority.

(c) No, Madam. Under a Scheme, namely
‘Construction/Strengthening of fortified police stations', 400
police stations would be constructed in 9 Left-Wing
Extremism (LWE) affected States at the rate of Rs. 2 crore
per police station on 80:20 (Central share: State share)
basis. During the years 2010-11, 2011-12 and 2012-13, a
total amount of Rs.311.875 crore has been released to 9
LWE States under this Scheme.

(d) Pending approval of the competent authority for
extension of the MPF Scheme from 2012-13 onwards for
five years, no firm allocation has been made to States

AGRAHAYANA 13, 1934 (Saka)

to Questions 134

during the current financial year 2012-13 for construction
of residential as well as non-residential buildings.

[English]
Subsidy to Coconut Farmers

1627. SHRI N. PEETHAMBARA KURUP: Wili the
Minister of AGRICULTURE be pleased to state:

(a) whether the production of coconut is declining
continuously in the country including Kerala;

(b) if so, the details of programmes/schemes for
providing subsidy to coconut farmers to promote cultivation
of coconut in Kerala; and

(c) the details of assistance provided to the coconut
farmers under these schemes during the last three years
and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (SHRI
TARIQ ANWAR): (a) and (b) No, Madam. The production
of coconut is not declining continuously in the country
including Kerala. The details of schemes providing subsidy
to promote cultivation of coconut in Kerala are as under:

“Integrated Farming for Productivity Improvement" to
promote adoption of scientific coconut cultivation by giving
assistance of Rs. 35000/- per ha for laying out of
demonstration plots and Rs. 20000/- per unit for
establishment of organic manure units.

"Coconut Paim Insurance Scheme" for protecting
coconut cultivation from natural calamities. The scheme is
covering all healthy nuts bearing palm in the age group
of 4-60 years. Premium is borne by the CDB, State
Governments and farmers by 50%, 25% & 25%
respectively.

"Replanting and Rejuvenation of Coconut Gardens”
for removal of all advanced disease affected, unproductive,
old and senile palms in targeted areas with a
compensation of Rs. 13000/- per palm (i.e. for the first 20
palms @ Rs. 500/-and the remaining palms @ Rs. 250/-
limited to 12 palms per ha), Rejuvenation of existing
gardens through integrated management practices @
Rs. 15000/ha for 2 years @ Rs. 7500/- per ha and
Assistance for replanting @ Rs. 20 per seedling.
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Apart from the above, schemes like "Expansion of
area under coconut”, "Production and distribution of quality
planting materials", "Technology Mission on Coconut",
"Market promotion and statistics” and other schemes are
aiso implemented for the benefit of coconut farmers in
Kerala.

Government of India has also increased Minimum
Support Price (MSP) for milling copra, ball copra and
dehusked mature coconut with water.

(c) Total amount of Rs. 188.74 crore has been
provided to the coconut farmers during the last three years
under different developmental programmes and an amount
of Rs. 88.00 crore has been allocated for the current year.

[Translation]

Upgradation/Modernisation of DD/AIR

1628. SHRI GORAKH PRASAD JAISWAL:
RAJKUMARI RATNA SINGH:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the total number of Doordarshan (DD) and
Radio Stations functioning in the country, location, DD and
Radio Station-wise;

(b) the details of the upgradation and modernisation
works carried out in various Doordarshan and radio stations
during each of the last three years and the current year,
location, DD and Radio Station-wise;

{c) the details of the places in the country which are
not yet covered by the services of DD and radio stations
along with the reasons therefor, location, DD and
Radio Station-wise; and

(d) the steps proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI MANISH
TEWARI): (a) Prasar Bharati has reported that at present
Doordarshan has 67 Studio centres and 1415 TV
transmitters (of varying power) functioning in the country.
Statewise locations of Doordarshan's studio centres and
transmitters are given in the enclosed Statment-1.

As regards All India Radio, at present there are 299
AIR Stations functioning at different places in the country.
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The State-wise locations are given in the enclosed
Statement-il.

(b) The details of major upgradation/ modernization
works carried out at various Doordarshan stations during
each of the last three years and the current year, DD
station-wise, are given in the enclosed Statement-Ill.

In respect of All India Radio, the details of the up-
gradation and modernisation work under Five years Plan
scheme carried out during each of the last three years and
the current year is given in the enclosed Statement-1V.
Apart from this, at present, modernisation & up-gradation
has been undertaken at 207 AIR Stations under various
schemes approved in 11th Plan, which are expected 1o be
completed by 2013.

(c) and (d) Doordarshan coverage in terrestrial mode
is estimated to be available to about 92% of the population
spread over about 81% area of the country. All the areas
uncovered by terrestrial transmission, {as well as the
country as a whole) have been provided with multi channel
TV coverage through Doordarshan's free-to-air DTH
service.

As regards All India Radio, presently the terrestrial
coverage is 91.87% area and 99.19% population of the
country. Only 0.81% of the population of the country living
in the uncovered areas is not receiving programmes of All
India Radio through terrestrial Radio network. The
uncovered areas are mostly thinly populated high altitutde
hilly and desert areas comprising of some part of northern
and eastern border area in J&K State, western border
area in Rajasthan State, eastern border area in Uttarakhand
& Himachal Pradesh and north and north-eastern of
Arunachal Pradesh and other states of Border area in the
North-Eastern. In order to further augment the terrestrial
coverage in the country, the power of 12 transmitters of
AIR is being upgraded and 244 additional MW / FM
Transmitters of various capacities are being installed
throughout the country. Proposal for setting up of additional
FM Transmitters of various capacities all over the country
has also been included in the 12th Plan for which
proposals are under process.

In the areas not covered by terrestrial transmissions
21 radio channels (Programmes) of AIR are available
through DD Direct plus DTH platform (Ku-band) and these
programmes can be received through a set top box on
DTH Platform.
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Annexure Referred to in Reply to Part (a) of Lok Sabha Unstarred Question No. 1628 - For Answer on

0.4.12.2012

Doordarshan Stations

State/UT Stations
1 2 3 4

Andhara Pradesh Studios (4)
Hyderabad Vijaywada Warangal
Tirupati
HPTs (13)
Anantapur Tirupati Hyderabad (DD News)
Hyderabad Vijaywada Vijaywada (DD News)
Kurnool Vishakhapatnam Vishakhapatnam (DD News)
Nandyal Warangal Rajamundry (DD News)
Rajamundry
LPTs (81)
Achampet Karimnagar Punganur
Adilabad Kavali Rajampet
Adoni Khammam Ramagundam
Alagadda Kothapur Siddipet
Amalapuram Kosgi Sirisilla
Banswada Kothagudam Sirpur
Belampally Kuppam Srikakulam
Bhadrachalam L.R. Pally Talakondapally
Bhainsa Macherla Tamblapalli
Bheemadolu Machilipatnam Tandur
Bheemavaram Madnapalli Tekkali
Bobbili Madugula Tirupati
Chitoor Mandassa Tuni
Cuddapah Markapur Udaigiri
Darsi Medak Veldanda
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1 2 3 4
Devarkonda Mehboobnagar Vemalvada
Emmiganur Miryalaguda Vinukonda
Gadwal Nagar Karnul Vishakhapatanam
Giddalur Nalgonda Wanaparthy
Guntakal Narayanpet Yellandu
Hindupur Nellore Zahirabad
Jadcherla Nirmal Atmakur (DD News)
Kakinada Pedapalli Neillore (DD News)
Kamareddy Produttur Pedanandipadu (DD News)
Kandukur Pulamaner Vishakhapatnam (DD News)
VLPTs (10)

Chintapalli Madipardu Parwatipuram
Duttalur Maripadu Seetampeta
lcchapuram Paderu Srisalem
Kanigiri
Transposer (1)
Vijaywada
Arunachal Pradesh Studio (1)
Itanagar
HPT (2)
ltanagar
itanagar (DD News)
LPTs (3)
Miao
Passighat
Tezu
VLPTs (39)
Along Hawai Raga
Baririjo Hayuliang Roing
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1 2 3 4
Basar Hunli Rupa
Boleng Inkiyong Sagalee
Bomdilla Kalaktang Sangram
Changlang Khimyong Seijosa
Chayangtajo Khonsa Seppa
Daporizo Mariyang Taliha
Darak Mechuka Tawang
Deomali Mukto Tirbin
Dirang Nampong Tuting
Geku Namsai Yomcha
Gensi Palin Ziro
Transposer (1)
Sankhiview
Assam Studios (4)
Guwahati Dibrugarh Silchar
Guwahati (PPC)
HPTs (6)
Dibrugarh Kokrajhar Guwahati (DD News)
Guwabhati Silchar Silchar (DD News)
LPTs (21)
Bokakhat Haflong Nazira
Bongaigaon Hatsinghmari North Lakhimpur
Dhubri Hojai Satrasal
Diphu Jorhat Sonari
Goalpara Lumding Tezpur
Gohpur Margheritta Tinsukhia
Golaghat Nagaon Dibrugarh (DD News)
VLPT (1)

Digboi
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2 3 4

Transposer (1)
Guwahati

Bihar Studios (2)
Patna Muzaffarpur
HPTs (6)
Katihar Patna Patna (DD News)
Muzaffarpur Saharsa Muzaffarpur (DD News)
LPTs (34)
Aurangabad Jamui Raxaul
Banka Khagaria Rosera
Begusarai Kishanganj Sasaram
Bettiah Lakhisarai Sheikhpura
_Bhabhua Madhepura Sikandra
Bhagaipur Madhubani Simri Bakhtiarpur
Buxar Motihari Sitamarhi
Darbhanga Munger Siwan
Daudnagar Nawada Supaul
Forbesganj Phoolparas Gaya (DD News)
Gaya Ramnagar Darbhanga (DD News)
Gopalganj
VLPTs (2)
Masrakh
Marhaura

Chhattisgarh Studios (2)
Raipur Jagdalpur
HPTs (5)
Jagdalpur Ambikapur Raipur (DD News)
Raipur Bilaspur

LPTs (15)
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2 3 4

Bailadilla Konta Pandaria
Champa Korba Pendra Road
Dungargarh Kurasia Raigarh
Kanker Manindergarh Rajhara Jharandili
Kharod Narayanpur Sakti
VLPTs (8)
Bijapur Kondagaon Pathalgaon
Devbhog Koylibeda Sarangarh
Jashpurnagar Pakhanjore

Goa Studio (1)
Panaji
HPTs (2)
Panaji
Panaji (DD News)

Gujarat Studios (2)
Ahemdabad Rajkot
HPTs (11)
Ahmedabad Radhanpur Rajkot (DD News)
Bhuj Surat Surat (DD News)
Dwarka Vadodra Vadodra (DD News)
Rajkot Ahmedabad (DD News)
LPTs (54)
Ahwa Godhara Palitana
Ambaji Ider Porbander
Amod Jamjodhpur Punandro (Mobile)
Amreli Jamnagar Rajpipia
Bantva Jhagadia Rajula
Bharuch Junagarh’ Rapar
Bhavnagar Kevadia Colony Sanijeli
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1 2 3 4

Botad Khambalia Shamlaji
Chhota Udaipur Khambat Songarh
Dediapara Limbdi Surendranagar
Deesa Lunawada Tharad
Devgadh Baria Mahuva Umergaon
Dhandhukha Mangrol (Junagarh) Una
Dharangadhra Mangrol (Surat) Valsad
Dhari Mehsana Veraval
Dharmpur Modassa Bhavnagar (DD News)
Dhorajee Morvi Jamnagar (DD News)
Dohad Palanpur Gandhinagar (DD News)
VLPTs (3)
Kakrapar
Netrang
Sagwara

Haryana Studio (1)
Hissar
HPT (3)
Karnal
Hissar
Hissar (DD News)
LPTs (20)
Bhiwani Meham Bhiwani (DD News)
Charkhi Dadri Narnaul Karnal (DD News)
Fatehabad Rewari Kurukshetra (DD News)
Firozpur Jhirka Rohtak Mandi Dabwali (DD News)
Jind Sirsa Narnaul (DD News)
Kaithal Tohana Yamunanagar (DD News)

Mahendergarh

Ambala (DD News)
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1 2 3 4
Himachal Pradesh Studio (1)
Shimla
HPTs (5)
Dharamshala Shimla Kasauli (DD News)

Jharkhand

Kasauli
LPTs (8)
Bilaspur
Kutlu
Manali
VLPTs (39)
Ajhu Fort
Ashapuri
Awah Devi
Baijnath
Bandla
Banjar
Bharmour
Bharthi

Bijli Mahadev
Chamba
Chaupal
Chauri Khas
Chirgaon
Transposers (2)
Rajgarh
Solan
Studios (2)
Ranchi

HPTs (5)

Shimla (DD News)

Mandi
Rampur

Sunder Nagar

Dalhausi

Diar

Hamirpur

Holi

Jahalma
Jatingiri (Phooladhar)
Jogindernagar
Kaja

Kalpa

Karsog
Keylong

Khara Pathar

Kotkhai

Daltonganj

Sujanpur

Mandi (DD News)

Nehri
Nichar
Palampur
Parwanoo
Pirbhayanu
Rohru
Sarkaghat
Shivbadar
Thanedar
Tissa
Udaipur
Una

Veer
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1 2 3 4
Daitonganj Jamshedpur Ranchi (DD News)
Ranchi Jamshedpur (DD News)

LPTs (19)
Barharwa Giridh Mushabani
Bokaro Godda Noamundy
Chaibasa Gumla Saraikella
Deoghar Hazaribag Chatra
Dhanbad Kodarma Bokaro (DD News)
Dumka Lohardaga Dhanbad (DD News)
Ghatshila
VLPT (3)
Simdega
Ramgarh Hill
Garhwa (DD News)

Jammu and Kashmir Studios (4)
Srinagar Jammu Leh
Rajouri
HPTs (19)
Jammu Samba Srinagar (DD News)
Kathua Gurez Gurez (DD News)
Leh Tithwal Srinagar (Kashir Ch.)
Poonch Jammu (DD News) Tithwal (Kashir Ch.)
Srinagar Naushera (DD News) Kupwara (Kashir Ch.)
Kupwara Samba (DD News) Poonch (Kashir Ch.)
Naushera
LPTs (18)

Anantnag (Mobile)
Bandipore (Mobile)

Chowkibal (Mobile)

Patnitop (Mobile)
Pattan (Mobile)

Quazigund (Mobile)

Riasi
Wusan (Mobile)

Udhampur
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Darhal (Mobile)
Kargil

Kulgam (Mobite)
VLPTs (87)
Abran

Ardh Kumari
Arnas
Ashmugam
Bani

Banihal
Baramulla
Basecamp (Siachin)
Basgo

Basoli

Batalik

Batot
Bhadarwa
Bilawar

Bodh Khurboo
Boniyar
Budhal
Chakroi
Chanani
Chumathang
Chushul

Dah

Daskit

Dhar

Doda

Sonarwani (Mobile)
Poonch

Rajouri

Hanle
Hira Nagar
Ichar
Jajjar Kotli
Kalakot
Kangan
Kargil
Khaltsi
Khatlai
Khrew
Kishtwar
Kotranka
Kud

Lati
Lollab Valley
Loran
Machil
Mahore
Mandi
Manigam
Manjakot
Mansur
Mendhar
Mohra

Mulbekh

Baramulla (Mobile) (DD News)

Kathua (DD News)

Leh (DD News)

Padam
Pahalgam
Panamik
Panicker
Poni
Pulwama
Ramban
Ramkot
Ramnagar
Ringdom Gompa
Sakti
Sanasar
Sankoo
Shopian
Sonmarg
Sudh- Mahadev
Tangmarg
Tangste
Tatapani
Thanamandi
Thathri

Tilel
Timsogam
Tral

Turtok
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Domchuk Nagrota Uri
Dras Nimu Uri
Fatula Nowgam Yusmarg
Gujjaron Nagrota Nyema Zangla
Transposer (1)
Surankot

Karnataka | Studios (2)
Bangaluru Gulbarga
HPTs (12)
Bangaluru Hassan Bangaluru (DD News)
Dharwad Mangalore Gulbarga (DD News)
Guibarga Mysore Dharwad (DD News)
Shimoga Raichur Mysore (DD News)
LPTs (49)
Arsikere Gangawati Mudigere
Athani Gokak Mundargi
Bagalkot Harphanhalli Pavagada
Bantwal Hattihal Puttur
Basava Kalyan Hiriyur Ramadurg
Belgaum Holenarsipur Ranibennur
Bellary Hosdurg Sagar
Belthangadi Hospet Sandur
Bhatkal Hungond Sindhnur
Bidar Indi Sirsi
Bijapur Karwar Talikota
Chickmaglur Kolar Gold Field Tiptur
Chikodi Koppa Tumkur
Chitradurga Kumta Udipi
Dandeli Medikeri Bellary (DD News)
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Davangere Mudhol Davangere (DD News)
Gadag Betgari
VLPTs (7)
Badami Madhugiri Sringeri
Huvin Hippargi Sakleshpur Sulya
Kudiigi

Kerala Studios (3)
Thiruvanthapuram Kozhikode Thrissur

Madhya Pradesh

HPTs (7)
Kozhikode
Kochi
Thiruvanthapuram
LPTs (22)
Adoor

Attapadi
Changanacherry
Chengannur
Idukki

Kalpetta
Kanhangarh
Kasargod
VLPTs (4)
Devikolam
Eratuppeta
Studios (3)
Bhopal

HPTs (12)
Bhopal

Gwalior

Kannur (Int.)

Kozhikode (DD News)

Kayamkulam
Kottarakara
Mallapuram
Manjeri

Pala

Palghat

Pathanamthitta

Kanjirapalli

' Mundakayam

Gwalior

Shahdol

Guna

Kochi (DD News)

Thiruvanthapuram (DD News)

Punalur

Shoranur
Tellicherry
Thodupuzha
Trichur

Kannur (DD News)

Trichur (DD News)

Indore

Bhopal (DD News)

Indore (DD News)
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Indore Sagar Jabalpur (DD News)
Jabalpur Chhatrapur Gwalior (DD News)
LPTs (60)

Agar Jaora Neemuch
Ashoknagar Jhabua Panchmarhi
Bada Malhera Karaira Panna
Badwani Kelaras Piparia
Balaghat Khandwa Raghogarh
Bareli Khargaon Rajgarh
Betul Khurai Ratlam
Bhander Kukdeshwar Rewa
Bhanpura Kukshi Satna
Bhind Kurwai Seoni
Bijaipur Lahar Shajapur
Burhanpur Lakhnadon Sheopur
Chanderi Maihar Shivpuri
Chhindwara Malanjkhand Sidhi
Damoh Mandla Sindhwa
Datia Mandsaur Singrauli
Gadarwara Multai Sironj
Garot Murwara Sitamau
Harda Nagda Tikamgarh
ltarsi Narsimhapur Ujjain
VLPTs (6)
Alirajpur Budhni Parasia
Alot Diamond Mining Proj. Singrauli
Maharashtra Studios (3)
Mumbai Pune Nagpur

HPTs (14)
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Ambajogai Pune Pune (DD News)
Aurangabad Ratnagiri Aurangabad (DD News)
Chandrapur Jalgaon Ambajogai (DD News)
Mumbai Mumbai (DD News) Mumbai (Digital)
Nagpur Nagpur (DD News)

LPTs (88)

Achalpur Jalna Rajapur

Acot Kankauli Raver

Aheri Karad Rissod
Ahmednagar Karanja Sangamner
Akalkot Khamgaon Sangli

AKluj Khanapur Satana

Akola Khopoli Satara

Amalner Kinwat Shahad

Amravati Kothapur Shirdi

Arvi Mahad Shirpur

Badlapur Malegaon Sholapur

Barshi Mangal Wedha Sironcha
Bhamragad Mangaon Tumsar

Bid Manmad Umerga
Brahampuri Mehekar Umerkhed
Buldana Mhasle Wani

Chandur Morshi Wardha

Chikhli Nanded Washim

Chiplun Nandurbar Yavatmal
Daryapur Nasik Akola (DD News)
Deorukh Navapur Amravati (DD News)
Dhadgaon Osmanabad Bhandara (DD News)
Dharmabad Pandharkawada Dhule (DD News)
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Dhule Pandharpur Kolhapur (DD News)
Diglur Parbhani Malegaon (DD News)
Garhchiroli Patan (Satara) Nanded (DD News)
Gondia Phaltan Nasik (DD News)
Hinganghat Pulgaon Sangli (DD News)
Hingoli Pusad Sholapur (DD News)
Ichalkaraniji
VLPTs (20)
Ambet Karanja (Wardha) Pimpalner-Sakri
Arjuni Karjat Sakoli
Ashti Khed Sindewabhi
Bhokar Koregaon Tiwsa
Chikaldhara Kurkheda Vasantgarh
Chimur Malkapur Wai
Junnar Malwan

Manipur Studio (1)
Imphal
HPT (3)
imphal
Churachandpur
Imphal (DD News)
LPT (1)
Ukhrul
VLPTs (4)
Chandel Moreh
Kangpokpi Senapati

Meghalaya Studios (2)
Shillong Tura

HPTs (4)
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Shillong Tura (DD News)
Tura Shillong (DD News)
LPTs (3)
Jowai Williamnagar Cherapuniji
VLPTs (2)
Baghmara
Nongstoin

Transposer (1)
Shillong
Mizoram Studio (1)
Aizwal
HPTs (3)
Aizwal
Lunglei
Aizwal (DD News)
LPT (2)
Lawngtlai
Lunglei (DD News)
VLPTs (2)
Champhai
Saiha
Transposer (1)
Aizwal
Nagaland Studio (1)
Kohima
HPTs (3)
Kohima
Mokokchung

Kohima (DD News)
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LPTs (3)
Dimapur
Tuensang
Mokokchung (DD News)
VLPTs (6)
Mon Satakha Wokha
Phek Shamtori Zunheboto
Transposers (2)
Kohima
Bara Basti

Odisha Studios (3)
Bhawanipatna Sambalpur Bhubneshwar
HPTs (7)
Baleshwar Sambalpur Cuttack (DD News)
Bhawanipatna Berhampur Sambalpur (DD News)
Cuttack
LPTs (69)
Anandpur Jeypore Patnagarh
Angul Joda Phulbani
Athamalik Kabisuryanagar Puri
Bahalda Kamakhyanagar Rairangpur
Balangir Karanjia Rajgangapur
Baligurha Keonjhargarh Rajranapur
Banapur Khandpara Rayagada
Bargarh Khariar Redhakhol
Baripada Koraput Rourkela
Bhadrak Kotpad Similigurha
Bhanjanagar Kuchinda Sohela
Bhuban Lutherpunk Sonepur
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Birmitrapur Malkangiri Sundergarh
Bonai Mohana Talcher
Boudh Narsinghpur Tushara
Brajrajnagar Navrangpur Umerkote
Chikdti Nuapara Baleshwar (DD News)
‘Dasrathpur Padampur Baliapal (DD News)
Deogarh Padmapuram Bhubneshwar (DD News)
Dhenkanal Padua Dhenkanal (DD News)
Durgapur Paliahara Dudharkot (DD News)
G. Udaigiri Paradeep Kendrapara (DD News)
Gondiya Parlakhemundi Tirtol (DD News)
VLPTs (18)
Aul - RLS Koksara - RLS Subdega - RLS
Bada Barbil - RLS Lanjigarh - RLS Simlipalgarh - RLS
Chitrakonda - RLS Machhkund - RLS Sukinda - RLS
Jayapatna - RLS Nagchi - RLS Thoumal Rampur - RLS
Kalampur - RLS Nayagarh - RLS Rourkela (DD News)
Kashipur - RLS Paikamal - RLS Lalitgiri (DD News)
Transposer (1)
Sunabeda

Punjab Studios (2)
Jalandhar Patiala
HPTs (7)
Amritsar Fazilka Amritsar (DD News) (Int.)
Bhatinda Jalandhar (DD News) Bhatinda (DD News)
Jalandhar
LPTs (5)
Firozpur Pathankot Abohar (DD News)
Gurdaspur Patiala
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Transposer (1)
Talwara

Rajasthan Studio (1)
Jaipur
HPTs (11)
Barmer Jodhpur Bundi (DD News)
Bundi Ajmer Jaipur (DD News)
Jaipur Bikaner Jodhpur (DD News)
Jaisalmer Ajmer (DD News)
LPTs (69)
Alwar Jhalawar Raisinghnagar
Anupgarh Jhunjhunun Rajgarh (Churu})
Bali Karanpur Ratangarh
Banswara Karauli Rawatsar
Baran Kesriaji Sagwara
Bari Sadri Khajuwala Salumber
Barmer Khetri Sardarshahr
Basava Kishnagarh-Vas (Alwar) Sawaimadhopur
Bhadra Kotputli Shahpura
Bharatpur Kushalgarh Sikar
Bhilwara Makrana Sirohi
Bhinmal Mount Abu Sojat
Chirawa Nagar Sridungargarh
Chittaurgarh Nagaur Sujangarh
Churu Nathdwara Suratgarh
Deeg Navalgarh Taranagar
Dungarpur Nohar Tonk
Ganganagar Nokha Udaipur
Gangapur (S.M.Pur) Pali Vallabhnagar
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Hanumangarh Phalodi Alwar (DD News)
Hindaun Pilani Bansi (DD News)
Jaisalmer Pirawa Bikaner (DD News)
Jalore Pratapgarh Udaipur (DD News)
VLPT (17)

Amet Gangapur (Bhilwara) Rajgarh (Alwar)
Andhi Kotra Rawatbhata
Bhim Kumbhalgarh Sikrai
Chaumahla Laxmangarh Tibi
Deogarh Mandaigarh Viratnagar
Fatehpur Neem Ka Thana
Transposers (2)
Jamua Ramgarh
Lalsot
Sikkim Studio (1)
Gangtok
HPTs (2)
Gangtok
Gangtok (DD News)
VLPTs (6)
Gyalshing Namchi Singtam
Mangan Rangpo Zorethang
Tamilnadu Studios (3)
Chennai Coimbatore Madurai
HPTs (10)
Chennai Dharmapuri Kodaikanal (DD News)
Kodaikanal Tirunelvelli Chennai (Podigai Channel)
Rameshwaram Chennai (DD News) Chennai (Digital)

Kumbakonam
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LPTs (53)
Arani Nagapattinam Tiruvannamalai
Ambasamudram Nagarcoil Tuticorin
Ambur Nattam Udagamandalam
Arcot Neyveli Udumalpet
Attur Palani Vandavasi
Cheyyar Pattukottai Vaniyambadi
Chidambaram Peranampet Vellore
Coimbatore Pollachi Villupuram
Coonoor Pudukottai Coimbatore (DD News)
Courtalam Rajapalayam Erode (DD News)
Cuddalore Salem Madurai (DD News)
Denkanikotta Shankarankovil Salem (DD News)
Erode Thanjavur Tiruchirapalli (DD News)
Gudiyatam Thiruvaiyaru Tirunelveli (DD News)
Kallakurchi Tindivanam Tirupattur (DD News)
Krishnagiri Tiruchendur Tuticorin (DD News)
Marthandam Tiruchirapalli Vellore (DD News)
Mayuram Tirupattur
VLPTs (7)
Gingee Tiruvanamalai Valparai
Kanchipuram Valliur Vaza Padi
Mettupalayam
Transposers (1)
Dindigul

Tripura Studio (1)
Agartala
HPT (2)

Agartala
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Uttar Pradesh

Agartala (DD News)

LPTs (6)

Ambasa Amarpur
Kailasahar Teliamura
VLPT (1)

Dharma Nagar

Transposer (1)

Bellonia

Studios (7)

Lucknow Mau
Bareilly Varanasi
Gorakhpur

HPTs (18)

Agra Mau
Allahabad Varanasi
Bareilly Banda
Gorakhpur Lakhimpur
Kanpur Faizabad
Lucknow Agra (DD News)
LPTs (62)

Akbarpur Jagdishpur
Aligarh Jhansi
Amroha Karwi
Athdama Kasganj
Auraiya Kosi
Bahraich Lalganj (Rae Bareilly)
Ballia Lalitpur
Balrampur Mahoba

Basti Mahroni

Jolaibari

Kailasahar (DD News)

Mathura

Allahabad

Allahabad (DD News)
Bareilly (DD News)
Gorakhpur (DD News)
Kanpur (DD News)
Lucknow (DD News)

Varanasi (DD News)

Rae Bareli
Rampur

Rath

Rudauli
Sambhal
Shahjahanpur
Sikanderpur
Sultanpur

Talbehat
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Bidhuna Mainpuri Thirwa
Chhibramau Mathura Aligarh (DD News)
Deoria Mau Ranipur Azamgarh (DD News)
Dudhinagar Mohammadabad Jhansi (DD News)
Etah ' Moradabad Lalganj (Pratapgarh)

(DD News)

Etawah Nanpara Mau (DD News)
Farrukhabad Narora Moradabad (DD News)
Fatehpur Naugarh Rampur (DD News)
Ganj Dundwara Obra Rasra (DD News)
Gauriganj Orai Shahjahanpur (DD News)
Gonda Pilibhit Sultanpur (DD News)
Hardoi Puranpur
VLPTs (4)
Khubia Nangal Mankapur

Manikpur

Studio (1)

Dehradun (Interim)

HPTs (2)

Mussoorie

Mussoorie (DD News)

LPTs(17)
Bachher
Champawat
Dak Pathar
Haldwani
Haridwar
Kalagarh
VLPTs (33)

Almora

Thakurdwara (DD News)

Kashipur
Khetikhan
Kotdwar
Naini Danda
Nainital

New Tehri

Dugadda

Pauri

Pithoragarh
Tanakpur

Haridwar (DD News)

Khetikhan (DD News)

Munsiari
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Aroli (Banoti) Fata Nandprayag
Badrinath Gajja Naugaonkhal
Bageshwar Ghandyal Okhimath
Basot Gopeshwar Pokhri
Bhatiari Joshimath Pratapnagar
Chaukhatia Kaljikhal Rajgrahi
Devprayag Karan Prayag Ranikhet
Dewal Kausani Ruderprayag
Dharchula Maneshwar Tharali
Didihat Manila Uttrakashi
Transposers (2)
Mussoorie
Srinagar

West Bengal Studios (3)
Kolkata Shantiniketan Jalpaiguri
HPTs (14)
Asanso! Shantiniketan Asansol (DD News)
Kolkata Balurghat Kolkata (DD News)
Krishnanagar Kharagpur Kolkata (Bangla Channel)
Kurseong Kurseong (DD News) Kolkata (Digital)
Murshidabad Murshidabad (DD News)
LPTs (21)
Alipurduar Darjeeling Maldah
Baghmandi Farakka Medinipur
Balrampur Garhbeta Puruliya
Bardhaman Jhalda Ranaghat
Bishnupur Jhargram Rayna
Contai Kalimpong Shantiniketan (DD News)
Cooch Bihar Kalna Basanti (DD News)
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Andaman and Nicobar Islands

Chandigarh

Dadra and Nagar Haveli

Daman and Diu

VLPT (1)
Egra

Studio (1)

Port Blair

HPTs (2)

Port Blair

Port Blair (DD News)
LPTs (2)

Car Nicobar

Car Nicobar (DD News)
VLPTs (24)

Baratang Kalighat

Campbel Bay Katchal

Chowra Long lsland

Diglipur Mayabunder

Harinagar Nancowry

Havelock Neil Island

Hutbay Rama Krishan Puram

Kadamtaia Rangat
Studio (1)

Chandigarh

LPTs (1)

Chandigarh

LPT (1)

Silvassa

LPTs (2)

Swaraj Gram

Teressa

Campbel Bay (DD News)
Diglipur (DD News)
Hutbay (DD News)
Mayabunder (DD News)
Nancowry (DD News)

Rangat (DD News)
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Delhi

Lakshadweep

Puducherry

Daman

Diu

Studios (2)
Delhi

HPTs (3)
Delhi

Delhi (DD News)
Delhi (Digital)
LPT (1)
Kavaratti
VLPTs (15)
Minicoy
Agatti

Amini
Andrott
Chetiat
Studio (1)
Puducherry
HPT (1)
Puducherry
LPTs (2)
Karaikal
Puducherry (DD News)
VLPTs (2)
Mahe

Yanam

Cpc, Delhi

Kadmat

Kalpeni

Kilton

Agatti (DD News)

Amini (DD News)

Kavaratti (DD News)
Minicoy (DD News)
Andrott (DD News)

Kadmat (DD News)

Kalpeni (DD News)
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Statement-l|
Si. No. Stations States Transmitter Power/Type
MW (AM) M SW (AM)
1 2 3 4 5 6
1. Adilabad Andhra Pradesh 1 kW*
2. Anantpur Andhra Pradesh 6 KW
3. Adoni Andhra Pradesh 100 W
4, Banswada Andhra Pradesh 100 W
5. Kakinada Andhra Pradesh 100 W
6. Karimnagar Andhra Pradesh 5 KW
7. Kammareeddy Andhra Pradesh 100 W
8. Cuddapah Andhra Pradesh 100 KW
9. Hyderabad Andhra Pradesh 200 kW 10 KW
20 KW 10 KW 50 KW
10. Kothagudam Andhra Pradesh 6 KW
1. Kurnool Andhra Pradesh 6 KW
12. Machrela Andhra Pradesh 3 kW
13. Merkapuram Andhra Pradesh 6 KW
14. Nandyal Andhra Pradesh 100 W
15. Nellore Andhra Pradesh 100 W
16. Nizamabad Andhra Pradesh 6 KW
17. Ongole Andhra Pradesh 100 W
18. Suryapet Andhra Pradesh 1 kW
19. Tirupathi Andhra Pradesh 10 KW
3 KW
20. Vijaywada Andhra Pradesh 100 KW 10 kW
1 kW* 1 KW
21. Vishakhapatnam Andhra Pradesh 100 KW 10 KW
22, Warangal Andhra Pradesh 10 Kw
23. Bomdila Arunanchal Pradesh 100 W
24. Kalaktang Arunanchal Pradesh 100 W
25. Itanagar Arunanchal Pradesh 100 KW 10 KW 50 KW
26. Passighat Arunanchal Pradesh 10 KW
27. Seepa Arunanchal Pradesh 100 W
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28. Tali Ha Arunanchal Pradesh 100 W
29. Tawang Arunanchal Pradesh 10 KW 100 W
30. Tezu Arunanchal Pradesh 10 KW
31. Zemithang Arunanchal Pradesh 100 W
32. Ziro Arunanchal Pradesh 1 KW 100 W
33. Dhubri Assam 6 KW
34. Dibrugarh Assam 300 KW 1 kW

100 W
35. Diphu Assam 1 kW
36. Guwabhati Assam 100 KW 10 KW 50 KW
10 KW 50 KW
37. Haflong Assam 6 KW
38. Jorhat Assam 10 KW
39. Kokrajhar Assam 20 kW 100 Watt
40. Nowgong Assam 6 KW
41, Silchar Assam 20 KW 100 Watt
42, Tezpur Assam 20 kW 1 kW
43. Aurangabad Bihar 100 Watt
44, Bhagalpur Bihar 20 kW
45, Darbhanga Bihar 20 KW
46. Gaya Bihar 100 W
47. Kishan Ganj Bihar 100 W
48.  Patna Bihar 100 KW 6 KW
10 kW
49. Purnea Bihar 6 KW
50. Sasaram Bihar 6 KW
51. Sitamarhi Bihar 100 W
52. Ambikapur Chhattisgarh 20 kw
53. Bilaspur Chhattisgarh 6 KW
54. Jagdalpur Chhattisgarh 100 KW
55. Manendragarh Chhattisgarh 100 W

56. Raigarh Chhattisgarh 6 KW
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57. Raipur Chhattisgarh 100 KW 10 kW
58. Saraipalli Chhattisgarh 1 KW
59. Delhi Delhi 200 KW 'A’ 20 KW 100 KW (2nos.)
100KW 'B' 10 KW 250 kW (7 nos.)
20 kw 'C'
10kW 'D'
20 kW NC
60. Panaji Goa 100 KW 6 KW 250 KW
20 kW 250 KW
61. Ahmedabad Gujarat 200 KW 10 KW
62. Ahwa Gvujarat 1 kW
63. Bhuj Gujarat 20 kW
64. Godhra Guijarat 6 KW
65. Himmatnagar Gujarat 1 kW
66. Rajkot Guijarat 300 KW 10 KW
1000 kW
67. Surat Gujarat 10 KW
68. Vadodra Gujarat 10 KW
69. Hissar Haryana 6 KW
70. Kurukshetra Haryana 10 KW
71. Rohtak Haryana 20 kW 10 kW
72. Barmour Himanchal Pradesh 100 W
73. Berthein Himanchal Pradesh 100 W
74. Bilaspur Himanchal Pradesh 100 W
75. Chamba Himanchal Pradesh 100 W
76. Dharmshala Himanchal Pradesh 10 KW
77. Hamirpur Himanchal Pradesh 6 KW
78. Kasauli Himanchal Pradesh 10 KW

79. Keylong Himanchal Pradesh 100 W
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80. Kinnaur (Kalpa) Himanchal Pradesh 1 kW
81. Kullu Himanchal Pradesh 6 KW
82. Mandi Himanchal Pradesh 100 W
83. Manali Himanchal Pradesh 100 W
84. Rampur Himanchal Pradesh 100 W
85. Shimla Himanchal Pradesh 100 KW 10 kW 50 KW
86. Sunder Nagar Himanchal Pradesh 100 W
87. Bhadarwah Jammu and Kashmir 6 KW
88. Bimbargalli Jammu and Kashmir 100 W
89. Diskit Jammu and Kashmir 1 KW
90. Drass Jammu and Kashmir 1 KW 100 W
91. Gurej Jammu and Kashmir 100 W
92. Jammu Jammu and Kashmir 300 KW 3 KW 50 KW
10 KW
93. Kargil Jammu and Kashmir 1 kW 100 W
200 kW
94. Kathua Jammu and Kashmir 10 KW
95. Khalsi Jammu and Kashmir 1 kW
96. Kupwara Jammu and Kashmir 20 kW
97. Leh Jammu and Kashmir 20 KW 100 W 10 KW
98. Mangla Devi Fort Jammu and Kashmir 100 W
99. Naushera Jammu and Kashmir 20 KW
100. Nyoma Jammu and Kashmir 1 KW
101. Padam Jammu and Kashmir 1 kW 100 W
102. Pahalgam Jammu and Kashmir 100 W
108. Poonch Jammu and Kashmir 6 KW
104. Rajouri Jammu and Kashmir 10 KW
105. Srinagar Jammu and Kashmir 300 KW 10 KW
10 KW 10 kW 50 KW
106.  Tiesuru Jammu and Kashmir 1 KW 100 W
107. Tithwal Jammu and Kashmir 100 W
108. Tral Jammu and Kashmir 100 W
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109. Udhampur Jammu and Kashmir 100 W
110. Uri Jammu and Kashmir 100 W
11, Chaibasa Jharkhand 6 KW
112. Daltonganj Jharkhand 10 KW
113. Hazaribagh Jharkhand 6 KW
114, Jamshedpur Jharkhand 1 kW* 6 KW

115. Ranchi ' Jharkhand 100 KW 6 KW 50KW
10 kW

116. Bangalore Karnataka 200 KW 10 KW 500 KW

(6 nos.)
10 KW
1 kW
117. Bellary Karnataka 10 KW

118. Bhadrawati Karnataka 20 kW

119. Bijapur Karnataka 6 KW
120. Chitradurga Karnataka 6 KW
121, Davangere Karnataka 100 W
122. Dharwad Karnataka 200 KW 10 KW
123. Gulbarga Karnataka 20 kW 10 KW
124. Hassan Karnataka 6 KW
125. Hosdurg Karnataka 100 W
126. Hospet Karnataka 10 KW
127. Karwar Karnataka 3 KW
128. Kumata Karnataka 100 W
129. Madikeri (Mercara) Karnataka 6 KW
130. Mangalore/Udipi Karnataka 20 kw 10 kW
131. Mysore Karnataka 10 kW
132. Raichur Karnataka 6 KW
133. Sagar Karnataka 100 W
134. Sringeri Karnataka 100 W

135. Tumkur Karnataka 100 W
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136.  Alappuzha (Alleppy) Kerala 200 KW
137. Devikulam (ldduki) Kerala 6 KW
100 W
138. Kannur Kerala 6 KW
139. Kalapetta Kerala 100 W
140. Kasargode Kerala 100 W
141. Kochi Kerala 10 KW
10 KW
142, Kozhikode (Calicut) Kerala 100 KW 10 kW
143. Manjeri Kerala 3 KW
144, Punalur Kerala 100 W
145.  Trissure Kerala 100 KW
146. Thruvananthapuram Kerala 20 KW 10 KW 50 KW
147. Balaghat Madhya Pradesh 6 KW
148. Betul Madhya Pradesh 6 KW
149, Bhopal Madhya Pradesh 10 KW 6 KW 50 KW
150. Chhatarpur Madhya Pradesh 20 kW
151. Chhindwara Madhya Pradesh 6 KW
152. Guna Madhya Pradesh 6 KW
153. Gwalior Madhya Pradesh 20 kW
154. Indore Madhya Pradesh 200 KW 6 KW
155. Jabalpur Madhya Pradesh 200 KW 10 KW
156. Khandwa Madhya Pradesh 6 KW
157. Mandla Madhya Pradesh 1 KW
158. Mandsaur Madhya Pradesh 100 W
159. Neemach Madhya Pradesh 100 W
160. Panchmadi Madhya Pradesh 100 W
161. Rajgarh Madhya Pradesh 3 KW
162. Rewa Madhya Pradesh 20 kW
163. Sagar Madhya Pradesh 6 KW
164. Shahdol Madhya Pradesh 6 KW
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165. Shivpuri Madhya Pradesh 6 KW
166. Ahmednagar Maharashtra 6 KW
167. Akola Maharashtra 6 KW
168. Aurangabad Maharashtra 10 kW
169. Beed Maharashtra 6 KW
170. Chandrapur Maharashtra 6 KW
171, Dhule Maharashtra 6 KW
172, Gadhchiroli Maharashtra 100 W
173. Jalgaon Maharashtra 20 kW
174. Kolhapur Maharashtra 6 KW
175. Mumbai Maharashtra 100 KW ‘A’
100 KW '8’ 10 KW 100 KW
50 KW 10 kW 50 KW
176. Nagpur Maharashtra 300 KW 10 KW
1000 kW
177. Nanded Maharashtra 6 KW
178. Nasik Maharashtra 6 KW
179. Oras Maharashtra 5 kW
180. Osmanabad Maharashtra 6 KW
181. Parbhani Maharashtra 20 kw
182, Pune Maharashtra 100 KW 10 KW
183. Ratnagiri Maharashtra 20 kW
184. Sangli Maharashtra 20 kW
185. Satara Maharashtra 6 KW
186. Sholapur Maharashtra 1 kW* 10 kW
187.  Yevatmal Maharashtra 6 KW
188. imphai Manipur 300 KW 10 kW 50 KW
189. Churachandpur Manipur 6 kW
190. Senapati Manipur 100 W
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191. Cherrapuniji Meghalaya 100 W

192. Jowai Meghalaya 6 KW

193. Nongstoin Meghalaya 1 kW

194.  Shillong Meghalaya 100 KW 10 KW 50 Kw

195. Tura Meghalaya 20 kW

196. William Nagar Meghalaya 1 kW

197. Aizawal Mizoram 20 kW 6 kW 10 KW

198. Laisaweai Mizoram 100 W

199. Lunglei Mizoram 6 KW

200. Rangdil Mizoram 100 W

201. Saiha Mizoram 1 kw

202.  Kohima Nagaland 100 KW 1 KW 50 KW
(int. setup)

203. Mokokchung Nagaland 6 Kw

204. Mon Nagaland 1 kW

205. Samtore Nagaland 100 W

206. Tuensang Nagaland 1 kW

207. Baripada Odisha 5 kw

208. Berhampur Qdisha 6 KW

209. Bhawanipatna Odisha 200 KW

210. Bolangir Odisha 6 KW

211. Cuttack QOdisha 300 KW 1 kW* 6 KW

212. Deogarh Odisha 100 W

213. Jeypore Odisha 100 KW 50 KW

214. Joranda Odisha 1 kW

215, Keonjhar Odisha 1 kW*

216. Puri Odisha 3 KW

217. Rourkela Odisha 6 KW

218. Sambalpur Odisha 100 KW

219. Soro Odisha 1 kW
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220. Bhatinda Punjab 6 KW
221.  Jallandhar Punjab 300 KW 10 KW
200 Kw 10 kW
1 kW*
222. Patiala Punjab 6 KW
223. Ajmer Rajasthan 200 Kw
224, Alwar Rajasthan 10 KW
225. Banswara Rajasthan 10 KW
226. Barmer Rajasthan 20 kW
227. Bikaner Rajasthan 20 kW 10 kW
228.  Chittorgarh Rajasthan 10 KW
229. Churu Rajasthan 6 KW
230. Jaipur Rajasthan 1 kw* 6 KW 50 KW
231. Jaisalmer Rajasthan 10 KW
232. Jhalawar Rajasthan 6 KW
233. Jodhpur Rajasthan 300 KW 6 KW
234. Kota Rajasthan 20 kW
235. Mount Abu Rajasthan 6 KW
236. Nagaur Rajasthan 6 KW
237. Sawai Madhopur Rajasthan 6 KW
238. Suratgarh Rajasthan 300 KW
239. Udaipur Rajasthan 20 kw 1 kW
(Int. setup)
240.  Gangtok Sikkim 20 kW 100 W 10 KW
10 kW
241.  Chennai Tamilnadu 200 KW 'A’ 20 KW
20 KW 'B’ 20 KW 50 KW
20 kW 100 KW
242, Coimbatore Tamilnadu 20 kW 10 KW
243.  Dharmapuri Tamilnadu 10 KW
244, Kodaikanal Tamilnadu 10 KW
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245, Madurai Tamilnadu 20 kW 10 kW
246. Nagarcoil Tamiinadu 10 KW
247.  Oottacamund Tamilnadu 1 kW 100 W
248. Rameshwaram Tamilnadu 100 W
249. Salem (Yercaud) Tamilnadu 100 W
250.  Tiruchirapalii Tamilnadu 100 KW 10 KW
251.  Tirunelvel Tamilnadu 20 KW 10 kW
252. Thanjavar Tamilnadu 100 W
253. Thirupattur Tamilnadu 100 W
254, Tuticorin Tamilnadu 200 KW
255.  Vellore Tamilnadu 100 W
256. Agartala Tripura 20 kW 10 kW
257. Belonia Tripura 6 KW
258. Kailashahar Tripura 6 KW
259. Chandigarh Union Territories 6 KW
10 kW
260. Daman Union Territories 3 KW
(Daman and Diu)
261. Karaikal Union Territories(Pondicherry) 6 KW
262. Pondicherry Union Territories(Pondicherry) 20 kW 10 kW
263.  Kavaratti Union Territories 1 kW
(L and M lsland)
264. Port Blair Union Territories 100 kW 10 kW 10 KW
(Andaman and Nicobar [sland)
265. Agra Uttar Pradesh 20 kW
266. Aligarh Uttar Pradesh 6 KW 250 Kw
(4 nos.)
267. Aillahabad Uttar Pradesh 20 kW 10 KW
268. Bareilly Uttar Pradesh 6 KW
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269. Faizabad Uttar Pradesh 6 KW
270. Gorakhpur Uttar Pradesh 100 KW 10 kw 50 KW
271. Jhansi Uttar Pradesh 6 KW
272. Kanpur Uttar Pradesh 10 kW
1 kKW
273. Lucknow Uttar Pradesh 300 KW 10 KW 50 KW
10 kW* 10 kW
274. Mathura Uttar Pradesh 1 kW
275. Najibabad Uttar Pradesh 200 KW
276. Obra Uttar Pradesh 6 KW
277. Rampur Uttar Pradesh 20 kW 1 KW
278. Varanasi Uttar Pradesh 100 KW 10 KW
279. Almora Uttarakhand 1 kW
280. Bacher Uttarakhand 100 W
281. Bhatwari Uttarakhand 100 W
282. Gopeshwar Uttarakhand 1 kW 100 W
(Chamoli)
283. Khetikhan Uttarakhand 100 W
284. Mussoorie Uttarakhand 10 KW
285. Nainital Uttarakhand 100 W
286. Pratap Nagar Uttarakhand 100 W
287. Pauri Uttarakhand 1 kW
288. Pithoragarh Uttarakhand 1 kW
289. Rajgarhi Uttarakhand 100 W
290. Tanakpur Uttarakhand 100 W
291. Ukhimath Uttarakhand 100 W
292. Uttarkashi Uttarakhand 1 kW
293. Asansole West Bengal 6 KW
294. Darjeeling West Bengal 100 W
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295. Kolkata West Bengal 200 KW 'A’ 20 KW 50 KW

100 KW 'B' 10KW
20 kW
1000 kW
(under replacement)
296. Kurseong West Bengal 1 kW* 5 KW 50 KW
297. Murshidabad West Bengal 6 KW
298. Shantiniketan West Bengal 3 KW
299. Siliguri West Bengal 200 KW 10 KW
Total (461 Transmitters) 146 (MW) 267 (FM) 48 (SW)

*Being replaced by FM Transmitter.

Upgradation/Modernisation work carried out at various Doordarshan Stations during each

Statement-lii

of the last three
years and current year

State/UT Upgradation/modernisation work carried out
2009-10 2010-11 2011-12 2012-13
(upto 25.11.2012)
1 2 3 4 5
Assam Additional two channel Interim HPT (1KW) at

Andhra Pradesh

Arunachal Pradesh

Bihar

uplink chain provided

at DDK Guwabhati

Old 100 WLPTs replaced
by 500 W (1+1) Automode
LPTs at Karimnagar and

Nellore

Kokrajhar upgraded to
10 KW (pmt. setup)

Old 100 W LPT replaced
by 500 W (1+1) Automode
LPT at Nizamabad

Earth station at
ltanagar upgraded
from single channel
to two channel system

Interim HPT (1

KW) at

Saharsa upgraded to
10 KW (pmt. set up)
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Chhattisgarh LPT at Bilaspur
replaced by HPT (20KW)
Gujarat Old 100 W LPTs replaced
by 500 W (1+1) Automode
LPTs at Kevadia colony
and Jamnagar
Haryana Old 100 W LPT
replaced by 500 W
(1+1) Automode
LPT at Narnaul
Jammu and Kashmir Add! studio commiss- Permanent Studio
ioned at DDK Jammu set up commiss-
Earthstation, Jammu ioned at Leh
upgraded from the
single channel system
to three channel system
Kerla Old 100 WLPTs Old 100 W LPT
replaced by 500 W replaced by 500 W
(1+1) Automode LPTs  (1+1) Automode
at Changancherry LPT at Shoranur
and Thrissur
Karnataka Old 100 WLPTs

replaced by 500 W
(1+1) Automode LPTs
at Sirsi, Belgaum and
Ranibennur

Madhya Pradesh Old 100 W LPT replaced Old 100 WLPTs repl-

by 500 W (1+1) aced by 500 W (1+1)
Automode LPT at Betul Automode LPTs at
Rajgarh and
Chhindwara
Maharashtra Old 100 W LPT

replaced by 500 W
(1+1) Automode
LPT at Barshi

Manipur

Old 100 W LPT Old 100 W LPT

replaced by 500 W replaced by 500 W
(1+1) Automode (1+1) Automode LPT

LPT at Khargaon  at Chanderi

Earth station, Imphal
upgraded from single
channel to two
channel system
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Nagaland Earth station,
Kohima upgraded
from single channel
to two channel
system
Punjab Oid 100 W LPT
replaced by 500 W
(1+1) Automode
LPT at Gurdaspur
Rajasthan Interim HPT (1KW) at Old 100 W LPTs Old 100 W LPT
Banner upgraded to replaced by 500 W replaced by 500 W
10 KW (pmt. set up) (1+1) Automode LPTs (1+1) Automode
at Sirohi, Hanum- LPT at Chittorgarh
angarh, Jhunjhunu,
Pali and Deeg
Sikkim Earth station, Gangtok
upgraded from single
channel to two
channel system
Tami! Nadu Oid 100 W LPTs Old 100 W LPT Interim HPT (1 KW)
replaced by 500 W replaced by 500 W at Kumbakonam
(1+1) Automode LPTs (1+1) Automode LPT upgraded to 10 KW
at Neyveli,Courtallam at Tirupattur (DD News) (pmt. set up)
Vellore and Vaniyambadi
Statement-IV
Year State Location Details of the upgradation and
modernization work carried out
1 2 3 4
2010-11
1.  Tamil Nadu Ooty 100 Watt FM Transmitter (Additional Channel)

2. Uttarakhand

Gopeshwar (Chamoli)

100 Watt FM Transmitter {Additional Channel)
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201112

1. Andhra Pradesh Hyderabad Upgradation of 6 kW FM transmitter by 10 kW FM
Transmitter

2. Andhra Pradesh Hyderabad Upgradation of 5 kW transmitter by 10 kW FM Transmitter

3. Andhra Pradesh Vijaywada Upgradation of 1 kW MW transmitter by 10 kW FM
Transmitter. 1 kW MW transmitter as additional Channel

4. Arunachal Pradesh Tawang 100 Watt FM Transmitter (Additional Channel) Permanent
Studio set

5. Arunachal Pradesh Ziro 100 Watt FM Transmitter (Additional Channel)

6. Assam Dibrugarh 100 Watt FM Transmitter (Additional Channel)

7. Assam Jorhat Replacement of 10 kW FM transmitter by 10 kW FM
Transmitter

8. Assam Kokrajhar 100 Watt FM Transmitter (Additional Channel)

9. Assam Silchar 100 Watt FM Transmitter (Additional Channel)

10. Bihar Patna 10 kW FM transmitter (additional Channel)

11. Chhattisgarh Raipur Upgradation of 1 kW FM transmitter by 10 kW FM
Transmitter

12. Gujarat Surat Upgradation of 6 kW transmitter by 10 kW FM Transmitter.

13. Haryana Kurukshetra Upgradation of 6 kW FM transmitter by 10 kW FM
Transmitter

14. Haryana Rohtak Upgradation of 1 kW FM transmitter by 10 kW FM
Transmitter

15. Himachal Pradesh Shimla Upgradation of 1 kW FM transmitter by 10 kW FM
Transmitter

16. Jammu and Kashmir Leh Permanent Studio set

17. Jammu and Kashmir Srinagar 10 kW FM transmitter (Additional Channel)

18. Jharkhand Ranchi 10 kW FM transmitter (Additional Channel)

19. Karnataka Bangalore 1 kKW FM transmitter (Additional Channel)
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20. Karnataka Bellary Upgradation of 1 kW FM transmitter by 10 kW FM
Transmitter
21. Karnataka Gulbarga Upgradation of 1 kW FM transmitter by 10 kW FM
Transmitter
22. Karnataka Mysore Permanent Studio set
23. Kerala Kochi Upgradation of 6 kW FM transmitter by 10 kW FM
Transmitter
24. Mabharashtra Aurangabad Upgradation of 1 kW FM transmitter by 10 kW FM
Transmitter
25. Maharashtra Nagpur Upgradation of 8 kW transmitter by 10 kW FM Transmitter
26. Maharashtra Pune Upgradation of 6 kW transmitter by 10 kW FM Transmitter
27. Maharashtra Sholapur Upgradation of 1 kW MW transmitter by 10 kW FM
Transmitter
28. Punjab Jallandhar Upgradation of 1 kW MW transmitter by 10 kW FM
Transmitter
29. Rajasthan Alwar Upgradation of 6 kW transmitter by 10 kW FM Transmitter.
30. Rajasthan Banswara Upgradation of 6 kW transmitter by 10 kW FM Transmitter.
31. Rajasthan Bikaner 10 kW FM transmitter (Additional Channel)
32. Rajasthan Chittorgarh Upgradation of 6 kW transmitter by 10 kW FM Transmitter.
33. Rajasthan Jaipur Permanent Studio set
34. Sikkim Gangtok 10 kW FM and 100 Watt FM transmitter (additional
Channel)
35. Tamil Nadu Madurai Upgradation of 1 kW FM transmitter by 10 kW FM
Transmitter
36. Tamil Nadu Tirunelveli 10 kW FM transmitter (Additional Channel)
37. Andman and Nicobar Pondicherry Upgradation of 5 kW FM transmitter by 10 kW FM
Islands (UT) Transmitter
38. Union territory Chandigarh 10 kW FM transmitter (Additional Channel)
39. Uttar Pradesh Gorakhpur Upgradation of 1 kW FM transmitter by 10 kW FM
Transmitter
40. Uttar Pradesh Lucknow Replacement of 10 kW MW transmitter by 10 kW FM
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Transmitter

41. Uttar Pradesh Kanpur Upgradation of 1 kW MW transmitter by 10 kW FM
Transmitter

42. Uttar Pradesh Varanasi Upgradation of 1 kW FM transmitter by 10 kW FM
Transmitter

2012413

1. Assam Dibrugarh 1 kW FM transmitter (Additional Channel)

2. Assam Tezpur 1 kW FM transmitter {(Additional Channel)

3. Jammu and Kashmir Drass 100 Watt FM transmitter (Additional Channel))

4. Jammu and Kashmir Kargil 100 Watt FM transmitter (Additional Channel)

5. Jammu and Kashmir Padam 100 Watt FM transmitter (Additional Channel)

6. Jammu and Kashmir Tiesuru 100 Watt FM transmitter (Additional Channel)

7. Kerala idduki (Devikutam) 100 Watt FM transmitter (Additional Channel)

8. Uttar Pradesh Rampur

1 kW FM transmitter (Additional Channel)

[Translation]

Development of Youth and Sports

1629. SHRI SOMEN MITRA:
SHRI RAMSINH RATHWA:
SHRI M. VENUGOPALA REDDY:

Will the Minister of YOUTH AFFAIRS AND SPORTS
be pieased to state:

(a) whether the Government has implemented any
schemes/programmes for promotion of sports and
development of youth affairs activities in various parts of
the country;

(b) if so, the details thereof along with the details of
funds allocated/expenditure incurred for the purpose during
each of the last three years and the current year, scheme-
wise and State-wise;

(c) the achievements made so far in the field of
sports and youth affairs activities, State-wise;

(d) whether the Government has formulated any
new action plan for development of sports and youth affairs
activities; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS AND MINISTER OF STATE
IN THE MINISTRY OF DEFENCE (SHRI JITENDRA
SINGH): (a) The schemes/programmes implemented for
promotion of sports and development of youth affairs
activities in various parts of the country are as under:

Department of Youth Affairs:
(i) Nehru Yuva Kendra Sangathan (NYKS)
(i) National Service Scheme (NSS)

(i) Rajiv Gandhi National institute of Youth
Development (RGNIYD)

(iv) National Youth Corps (NYC)

(v) National Programme for Youth and Adolescent
Development (NPYAD)

Department of Sports

(vi} Panchayat Yuva Krida aur Khei Abhiyan
(PYKKA)
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(vii) Urban Sports Infrastructure Scheme

(viii) Scheme of Assistance to National Sports
Federations

(ix) National Sports Development Fund (NSDF)
(x) Scheme of Talent Search & Training
(xi) Scheme of Special Cash Awards

{xii) Scheme of National Sports Awards - Rajiv
Gandhi Khel Ratna Arjuna Awards, Dronacharya
Awards and Dhyanchand Awards.

(xiii) National Welfare Fund for Sportspersons

(xiv) Scheme of Sports and Games for persons with
disabilities

AGRAHAYANA 13, 1934 (Saka)
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(xv) Grant-in-aid to Sports Authority of India (SAl)

(xvi) Grant-in-aid to Lakshmibai University of Physical
Educations (LNUPE), Gwalior

(xvii) Grant-in-aid to Dope Testing Laboratory (NDTL)

(xviii) Grant-in-aid to National Anti Doping Agency
(NADA)

(b) and (c) The details of funds allocated/expenditure
incurred and achievement made for implementation of
schemes/programme during the last three years and the
current year are given in the enclosed Statement.

(d) and (e) Development of sports and youth affairs
is an ongoing process. Different schemes under Ministry
of Youth Affairs and Sports are implemented for
development of youth in the country.

Statement-|

Summary of Qutlay/expenditure year-wise and Scheme - wise

(Rs. in crore)

Name of Schemes 2009-2010 2010-2011 2011-2012 2012-2013

Allocation Expen-  Allocation Expen- Allocation  Expen- Allocation Expen-
diture diture diture diture
1 2 3 4 5 6 7 8 9

Nehru Yuva Kendra  127.83 127.83 123.31 121.24  133.97 133.67 134.50 133.42

Sangathan(NYKS)

National Service 59.27 59.27 66.86 66.86 57.80 57.80 86.87 66.90

Scheme (NSS)

Rajiv Gandhi National  9.10 9.10 9.90 9.90 21.91 21.91 20.90 8.91

Institute of Youth

Development

National Youth - - 52.25 45.98 58.00 49.42 63.50 52.72

Corp (NYC)

National Programme 24.50 22.70 27.68 26.38 23.00 22.34 23.00 §.32

for Youth and
Adolescent Development




(Rs. in lakh)
Name of States/UTs 2009-2010 2010-2011 2011-2012
NYKS NSS NYKS NSS NYKS NSS
Alio- Expen- Allo- Expen-  Allo- Expen-  Alio- Expen- Alio- Expen- Allo- Expen-
cation diture cation diture  cation diture  cation diture cation diture cation diture
1 2 3 4 5 6 7 8 9 10 11 12 13
Andaman and Nicobar 153 145 03 03 132 124 05 05 178 173 05 05
Islands
Andhra Pradesh 715 727 692 692 836 795 677 677 844 793 688 688
Arunachal Pradesh 155 187 20 20 141 141 18 18 152 139 37 37
Assam 731 691 81 81 691 692 00 00 806 759 96 96
Bihar 1119 1111 103 103 1189 1154 119 119 1274 1209 90 90
Chandigarh 60 50 31 31 39 35 47 47 33 29 47 47
Chhattisgarh 268 254 164 164 3N 312 189 189 315 295 162 162
Dadra and Nagar Haveli 29 27 02 02 25 22 04 04 33 29 04 04
Dampn and Diu 48 44 03 03 48 42 05 05 62 57 05 05
Delhi 94 99 00 00 96 86 00 00 104 N 00 00
Goa 62 58 53 53 53 52 60 60 64 60 48 48
Gujarat 588 555 291 291 580 521 446 446 645 601 267 267
Haryana 492 489 190 190 498 457 219 219 538 500 169 169
Himachal Pradesh 371 401 215 215 390 335 149 149 400 371 154 154
Jammu and Kashmir 413 545 99 99 479 418 00 00 490 456 89 89
Jharkhand 519 482 00 00 531 502 00 00 582 546 80 80
Karnataka 560 560 477 477 617 560 332 332 678 630 446 446
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1 2 3 4 5 6 7 8 9 10 11 12 13
Kerala 416 403 284 284 469 423 367 367 492 458 282 282
Lakshadeep 30 29 03 03 25 24 05 05 30 29 05 05
Madhya Pradesh 1172 1131 238 238 1162 1138 274 274 1337 1255 225 225
Maharashtra 944 922 561 561 1007 998 804 804 1038 966 520 520
Manipur 280 278 00 00 259 258 00 00 302 279 43 43
Meghalaya 161 189 49 49 1563 151 59 59 170 156 50 50
Mizoram 103 99 69 69 102 102 82 82 107 97 82 82
Nagaland 255 249 21 21 209 209 25 25 238 223 19 19
Odisha 508 498 179 179 539 534 167 167 608 570 168 168
Pondicherry 87 85 12 12 89 83 39 39 125 118 33 33
Punjab 451 435 203 203 524 477 312 312 534 503 241 241
Rajasthan 894 876 318 318 943 842 365 365 1011 939 302 302
Sikkjm 141 121 38 38 128 129 33 33 134 124 33 33
Tamil Nadu 902 885 569 569 977 927 927 927 1049 987 606 606
Tripura 117 107 69 69 108 108 82 82 110 100 62 62
Uttar Pradesh 1731 1763 553 553 1834 1862 553 553 1982 1865 416 416
Uttaiakhand 280 280 168 168 283 293 120 120 304 284 164 164
West Bengal 766 756 169 169 817 812 202 202 870 814 152 162
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A: Plan Schemes (Rs. in crore)
Si. No. Name of 2009-10 2010-11 2011-12 2012-13

the Scheme (upto 31.10.2012)

Funds Actual Funds Actual Funds  Actual Funds Actual

allocated expen- allocated expen- allocated expen- allocated expen-

diture diture diture diture

1 2 3 4 5 6 7 8 9 10

1. Panchayat Yuva Krida
aur Khel Abhiyan
(PYKKA) 135.00 135.00 350.00 350.00 165.20 165.20 235.00 121.67

2. Urban Sports
Infrastructure Scheme 0.00 0.00 15.00 15.00 40.50 40.50 40.00 6.81

3 Assistance to
National Sports
Federations (NSFs) 51.00 50.53 87.68 81.44 100.00 100.00 110.00 43.69

4 Talent Search &
Training 1.00 1.00 7.00 7.00 2.00 2.00 0.50 0.00

5 National Sports
DevelopmentFund 8.125 8.125 20.00 20.00 0.00 0.00 5.00 5.00

6 Promotion of sports
among disabled 2.00 0.74 6.27 5.96 4.40 4.40 5.00 2.30

7 Special Cash awards
to medal winners in
international sports
events 5.50 5.50 34.00 34.00 14.00 11.74 5.00 1.55

8 Pension tomeritoriouss
portspersons 6.50 6.50 30.25 30.25 3.50 3.50 2.00 0.00

9 Sports Authority
of India 200.375 200.375 347.00 347.00 250.90 250.90 288.00 178.41

10 Laxmibai National
University of
Physical Education,
Gwalior 23.00 23.00 30.00 30.00 25.00 25.00 30.00 7.50

11 National Anti
Doping Agency (NADA)} 1.00 1.00 2.00 2.00 0.50 0.50 1.00 0.00

12 National Dope
Testing Laboratory
(NDTL) 14.00 14.00 11.50 11.50 2.50 2.50 2.50 0.20
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13 Scheme for
contribution to
World Anti 0.50 0.44 0.50 0.42 0.50 0.50 0.50 0.00
14 Commonwealth
Games, 2010 2268.00 2260.03 1137.43 872.29 0.00 0.00 0.50 0.00
New Schemes:
National Institute
of Sports Sciences
and Sports Medicine 5.00 0.00
National Institute of
Sports Coaching,
Patiala 5.00 0.00
Preparation of Teams
for Mega Sporting
Events 1.00 0.00
National Physical
Fitness Plan - Setting
up of Resource
Centre at LNUPE,
Gwalior 5.00 0.00
Total 2716.00 2711.01 2099.95 1806.94 609.00 606.74 741.00 367.13
B: Non-Plan Schemes
(Rs. in crore)
Sl. No. Name of 2009-10 2010-11 2011-12 2012-13
the Scheme (upto 31.10.2012)
Funds Actual Funds Actual Funds  Actual Funds Actual
allocated expen- allocated expen- allocated expen- allocated expen-
diture diture diture diture
1 2 3 4 5 6 7 8 9 10
1. Scheme of
Assistance to
National Sports
Federations 3.00 2.78 3.00 297 0.00 0.00 0.00 0.00
2. Arjuna Award 1.10 0.84 1.00 0.92 1.10 1.03 1.10 1.09
3. Dhyanchand Award 0.20 0.19 0.20 0.16 0.20 0.19 0.20 0.20
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4. Dronacharya Award 0.32 0.21 0.32

5. Sports Authority

of India 48.60 48.60 49.42

6. Laxmibai National
University of Physical

0.29 0.32 0.32 0.32 0.31

49.42 40.17 40.17 44.39 33.30

Education 10.32 10.32 9.63 9.63 8.87 8.87 8.87 6.65
7. National Welfare

Fund for sportspersons  1.00 1.00 1.00 0.35 0.35 1.10 0.00
8. Grants to NCC/

Physical Education

and other expenditure 0.10 0.10 0.10 0.10 0.10 0.00 0.38 0.01
9 Commonwealth

Games 2010 615.00 615.00 807.96 663.21 0.01 0.00 0.00 0.00

Total 680.12 679.19 873.01 727.78 51.29 50.93 56.26 41.55

National Mission on Food Processing

1630. SHRI L. RAJAGOPAL:
SHRIMAT! SHRUTI CHOUDHRY:

Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether the Union Government is implementing
a National Mission on Food Processing (NMFP) in the
country during the Xllth Five Year Plan period;

(b) if so, the aims and objectives thereof and the
extent to which the mission helps in reducing the spoilage/
wastage of fruits and vegetables;

(c) the role of the State Governments in this regard;

(d) whether the Union Government is contemplating
a new technology through the mission so as to increase
the country's share of processed food in the world; and

)

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
CHARAN DAS MAHANT): (a) Yes, Madam.

{b) Ministry of Food Processing Industries (MoFPI)

had launched a Centrally Sponsored Scheme - National
Mission on Food Processing (NMFP) during 2012-13 of
12th Five Year Plan through States / UTs. The basic
objectives of NMFP are: (i) to realize the Ministry's next
leap forward in terms of ensuing requisite growth impetus
and value addition to the sector; (ii) decentralized
approach; (iii) greater role of State/UTs; (iv) better outreach
and (v) effective supervision and monitoring.

The Major Programmes/Schemes to be covered
under NMFP during 2012-13 are:

(i) . Scheme for Technology Up-gradation/Establishment/
Modernisation of Food Processing Industries.

(iy Scheme for Cold Chain, Value Addition and
Preservation Infrastructure fo Non Horticultural
Products.

(i)  Scheme for Human Resource Development (HRD)

(a) Creation of Infrastructure Facilities for Running
Degree/Diploma/Certificate Courses in Food
Processing Technology.

(b) Entrepreneurship Development Program (EDP)
(c) Food Processing Training Centre (FPTC)

(iv)  Scheme for Promotional Activities
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a. Organizing Seminar/Workshops
b. Conducting Studies/Surveys

¢. Support to Exhibitions/Fairs

d. Advertisement & Publicity

{c) The State Governments are responsible for
implementation of National Mission on Food Processing
(NMFP). Under the mission State Governments receive
the applications for various schemes of NMFP and
thereafter sanction as well as release the grants-in-aid to
the eligible beneficiaries. NMFP also provides flexibility to
States/UTs in the selection of beneficiaries, location of
projects etc. for the development of food processing sector.
This initiative of the Ministry would give an impetus to food
processing industries and also help in reducing the spoilage
/ wastage of fruits & vegetables.

(d) and (e) To assist the entrepreneurs and domestic
agro-processing industries for adoption of new technology,
Ministry of Food Processing Industries (MFPI) implemented
the Scheme for Technology Upgradation/Establishment/
Modernization of Food Processing Industries during 11th
Plan. During 12th Plan (2012-13), the same has been
subsumed under Centrally Sponsored Scheme - National
Mission on Food Processing (NMFP).

Under the above Scheme, Ministry extended financial
assistance to food processing units including fruits &
vegetables units in the form of grants-in-aid to the
implementing agencies / entrepreneurs @25% of the cost
of plant and machinery and technical civil works subject
to a maximum of Rs. 50.00 lakhs in general areas, or
@33.33% subject to maximum of Rs. 75.00 lakhs in difficult
areas such as Jammu & Kashmir, Himachal Pradesh,
Uttarakhand, Sikkim and North-Eastern States, A&N
Islands, Lakshadweep and ITDP areas in the country. The
same pattern of assistance is available under NMFP
through States / UT Governments.

Mission Oil Palm

1631. SHRI M. SREENIVASULU REDDY: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Government proposed to launch a
separate mission to promote the production of oil palm
and oil seeds during the Xlith Five Year Pian;
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(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (SHRI
TARIQ ANWAR): (a) and (b) The Department of Agricuiture
& Co-operation has proposed to launch a Technology
Mission on Oilseeds and Oil Palm (TMO&P) during Twelfth
Plan period to exploit all resources of vegetable oils
production. The Mission will consist of three Mini Missions
i.e., Mini Mission-l on OQilseeds for increasing production
and productivity of major oilseeds, Mini Mission-Il on Oil
Palm for sustainable development of Qil Paim including
area expansion and Mini Mission-lll on Tree Borne
Oilseeds (TBOs) to enhance area under TBOs with the
focus on utilizing wastelands.

(c) Question does not arise.

Sale of Lotteries

1632. SHRi A.K.S. VIJAYAN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the State Governments have the power
to prohibht the sale of paper based lotteries organised by
other States/countries in their State;

(b) if not, the remedies the State Governments have
in case any such violation is reported;

(¢} whether the Government will take steps to amend
the appropriate Act and Rules to give the powers to State
Governments to ban the sale of lotteries organised by
other States and foreign countries like Bhutan, in their
States, if the operators of these lotteries are found to
violate their provisions; and

(d) if so, the time by which a final decision in this
regard is likely to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI R.P.N. SINGH): (a) and (b) Yes,
Madam. Under the Lotteries (Regulation) Act, 1998 Rules
No. 5 and 6, both State Governments and Central
Government can ban the Lotteries.

(c) and (d) Do not arise. However, ban of sale of
lotteries of foreign countries, can only be enforced by the
Central Government.
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Exaggerated Claims through Advertisements

1633. SHRI MANOHAR TIRKEY:
SHRI NRIPENDRA NATH ROY:
SHRI NARAHARI MAHATO:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government has noticed/received
complaints about exaggerated claims being made by some
manufacturing companies through advertisements being

published/telecast in print and electronic media;

(b) if so, the details thereof and the action taken
thereon during each of the last three years and the current

year, media-wise and company-wise;

{(c) whether the Government has any mechanism to
verify the claims made by the companies about their product

shown in advertisements;
(d) if so, the details thereof; and

(e) if not, the reasons therefor and the steps taken
to stop such advertisements to protect the interest of

consumers?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI MANISH
TEWARLI): (a) and (b) So far as exaggerated claims through
advertisements in print media are concerned, Press Council
of India (PCI) - a statutory autonomous body has been set
up under the Press Council Act, 1978 with one of its
objectives to maintain and improve the standards of
newspapers and news agencies and to incuicate principles
of self-regulation among the press. Accordingly, PCl, have
formed 'Norms of Journalistic Conduct’ which cover
principles and ethics of journalism. These norms including
Norm 36 on the subject 'Advertisements’ should be adhered
to by the print media while accepting advertisements. The
complaints against the content in print media which are in
violation of the Norms of Journalistic Conduct are

adjudicated by the PCI. The details of the complaints on
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misleading advertisements received by PCI during the last
three years and the current year along with the action

taken thereon are given in the enclosed Statement-|.

The advertisements telecast on private satellite TV
channels are regulated under the Advertising Code
prescribed by Cable Television Networks Rules, 1994
contained in Cable Television Networks (Regulation) Act,
1995. Rule 7(5) of the Code provides that no advertisement
shall contain references which are likely to lead the public
to infer that the product advertised or any of its ingredients
has some special or miraculous power or supernatural
property or quality, which is difficult of being proved. The
advertisements aired on the TV channels are to conform
to the Advertising Code. Whenever any specific violation
of the above Code by TV channels is noticed, action is
taken as per the said Act. An Inter-Ministerial Committee
(IMC) has been set up to look into the cases of violation
of the Advertising Code. The details of action taken by the
Ministry in case of the advertisements making exaggerated
claims telecast on private satellite TV channel are enclosed

as Statement-Il.

(c) to (e) There are number of legislations that have
provisions to deal with misleading claims and
advertisements made by companies regarding their
products, such as, The Drugs and Cosmetics Act, 1940,
The Drugs and Magic Remedies (Objectionable
Advertisements) Act 1955; Food Safety and Standards Act,
2006; The Cigarettes and other Tobacco Products
(Prohibition of Advertisement and Regulation of Trade and
Commerce, Production, Supply and Distribution) Act, 2003;
Consumer Protection Act,. 1986 etc. Under the Consumer
Protection Act, 1986, making false or misleading
representation materially misleading the public, giving false
or misleading facts etc. have been notified as unfair trade
practices and a consumer has the right to seek redressal
in consumer forums for any loss suffered on account of
such misleading advertisement. The Food Safety and
Standards Authority prescribe for penal action against

misleading advertisements pertaining to food products.
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Misleading Advertisements 2009-2010

Sl. No.

Complainant

Respondent

Subject

Action Taken/Status

2

3

4

5

Shri Sukh Dev Singh, Pankaj House,
Charan Singh Nagar, Sikar (Rajasthan).

Shri Rajendra Prasad Tiwari,Village-
Jamuniyan,Post-Hirdennagar,Mandala

Shri Kush Kalara, Standard Batteries, Shop
No.2, Ambala Road, Near Darpan Cinema,
Saharanpur (UP)

Shri Khushal Singh, 426, 1Vth Floor, Ganpati
Plaza, M.l. Road, Jaipur.

Shri Deepak Chhabria, Chairman,
Employment Promotion Council of
Indian Personnel Mumbai.

Misleading Advertisements 2010-2011

1.

Shri M.S. Nagra, New Delhi.

The Editor, Rajasthan
Patrika, Kesargarh,
Nehru Marg, Jaipur

The Editor, Nai Duniya:

The Editor, HindustanTimes,

The Editor,Rajasthan Patrika

Global Jobs (Subsidiary of
Times of India)

Malayala Manorama.

Publication of misleading/
objection able advertisements
for commercialgain

Publication of misleading
advertisement

Publication of false
advertisements

Publication of fake
advertisements

Publication of advertisement
relating to overseas job.

Publication of Misleading
Advertisement.

The Council rendered its
decision on 30.7.2010. It
keeping in view the statement
of respondent newspaper
opined that no further action
was warranted in the matter.

Matter has béen treated as
closed for being outside
jurisdiction of the Council.

Closed for lack of sufficient
ground for inquiry.

Closed for non-pursuance

The Council while

recommending to uphold the
complaint has decided to relist
the guidelines (copy of
adjudication attached). The
Council further recommended
to forward these adjudications
to the concerned Ministry of
the Govt. for wider publicity.

The Council has already
considered this issue of
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6.

Dr. Gautam, indore (M.P.)

Sri Madhusudan Mahato, Secretary,
Bhartiya Bigyan Yuktibadi Samiti Purulia (W.B.)

Shri Igbal Singh, Punjab.

Shri Deepak Chhabria, Chairman,
Empioyment Promotion Council of
Indian Personnel, Mumbai.

Shri Deepak Chhabria, Chairman,
Employment Promotion Council of Indian
Personnel, Mumbai.

Misleading; Advertisements 2011-2012

1.

2.

Sh. Suresh Chand Thukral (through MIB)

Sh. Sumit Kumar Ray, Shakti Nagar
Bhopal (through MIB)

Raj Express, Dainik Bhaskaer,
Nai Duniya & Patrika.

Purulia Darpan.

Media.

Assignment Abroad Times &
Mumbai Mirror.

Times of India

Economic Times

Print Media

Publication of Misleading
Advertisement

-do-

-do-

Publication of advertisement
relating to overseas job.

Publication of advertisement
relating to overseas job.

Publication of Advertisement
of Wine.

Publication of Misleading
Advertisement.

fraudulent/unauthorized
foreign employment by Press
as well Authorities. Matter
Closed on 9.08.2012.

Matter closed on 27.08.2012
being lack of obscene of
sufficient ground of Inquiry.

Closed on 2.12.2011 being
settlement.

Closed on 23.01.2012 for
non-pursuance.

The Council while

recommending to uphold the
complaint has decided to relist
the guidelines (copy of
adjudication attached). The
Council further recommended
to forward these adjudications
to the concerned Ministry of
the Govt, for wider publicity.

Under consideration.

Closed on 7.02.2012 for Non-
pursuance.

Closed on 7.02.2012 for Non-
pursuance.
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3. Sh. Ramdev, Vishunpur, Chaparan

4. Sh. V. Raju (through MIB)

5. Md. Zahid, Dehleer Woman & Children
Welfare Society, Jafrabad, Delhi-53.

6. Sh. V.K. Thakkar, President of V Care Right &
Duty NGO, Keval Karodia Road, P.O.
Bajwa-391310 (through Consumer Affairs,
Food & Public Distribution).

7. District Information & Public Relation
Inspector, Zhajar.

Misleading Advertisements 2012-2013

1.  Shri Madhuuranthakam Prabhaka Rao,
Kukatpally, Hyderabad-72

2. Office Secretary, Consumers India,
E-7/16, Vasant Vihar, New Delhi.

3. Shri A. Ahmed Sonali, Padir Hati,
Kolkata-66 (W.B.).

4.  Sh. Prabhash Kumar Jha, Ex. Chief,
Singhwada, District- Darbhanga (Bihar).

5. Sh. Deepak Chhabaria, Chariman,
Employment Promotion Council of
India Personnel, Mumbai.

Prabhat Khabar

Dinakaran

RajnamaRashtriyaShahara

Media

Media

The Hindu

Dethi Times

Tathya Kendra

Times of India

Times of India

Publication of Misleading
Advertisement.

Publication of misleading
advertisement.

Publication of false & misleading

advertisement.

Publication of Misleading
Advertisement.

Regarding of publication of
false advertisement.

Misleading advertisement and
editorial regarding Mortien
Nature Guard

Publication of Misleading
advertisement.

Publication of misleading
advertisement.

Objectionable advertisement.

Publication of advertisement
regarding overseas jobs.

Closed on 27.08.2012 for
non-pursuance.

Closed on 2.03.2012 for non-
pursuance.

Closed on 2.03.2012 for non-
pursuance.

Closed on 27.08.2012 for
non-pursuance.

Closed on 9.10.2012 for non-
pursuance.

Under consideration

Under consideration.

Under consideration.

Under consideration.

Closed on 29.10.2012,
Guideline on overseas job
has already been framed by
the Council.
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Statement-ll

Misleading advertisements on private satellite TV channels
Year 2009 - Nil
Year 2010

Si. No.

Advertisements

Action Taken

1.

Sl

2.

Advertisement of serious diseases claiming to
have special/miraculous cure

Advertisements of products having special or
miraculous or supernatural cure

No. Advertisements

Petition was received from Shri Saurabh Joshi
complaining against telecast of alleged misleading
advertisements of the products like 'Badha Mukii
Y antra', 'Dhan Laxmi Yantra', etc. on TV channels
claiming to release oneself from bad spell or give
success in life, etc.

Telecast of alleged misleading advertisements of
(i) Gymnedine as remedy for diabetes and

(i) Power Prash as remedy for sexual impotency
on TV channels

A Warning was issued to IBN7 TV channel on 16.4.2010.

An Advisory dated 13.5.2010 was issued to all the channels.

Year 2011
Action Taken

The complaint was referred to Advertising Standards Council
of India (ASCI) for their views. ASCI, vide its letters dated
11.10.2011, upheld the
advertisements:

complaint against following

i Divyarishi's Ruber Kunji
ii. Badha Mukti Yantra

iii. Shani Shubh Yantra

iv. Sai Darshan Pendant

V. Maha Dhan Laxmi Yantra

Representative bodies of the broadcasters namely Indian
Broadcasting Foundation (IBF) and News Broadcasters
Association (NBA) were called upon, vide letter dated
17.11.2011, to advise their channels not to carry these
advertisements as also similar advertisements which are not
in accordance with Rule 7(5) of the Advertising Code.

ASCI intimated vide its letter dated 16.12.2011 and 23.1.2012
that the complaints against these advertisements were upheld.
Representative bodies of the broadcasters namely Indian
Broadcasting Foundation and News Broadcasters Association
were called upon, vide letter dated 12.3.2012, to advise their
channels not to carry these advertisements as also similar
advertisements which are not in accordance with Rule 7(5) of
the Advertising Code.
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Year 2012

Advertisements

Telecast of Advertorial 'Third Eye of Nirmal
Baba' on TV channels

Action Taken

The matter was referred to IBF and NBA. They advised their
member channels to stop the programmes relating to Nirmal

Baba. IBF and NBA also confirmed that their member channels
have stopped the telecast of the programme relating to Nirmal
Baba.

Petition from Shri V Lal against an alleged
misleading advertisement of Garnier Fructus
Shampoo.

The complaint was referred to Advertising Standards Council
of India (ASCH) for their views. The complaint was not upheld
by ASCI.

Encroachments at Monuments

1634. SHRI OM PRAKASH YADAV: Will the Minister

of CULTURE be pleased to state:

(a) the progress achieved by the Archaeological

Survey of India (AS!) in removing encroachments within

the
the

premises of protected monuments and rehabilitating
evicted encroachers in the country including Bihar;

{b) whether it is fact that due to unsatisfactory

rehabilitation, the encroachers have once again squatted
within the premises with their wares; and

(c) if so, the steps proposed by ASI to dea! with the

THE MINISTER OF CULTURE (SHRIMATI
CHANDRESH KUMARI): (a) and (b) The progress achieved
by the Archaeological Survey of India (ASI) in removing
encroachments from premises of centrally protected
monuments in the country, including Bihar, is enclosed as
Statement.

There is no policy of rehabilitating the encroachers
who are defaulters in the eyes of the law.

(c) Removal of encroachment is an ongoing process
and is carried out under the provisions of the Ancient
Monuments and Archaeological Sites and Remains Act,
1958. Further, courts of law are also approached in this

situation? regard.
Statement
Details of encroachments removed from the premises of centrally protected monuments
Sl. No. Name of monument Locality District State
1 2 3 4 5
1. Hassan Shah Suri's Tomb Sasaram ﬁohtas Bihar
2.  Stone observatory, Man Mahal Varanasi Vanarasi Uttar Pradesh
3. Dharahara Masijid Varanasi Vanarasi
4. General Wali Kothi Lucknow Lucknow
5.  Mohibullapur Memorial Pillar Hajratganj Lucknow
6.  Platform and Stair cases of Amjad Ali Shah's Mauloleum Lucknow Lucknow
7. Nakkar Khana/Naubat Khana of Bara Imbara Lucknow Lucknow
8.  Sikanderbagh Complex Lucknow Lucknow
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1 2 3 4 5
9.  Cemetery near fort Machchi Bhawan Lucknow Lucknow
10. Cemetery Bargawun Lucknow
11.  Tomb of Bahu Begum Faizabad Faizabad
12. Gourjhamar Fort Gourjhamar Sagar Madhya Pradesh
13. Shiva Temple Belpan Bilaspur Chhattisgarh
14. Chaiturgarh Fort Lapha Korba
15. Tank, Palace and Harem Sarkhej Ahmedabad Guijarat
16. Ancient site at Newasa Ahmednagar
17.  Markandadev Temple Markanda Gadchiroli Maharashtra
18. Someshwar Mahadev Temple Ner Yeotmal
19. Ghirshneshwaar Mahadev Temple Ellora Aurangabad
20. Lothian Road Cemetery
21. Chhota Batashewala Gumbad Delhi NCT of Delhi

22. Bara Batashewala Gumbad
23. Qudusia Bagh Mosque

24. Vijay Mandal (Partly)

Modernisation of Fire Services

1635. SHRI NITYANANDA PRADHAN: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the Union Government has received
proposals from various State Governments regarding
strengthening of fire services in their respective States;

(b) if so, the details thereof and the total number of
such proposals received during each of the last three
years and the current year, State-wise including Odisha;

(c) the details of the action plan to modernise the
fire services in the country including Qdisha;

(d) whether the Union Government proposes to
provide funds for modern equipment for effectively
combating fire in high-rise buildings in the States; and

(e) if so, the details thereof along with the total
funds granted/utilised during the said period, State-wise
including Odisha?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b} 'Fire Services' is a State
subject. It has been included as a municipal function in the
Xlith schedule to the Constitution of India in terms of
Article 243-W. As such it is the primary responsibility of the
State Governments to ensure Strengthening of Fire &
Emergency Services in their respective States.

However, based on the proposals received for various
State Governments regarding Strengthening of Fire
Services in their respective States, the Xilith Finance
Commission recommended an allocation of Rs.472 crore
to the seven States namely Andhra Pradesh (Rs.17 crore),
Haryana (Rs.100 crore), Mizoram (Rs. 20 crore), Odisha
(Rs.150 crore), Tripura (Rs.15 crore), Uttar Pradesh (Rs.
20 crore) and West Bengal (Rs.150 crore) for Strengthening
of Fire & Emergency Services. The Government of India
has already released first instalment of the grant for
Rs. 124.39 crore to the above mentioned seven States.
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(c) to (e) The Government of India has approved a
centrally sponsor scheme at a cost of Rs.200 crore for
Strengthening of Fire & Emergency Services in the country
including Odisha on 10th November, 2009. The scheme
attempts to fill the existing gaps in fire fighting and rescue
capability through introduction of modern equipments such
as advanced fire tender, high pressure pumps with mist
technology, quick response vehicles, combi tools for search
and rescue and capacity building of various stakeholders.
The scheme does not provide funds for combating fire in
high rise buildings in the States and hence no fund have
been provided for such equipments.

Procurement Policy

1636. SHRI S. PAKKIRAPPA: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether a uniform policy is being followed across
the country with regard to the procurement of foodgrains
by the Government agencies;

(b) if so, the details thereof and if not, the reasons
therefor;

(c) whether in some States including Karnataka,
millers are procuring more foodgrains as compared to the
Government agencies;

(d) if so, the details thereof and the reasons therefor;
and

(e) the remedial steps taken to improve procurement
by the Government agencies and ensure timely payment
of procurement price to farmers?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) Yes,
Madam. The Central Government extends price support to
paddy, wheat and coarse grains through the Food
Corporation of India (FCI) and State Governments/
Agencies. All the foodgrains conforming to the prescribed
specifications offered for sale at specified centers are
bought by the public procurement agencies at the Minimum
Support Price (MSP). The farmers .have the option to sell
their produce to FCI/State Agencies at MSP or in the open
market as is advantageous to them. Rice is also procured
under levy from millers/traders.
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(c) and (d) As per the procurement figures for Kharif
Marketing Season (KMS) 2011-12, the procurement of rice
under levy was more than 50% of the total procurement
in States such as Andhra Pradesh, Himachal Pradesh,
Jammu & Kashmir, Karnataka, Puduchery, Uttar Pradesh,
Uttarakhand and West Bengal.

Percentage of levy is decided by the State
Governments, with prior concurrence of the Government of
India after taking into account the requirement of Central
Pool, domestic consumption and marketable surplus.

(e) The following steps have been taken by
Government of India to improve the procurement by
Government agencies:

1. States are encouraged to adopt Decentralised
Procurement (DCP) system to maximise
procurement and to ensure better reach of
Minimum Support Price (MSP) to farmers.

2. Interactions are held with State Food Secretaries
from time to time to monitor procurement
operations and to speed up the procurement
process.

3. Instructions have been issued to open
procurement centres at the locations convenient
to farmers.

4. In order to extend the reach of Minimum Support
Price (MSP) operations to marginal/small
farmers, commission at the rate of 2.5% of MSP
in respect of paddy and 2% in respect of wheat
has been allowed to Cooperative Societies/Seif
Help Groups.

For ensuring timely payment to the farmers for their
produce, payment is being made by FCI/State Agencies to
the farmers through cheques/electronic clearing system in
all States except Punjab & Haryana. In Punjab & Haryana,
the payment to the farmers is made through Kachcha
Arthiya as per the prevailing local mandi Act.

[Translation]

Subsidy to Farmers

1637. SHRIMATI RAJKUMARI CHAUHAN:
SHRI RAYAPATI SAMBASIVA RAO:

Will the Minister of AGRICULTURE be pleased to
state:
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(a) whether the Government has launched various
schemes to provide subsidy to farmers on purchase of
fertilizers, seeds and insecticides etc.;

(b) if so, the details thereof along with the norms
and manner in which the subsidy is given to farmers in the
country;

(c) the details of subsidy given to the farmers
thereunder during each of the last three years and the
current year along with the proposal for the 12th Five Year
Plan;

(d) whether there are any differences in the
allocation of funds for subsidy from State to State in the
country,

(e) if so, the details thereof and the reasons therefor;
and

() the corrective measures taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (SHRI
TARIQ ANWARY): (a) to (f) Government has launched various
schemes to provide financial assistance to farmers on
purchase of inputs like fertilizers, seeds etc. Fertilizer
subsidy is provided through two schemes: New Pricing
Scheme (NPS-II) for Urea and Nutrient Based Subsidy
Policy for Phosphatic and Potassic (P&K) fertilizers. Under
NPS-lll Urea is being provided to farmers at subsidized
MRP of Rs. 5360 per MT. The difference in delivered cost
of Urea and its MRP is provided as subsidy by the
Government. Under NBS Policy, a fixed subsidy on the
basis of nutrient content of P&K fertilisers is announced on
annual basis. Under this Policy at present 21 P&K fertilisers
are provided at subsidised rates to farmers. The Fertiliser
subsidy is provided to all farmers of all states in the form
of subsidized MPR of fertilisers. The amount of subsidy
disbursed during the last three years and the first year of
the 12th Fiver Year Plan is given below:

(Rs. in Crore)

Period Amount of subsidy disbursed
P&K Urea All Fertilisers
1 2 3 4
2009-10 39452.06 24580.23 64032.29
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1 2 3 4
2010-11 41500.00 24336.68 65836.68
2011-12 36107.94 37683.00 73790.94
2012-13 28576.12 37016.01 65692.13
(BE)

Financial assistance/subsidy for seed production and
distribution is provided under various existing schemes/
programmes implemented by states covering foodgrains,
pulses, oilseeds, cotton, jute & mesta, etc. The scale of
assistance extended varies with different levels of ceiling
linked to costs under various schemes for different crops.

Under National Horticulture Mission (NHM), subsidy
on crops, such as fruits, spices, medicinal and aromatic
plants, cashew and cocoa, is provided to 18 States and 3
UTs. This scheme implemented by State Horticulture
Missions (SHMs) provides assistance to vegetables seeds
production @ 100% of maximum permissible cost of Rs.
50,000 per hectare to public sector and for private sector
@ 50% of the cost as credit linked back ended subsidy.
For promotion of Integrated Nutrient Management/
Integrated Pest Management (INM/IPM) subsidy @ 50% of
maximum permissible cost of Rs. 2000 per hectare limited
to 4 hectare/beneficiary is provided. The financial assistance
given to farmers under NHM, covering Vegetable Seed
production and promotion of Integrated Pest Management
during the last three years and the first year of the 12th
Five Year Plan, is given below:

(Rs. in Lakhs)

2009-10 2010-11 2011-12 2012-13 (Up to Oct.)

1601.16 680.61 780.33 130.90

Under Horticulture Mission for North East and
Himalayan States (HMNEH), financial assistance is
provided for various activities, such as, production of quality
planting material, cultivation of horticulture crops including
fruits, rejuvenation/replanting of old and senile orchards,
creation of water resources, protected cultivation, organic
farming, promotion of INN/IPM, technology demonstration,
human resource development, exposure visit of farmers,
post harvest management and establishment of marketing
infrastructure. The financial assistance released under
HMNEH during the last three years and the first year of the
12th Five Year Plan is given below:-
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Year Release (Rs. in Lakhs)
2009-10 32572
2010-11 39998
2011-12 49313
2012-13 (Upto Nov.) 30692

Under Rashtriya Krishi Vikas Yojana (RKVY) and
Macro Management of Agriculture Scheme (MMA),
sufficient flexibility is provided to the States to develop and
pursue agricultural programmes on the basis of their
regional priorities. No subsidy is provided directly by the
Government of India to the individuals/farmers under these
schemes. Subsidy is provided under RKVY as per norms
of existing Government of India schemes, which includes
the components/activities that are proposed to be taken
under RKVY. In case of MMA, subsidy to farmers is provided
by the state governments while implementing the approved
Work Pians under the MMA scheme as per subsidy norms
approved in the MMA guidelines.

The allocation of funds depends upon area, crops
and beneficiary norms.

Supply of Coal

1638. SHRI RAM SINGH KASWAN: Will the Minister
of COAL be pleased to state:

(a) the average quantity of coal being supplied
every month to Rajasthan for power generation and the
demand of coal thereof;

(b) whether the State is facing the shortage of
electricity due to non-supply of power as coal is not being
supplied for power projects as per the demand:

(c) whether the Government has formulated any
scheme to ensure time-bound supply of coal as per the
demand for the power projects of the State; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) and (b) The average
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monthly supply of coal from Coal India Limited (CIL) to the
power plants iocated in Rajasthan State during the current
year (upto Oct'12) has been 1.253 Million Tonnes against
the average monthly commitment under Fuel Supply
Agreement (FSA) & Memorandum of Understanding (MOU)
of 1.274 Million Tonnes, indicating the materialization of
98.39%. Therefore, less availability of coal from CIL would
not be the reason for drop in power generation, if any, in
the State of Rajasthan.

(c) and (d) Coal supplies to the Power Utility sector
including the power stations of Rajasthan, are made under
FSA/MOU. The schedule of supply is an integral part of the
FSA. Therefore, an in-built provision has already been
made for timely supply of coal.

[English]
CGEWHO Housing Schemes

1639. SHRI C. RAJENDRAN: Will the Minister of
HOUSING AND URBAN POVERTY ALLEVIATION be
pleased to state:

(a) the present status of the housing schemes to
provide houses to the Central Government employees
under the Central Government Employees Welfare Housing
Organization (CGEWHO) in different parts of the country
including Delhi, Gurgaon and Noida;

(b) whether the schemes are being implemented
as per the plan;

(¢} if so, the details along with the timeframe for
allotment of the houses, scheme-wise;

(d) whether there is any undue delay in
implementing some of these projects; and

(e) if so, the details thereof, scheme-wise?

THE MINISTER OF HOUSING AND URBAN
POVERTY ALLEVIATION (SHRI AJAY MAKEN): (a) As per
the position reported by CGEWHO the housing schemes
under the organization to provide houses to Central
Government Employees in different parts of the country is
as under:

The housing projects where construction is in progress are:

The housing projects under planning are:

1 2

3 4

i.  Chennai (Ph-ll);

i. Mohali (Ph-I);

i. Vishakapatnam;

i. Meerut (Ph-Il);
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iii. Bhubaneswar (Ph-);

iv. Meerut (Ph-I;

v. Kolkata (Ph-Il);

vi. Bhubaneswar (Ph-1l) and

vii. Mohali (Ph-1f)

iii. Greater Noida;

iv. Chennai (Ph-Ill); and

v. Mohali (SAS Nagar)

However, there is no scheme planned with reference
to Delhi, Gurgaon and Noida.

(b) and (c) As reported by CGEWHO the schemes
are being planned after conducting a demand survey and
thereafter making the attempts to acquire the land from
State Government Authorities. In case of non-availability of
land from State Government Authorities, the housing
schemes are planned as turnkey projects wherein the
land is also being provided by the construction agency.
Hence no definite time frame can be planned for such
housing schemes. Allotment of houses under each Scheme
is being made to eligible applicants after the draw. The
specific allocation of dwelling unit number in a particular
project is made at the time of the completion of the project.
Aliotment has been made in the following housing scheme:

Schemes Time Schedule

i. Chertnai (Ph-Ii); Within three months after formal
ii. Mohali (Ph-l); closure of the scheme, allotment
iii. Bhubaneswar (Ph-); has been made in all the
iv. Meerut (Ph-i); schemes.
v. Kolkata (Ph-Il);
vi. Bhubaneswar (Ph-l);
and
vii. Mohali (Ph-1l);

(d) and (e) Yes, the following projects have been
delayed:

Project where Reasons for Delay
construction have

been delayed

1 2

1. Chennai (Ph-ll) The construction of the complex

2. Jaipur (Ph-11)

has been completed except for

community centre for

which

approval from statutory authority is
yet to be obtained. The project was
delayed mainly due to:

Time consumed due to
construction of pile foundation
which is additional work.

ii. Heavy rainfall and subsequent

flooding of site.

Delay in availability of steel and
cement from the major
manufacturers like SAIL, TISCO
etc.

. Scarcity of sand and other

building materials at site.

. Delay in obtaining Completion

certificate for 10 out of 37 blocks
from CMDA.

. Delay in availability of steel and

cement from the major
manufacturers like SAIL, TISCO
etc.

ii. Local agitations.

General delay in getting
approvals from  Statutory
Authorities i.e. Completion
certificate, Clearance from
Pollution Board, Central Water
Authority and Electricity Board
etc.
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3. Hyderabad
(Ph-ii1)

4. Mohali (Ph-I) .

5. Bhubaneswar (Ph-l)i.

. Time consumed due to

construction of basement which
is an additional work.

i. Heavy rainfall and subsequent

flooding at site.

Telangana agitation and
transporters' strike.

. Delay due to replacement of

defective material at site like
replacement of tiles etc., due to
manufacturing defect.

. Non-availability of sand at site,

due to Court orders on mining.

Delay in approval of concept
plans from local authority, was
not received well in time as per
planning.

i. Delay in vetting structural

drawing and design from Proof
Consultant, NIT Jallandhar.

Delay in availability of steel and
cement from the major
manufacturers like SAIL, TISCO
etc.

. Closure of mining in the States

of Punjab, Chandigarh, Haryana
due to State Court orders.

. Delay in approval of electrical

scheme by local authority.

Delay in availability of steel and
cement from the major
manufacturers like SAIL, TISCO
etc.

. Heavy rainfall and subsequent

flooding at site.

Hot climatic weather for which
State Government restricted the
working period in day time
during summer season.

iv. Labour problem, due to local
agitation.

v. Approval of electricity scheme
from Odisha Electricity Board,
not received as per planning.

i. Allotted site was inundated with
6-8 ft. deep water.

6. Meerut (Ph-l)

ii. Delay in finalization of lift
contract.

Funds to Guijarat

1640. SHRIMATI JAYSHREEBEN PATEL: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether the allocation under the scheme of
Modernisation of State Police Force to Gujarat has been
reduced;

(b) if so, the details thereof and the reasons therefor;
and

{(c) the details of the funds allocated for mega city
policing and desert area policing during each of the last
three years and the current year?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c) The Central assistance to
States, including Gujarat, under the Scheme for
Modernisation of State Police forces is determined on the
basis of a formula devised by BPR&D and keeping in
view, inter-alia, demands and security scenario in other
States, utilization of funds by the concerned State and
overall availability of funds under the Scheme as per the
allocations received from the Ministry of Finance.

The Central funds released to Gujarat under the
MPF Scheme during the last three years 2009-10, 2010-
11 and 2011-12 is as follows:

St. No.  Year Amount released (Rs. in crore)
1. 2009-10 52.18
2. 2010-11 55.27
3. 2011-12 33.23
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The funds were released to the State Government of
Gujarat against approved Annual Action Plan of the State,
which included provision for Mega City Policing of
Ahmedabad City and for Desert policing in the year 2009-
10, 2010-11 and 2011-12. The following provisions of
funds were included in the approved Annual Action Plans
of Guijarat for the year 2009-10-,v2010-11 and 2011-12 for
Mega City Policing of Ahmedabad City:

Year Amount (Rs. in crore)
2009-10 2.00
2010-11 7.46
2011-12 4.1

DECEMBER 04, 2012

The following provisions of funds were included in the
approved Annual Action plans of Gujarat for the year 2009-
10, 2010-11 and 2011-12 for Desert Policing:

Year Amount (Rs. in crore)
2009-10 1.62
2010-11 2.16
2011-12 Nil

Pending approval of the competent authority for
extension of the MPF Scheme from 2012-13 onwards for
five years, no firm allocations to States have been made
in 2012-13.

Transparency in Allocation of
Natural Resources

~1641. SHRI K. SUGUMAR: Will the Minister of COAL
be pleased to state:

(a) whether the Government has appointed a
consultant to frame exhaustive guidelines for ensuring
transparency in allocation of natural resources;

(b) if so, the details thereof;

(c) whether the said consultant has completed its
assigned work; and

(d) if so, the details thereof and the follow up action
proposed to be taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) to (d) The Government
has decided to appoint a consultant for preparing:
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(iy Methodology for calculation of floor price/reserve
price tag for the captive coal blocks;

(i) Preparation of Model Tender Document for
selection of successful coal block allocatee;

(iii) Preparation of mode agreement between
Ministry of Coal and the successful coal blocks
allocatee.

The Central Mines Planning and Design Institute Limited
(CMPDIL), a subsidiary company of Coal India Limited
(CIL) was asked to appoint consultant for this purpose
through open tender. M/s CRISIL, a Infrastructure Advisory,
has been appointed as Consultant accordingly. M/s CRISIL
has submitted a draft report on the methodology of valuation
of coal blocks. An Inter-Ministerial meeting was held on
16.10.2012 to discuss the draft report of CRISIL. M/s CRISIL
was further advised to consult the concerned Ministries for
finalizing their report. The meeting was again on
09.11.2012 wherein provisions of modei tender documents
were discussed. Final report of the Consultant is yet to be
submitted.

Functioning of NYKs/Youth Clubs

1642. SHRI P. R. NATARAJAN: Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) the number of Nehru Yuva Kendras (NYKs)
functioning in the country, State-wise and location-wise;

(b) whether NYKs have not been set up in several
districts of the country;

(¢) if so, the details thereof and the steps being
taken by the Government to open such Kendras in all the
districts of the country along with the time by which these
Kendras are likely to be set up/functional in each district;

{d) the details of youth clubs functioning along with
the monitoring mechanism set up to ensure smooth
functioning of the clubs, State-wise;

(e) whether the Government proposes to introduce
new schemes to strengthen the youth clubs; and

() if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS AND MINISTER OF STATE
IN THE MINISTRY OF DEFENCE (SHRI JITENDRA
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SINGH): (a) At present, there is a Kendra of Nehru Yuva
Kendra Sangathan (NYKS) functioning in 623 districts of
the country. The State wise and location wise details of
these Kendras is given in the enclosed Statement.

{b) and (c) NYKS has its Kendra in 623 district of the
country. As per the Census of India 2011, 17 new districts
have been constituted in which the Kendra of NYKS is yet
to be opened.

(d) to (f) A mapping exercise is being conducted by
Nehru Yuva Kendra Sangathan (NYKS) to quantify the
number of youth clubs biocks wise, village wise, district
wise, state wise and at the national level.

The Youth Clubs affiliated with NYKS undertake
multifarious activities of their interest and local needs of
the society. They also undertake programmes/activities as
assigned by NYKS. Youth Clubs submit their periodical
progress/performance report to respective District Officer
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of NYK. The performance of Youth Ciubs is closely
monitored at village level, district level, state level and
also at all India level by NYKS. To motivate the Youth
Clubs they are awarded for their performance under various
schemes like award to outstanding Youth Clubs, Scheme
of Mentor Youth Clubs etc.

in order to strengthen the network of Youth Clubs, a
new scheme of Mentor Youth Club (MYC) has been
introduced during 2011-12. Under the scheme, 10,000
Mentor Youth Clubs are being set up in 5000 blocks of the
country. Each of these Mentor Youth Club is provided a
one time grant of Rs. 10,000/- for development of
infrastructure. 20,000 office bearers of these 10,000 Mentor
Clubs are being provided five day long capacity building
training to enhance their understanding about effective
planning, management and administration of Youth Clubs
so as to become active partners in village development
programme.

Statement

Sl. No. Name of State

Name of the districts covered by NYK

Total No.
of NYKs

1 2 3

4

1. Andaman and Nicobarl Nicobar, Port Blair, Kamotra, Campbell Bay, Mayabander (Rangat), Diglipur 06

Island

2. Andhra Pradesh Anantapur, Vijaywada, Chittoor, Cuddapah, Guntur Kakinada (East Godavari),
Karim Nagar, Khammam, Kurnool, Mehbubnagar, Nizamabad, Medak (Siddipet),
Srikakulam, Vishakhapatnam, ,Adilabad, Vizianagaram, Nellore, Warangal,
Hyderabad, Nallgonda, West Godavari (Elluru), Prakasham (Ongole),

Ranga Reddy. 23

3 Arunachal Pradesh Siang (Along), Lower Subansiri {Ziro), Upper Subansiri (Daporijo), Lohit
{Tezu) Tawang, West Kameng, East Kameng, Papum Pare, East Siang,

Upper Siang, Dibang Valley, Changlang, Tirap, Karung Kaise, ltanagar 15

4. Assam Dibrugarh, Diphu (Karbi Anglong), Dhubri, Kamrup (Maligaon), North
Lakhimpur, Nogaon, Cachar (Silchar), Tezpur (Sonitpur), Haflong

(N C Hills), Karimganj, Barpeta, Kokrajhar, Jorhat, Sibsagar, Nalbari,
Goalpara, Dhemaji, Darrang (Mangaldoi), Hailakandi, Golaghat,
Morigaon, Bongaigaon, Tinsukia, Chirang Udalgiri, Baksha, Kamrup

Metropolition 27

5. Bihar Araria, Aurangabad, Banka, Begusarai, Bhagalpur, Bhojpur (Arrah), Buxar,

Darbhanga, East Champaran (Motihari), Gava, Gopalganj, Jamui,
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10

11

12

13

14

15

Chhattisgarh

Delhi

Gujarat

Haryana

Himachal Pradesh

Jammu and Kashmir

Jharkhand

Karnataka

Kerala

Madhya Pradesh

Jehanabad, Kaimoor (Bhabua), Katihar, Khagaria, Kishanganj,
Madhepura, Madubani, Munger, Muzaffarpur, Nalanda, Nawada,
Patna, Purnia, Rohtas (Sasaram), Saharsa, Samastipur, Saran
(Chapra), Sitamarhi, Siwan, Supaul, Vaishali (Hajipur), West
Champaran (Bettiah), Sheohar, Lakhisarai, Sheikhpur, Arwal

Bilaspur, Champa, Durg, Kanker (Bastar), Raigarh,
Raipur, Rajnandgaon, Sarguja, Koriya, Kawardha, Dhamtari,
Dantewada, Korba, Jashpur Nagar, Mahasamund, Jagdalpur

Alipur, Mehrauli, Nangloi, North, North East, New Delhi, Central
South West, East

Bharuch, Nadiad (Kheda), Kutch (Bhuj), Godhra, Sabarkantha
(Himmat Nagar), Junagarh, Mehsana, Surendra Nagar, Jamnagar,
Bhavnagar, Valsad, Surat, Gandhi Nagar, Ahmedabad, Vadodra
(Chhota Udaipur), Dangs, Amreli, Palanpur, Rajkot, Patan, Porbandar,
Anand, Dahod, Narmada, Navsari

Ambala, Bhiwani, Gurgaon, Karnal, Sirsa, Kurukshetra, Rohtak,
Faridabad, Sonepat, Jind, Hissar, Mahendergarh (Narnoul), Rewari,
Yamuna Nagar, Kaithal, Panipat, Panchkula, Fatehabad, Jhajjar

Bilaspur, Chamba, Dharamsala (Kangra), Hamirpur, Kinnaur, Kullu,
Keylong (Lahoul Spiti), Mandi, Nahan (Sirmour), Solan, Shimla, Una

Kathua, Anantnag, Bidgam, Baramulla, Doda, Jammu, Kupwara,
Kargil, Leh (Ladakh), Pulwama, Poonch, Rajouri, Sri Nagar, Udhampur

Bokaro, Chatra, Deoghar, Dhanbad, Dumka, East Singhbhum
(Jamshedpur), Garwah, Giridih, Godda, Gumla, Hazaribagh, Lohardaga,
Palamau (Daltonganj), Ranchi, Sahabgani, West Singhbhum
(Chaibasa) Kodarma Pakaur, Jantara, Lathar, SaraiKela, Sindega

Bijapur, Belgaum, Bidar, Chikmagalur, Gulbarga, Hassan, Kanwar,
Kodagu (Madikeri), Kolar, Mangalore, Mandya, Mysore, Raichur,
Tumkur, Dharwad, Chitradurga (Devengere), Bellary, Shimoga,
Bangalore (Rural, Bangalore (Urban), Bagalkot, Koppal, Gadag,
Haveri, Dakshiha Kannada (Devengere), Chamarajanagar, Udipi

Alleppey, Kannur, Thodupuzha (Iddukki), Kozhikode, Malappuram,
Palghat, Pathanamthitaa, Trivandraum, Trichur, Ernakulam,
Kottayam, Kasargod, Wynad, Quilon

Balaghat, Betul, Bhind, Bhopal, Chhatarpur, Chhindwara, Damoh,
Datia, Dewas, Dhar, Guna, Gwalior, Harda, Hoshangabad, Indore,
Jabalpur, Jhabua, Katni, Khandwa, Khargaon, Mandala, Mandsor,
Morena, Narsinghpur, Panna, Raisen, Rajgarh (Bajora), Ratlam,

38

16

25

19

12

14

22

27

14
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16

17

18

19

20

21

22

23

24

25

Maharashtra

Manipur

Meghalaya

Mizoram

Nagaland

Odisha

Punjab

Rajasthan

Sikkim

Tamilnadu

Reewa, Sagar, Satna, Sehore, Seoni, Shahdol, Shajapur,
Shivpuri, Sidhi, Tikamgarh, Ujjain, Vidisha, Umaria,
Neemuch, Sheopur, Barwani, Dindori, Ashoka Nagar,
Anoop Pur, Burhanpur

Aurangabad, Alibag (Raj gad), Bhandara, Kolhapur,
Sholapur, Thane, Jalgaon, Nanded, Yavatmal, Amravati,
Gadchiroli, Jalna, Buldhana, Nagpur, Mumbai (Kal), Satara,
Ahmednagar, Nasik, Parbhani, Osmanabad, Dhule,
Ratnagiri, Latur, Pune, Sindhudurg, Akola, Chandrapur,
Wardha, Beed, Sangli, Nandurbar, Gondiya, Hingoli, Washim

Churachandpur, Imphal, Senapati (Kongpokpi), Tamenglong,
Ukhrul, Thoubal, Chandel, Bishanpur, Senapati - I, Imphal East

Jaintia Hills (Jowai), West Garo Hills (Tura), East Khasi Hill (Shillong),
East Garo Hills (Willim Nagar), West Khasi Hills (Nongstoin), South
Garo Hills (Baghmara) Ri Bhoi

Aizwal, Lungeli, Ghhimutuipuri (Saiha), Mamit, Kolasib, Champhai,
Serchhip Lawngtlai

Kohima, Mokokchung, Zonheboto, Tuensang, Mon, Wokha, Phek
Dimapur, Peren, Kiphire, Longling

Balasore, Balangir, Mayurbhanj (Baripada), Behrampur (Ganjam),
Kalahandi (Bhawani Patna), Dhenkarial, Keonjhar, Koraput,

Phulbani, Puri, Sambalpur, Sundargarh, Cuttack, Naupada,

Khurda (Bhubneshwar), Kendrapara, Bargarh, Jharsuguda,

Debagarh, Bhadrak, Jajapur, Angul, Nayagarh, Gajapati,

Boudha, Sonapur, Rayagada, Nabarangapur, Malkangiri, Jagsinghpur

Amritsar, Bhathinda, Faridkot, Ferozepur, Gurdaspur, Hoshiarpur,
Jalandhar, Kapurthala, Ludhiana, Patiala, Ropar, Sangrur, Mansa,
Fatehrgarh Sahib, Tarn Taran, Nawanshahr, Moga, Muktsar, SAS
Nagar, Barnala

Ajmer, Banswar, Banner, Bharatpur, Bhilwara, Bikaner, Bundi,
Chittorgarh, Churu, Dungarpur, Jaipur, Jaisalmer, Jodhpur, Jalore,
Swai Madhopur, Sirohi, Tonk, Udaipur, Alwar, Kota, pali, Dhoulpur,
Nagaur, Sikar, Jhunjhunu, Jhalawar, Sri Ganganagar,

Raisamand, Baran, Dausa, Hanumangarh, Karauli

East Sikkim (Gangtok), North Sikkim (Mangan), West Sikkim (Gayzing),
South Sikkim (Namchi)

Coimbatore, Cuddalore (South Arcot), Dharmapuri, Madurai, Pudukottai,
Salem, Sivaganga, Tiruchirappalli, Thanjavur, Tirunelveli, Nilgiri
(Udagmandalam) Ooty, Vellore, Kamrajar (Virudunagar),

48

34

10

07

08

11

30

20

32

04
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26

27

28

29

30

31

32

33

34

35

Tripura

Uttar Pradesh

Uttaranchal

West Bengal

Chandigarh
Goa
Lakshdweep
Pondi cherry

Dadra Nagar and
Haveli

Daman and Diu

Kanya Kumari (Nagercoil), Chengalpet (M G R), Erode
(Periyar), Dindigul (Anna), Ramanathapuram, Chidambamar
(Tuticorin), Chennai (Rural), Nagapatnam, Thiruvannamali,
Villupuram, Tiruvallur, Theni, Tiruvarur, Namakkal; Karur,

Perambulur, Ariyalpur (Krishnagiri)

Agartala (West Tripura), Dharam Nagar (North Tripura),
Udaipur (South Tripura), Dhalai

Agra, Aligarh, Allahabad, Azamgarh, Badaun, Bahraich, Ballia,
Banda, Barabanki, Bareilly, Basti, Bijjnor, Bulandsahar,

Amethi, Deoria, Etah, Etawah, Faizabad, Farukhabad,

Fatehpur, Firozabad, Ghaziabad, Ghazipur, Gonda, Gorakhpur,
Hamirpur, Hardoi, Jalaun (Orai), Jaunpur, Jhansi, Kanpur Dehat,
Kanpur Nagar, Lakhimpur Kheri, Lalitpur, Lucknow, Maharajganj,
mainpuri, Mathura, Mau, Meerut, Mirzapur, Moradabad, Muzaffar
nagar, Partap garh, Pilibhit, Rai Bareilly, Rampur, Saharanpur,
Shahjahanpur, Sidharth Nagar, Sitapur, Sonebhandra, Sultanpur,
Unao, Varanasi,Jyotiba Phule Nagar, Baghpat, Gautam Budh
Nagar, Hathras, Kannauj, Mahoba Chitrakoot, Kaushambi,
Ambedkar Nagar, Shravasti, Balrampur, Sant Kabir Nagar,
Kushingar, Chandauli, Sant Ravidas Nagar, Auraiya

Almora, Chamoli, Dehradun, Haridwa, Nainital, Pauri Garhwal,
Pithoragarh, Tehri Garhwal, Uttarkashi, Rudraprayag, Bageshwar
Champawat, Udhamsingh Nagar

Barsat (24 Parganas North), Burdwan, Murshidabad, Darjeeling,
Baruipur (24 Pargana South), Jalpaiguri, Midnapore, Puruiia,
Calcutta, Cooch Behar, Uttar Dinajpur, Bankura, Birbhum, Hoogly,
Nadia, Howrah, Malda, Durgapur (Burdwan-It), Diamond Harbour
(24 S Parg), Tamluk Midnapore-il, Calcutta (South), Raghunathpur
(Purulia), Dakshin Dinajpur

Chandigarh

North Goa, South Goa (Margaon)
Kavarati

Karaikal, Pondicherry, Mahe, Yanam

Silvassa

Daman, Diu

30

04

71

13

23

Total NYKs

623
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Contract Positions of NSEL

1643. SHRI A. SAl PRATHAP: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether it is a fact that the Ministry has issued
Show Cause Notice to National Spot Exchange Ltd. (NSEL)
with regard to discrepancies in contract positions of NSEL
with others;

(b) if so, the details thereof;

(c) whether the NSEL has submitted its compliance
report to the Ministry; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes Madam.

(b) The Forward Markets Commission (FMC), the
Regulator for Commodity Futures Markets under the
provisions of Forward Contracts (Regulation) Act, 1952
also designated to seek information or returns relating to
trade from the Spot Exchanges sent a report in respect of
National Spot Exchange Limited (NSEL) to the Department
with regard to discrepancies in contract positions of NSEL
with others as per the conditions stipulated in the
notification, dated 05.06.2007 under which the exemption
under section 27 of Forward Contracts (Regulation) Act,
1952 was granted to the NSEL for trading in one day
duration forward contracts. The report was examined in
the Department and based on the said report a show
cause notice was issued to NSEL. NSEL has submitted its
reply, the same is, however under examination of the
Government.

(c) and (d) Yes Madam, the NSEL has submitted its
compliance report, the same is, however under examination
of the Government.

FDI In Multi Brand Retail

1644. DR. P. VENUGOPAL:
KUMARI SAROJ PANDEY:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the Government has constituted an inter-

AGRAHAYANA 13, 1934 (Saka)

to Questions 270

ministerial panel for interacting with States and traders on
issues that may arise after implementation of FD! in multi-
brand retail;

(b) if so, the details thereof indicating the proposed
composition and terms of reference of the said committee;

(c) whether the Government has assessed the
impact of FDI in retail on the livelihood of those engaged
in unorganised retail; and

(d) if so, the details and the outcome thereof along
with the steps taken to protect their interest/livelinood?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) and (b) No
Madam.

(c) and (d) Government had instituted a study on the
subject of "Impact of Organized Retailing on the
Unorganized Sector" through the Indian Council for
Research on International Economic Relations (ICRIER).
The report was submitted to Government in 2008. The
main findings of the ICRIER study are enclosed as
Statement.

The Government is fully aware of the concerns of all
stakeholders on the impact of organized retail on smalil
retailers and vendors and fully recognises the need for
ensuring that the small retailers are not adversely affected
by the growing organized retail.

Statement

Findings and Recommendations of ICRIER

The real GDP is expected to grow at 8-10 per cent
per annum in the next five years. As a result, the consuming
class with annual household incomes above Rs. 90,000
is expected to rise from about 370 million in 2006-07 to
620 million in 2011-12. Consequently, the retail business
in India is estimated to grow at 13 per cent annually from
US$ 322 billion in 2006-07 to US$ 590 billion in 2011-12.
The study shows:

. The unorganized retail sector is expected to grow
at about 10 per cent per annum with sales rising
from US$ 309 billion in 2006-07 to US$ 496 billion
in 2011-12.
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. Given the relatively weak financial state of
unorganized retailers, and the physical space
constraints on their expansion prospects, this sector
alone will not be able to meet the growing demand
for retail.

. Hence, organized retail which now constitutes a
small four per cent of total retail sector is likely to
grow at a much faster pace of 45-50 per cent per
annum and quadruple its share in total retail trade
to 16 per cent by 2011-12.

. This represents a positive sum game in which both
unorganized and organized retail not only coexist
but also grow substantially in size.

. The majority of unorganized retailers surveyed in
this study, indicated their preference to continue in
the business and compete rather than exit.

The Empirical Basis

The study comprises the largest ever survey of all
segments of the economy that could be affected by the
entry of large corporates in the retail business. The findings
are based on a survey of 2020 unorganized small retailers
across 10 major cities; 1318 consumers shopping at both
organized and unorganized retail outlets; 100
intermediaries; and 197 farmers. In addition, a "control
sample" survey was done of 805 unorganized retailers
who are not in the vicinity of organized retail outlets in four
metro cities.

Detailed interviews were also carried out for 12 large
manufacturers, 20 small manufacturers and six established
modern retailers.

The study contains an extensive review of
international retail experience, particularly from the major
emerging market economies.

Main Findings
Impact on Unorganized Retailers

. Unorganized retailers in the vicinity of organized
retailers experienced a decline in their volume of
business and profit in the initial years after the entry
of large organized retailers.

. The adverse impact on sales and profit weakens
over time.
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. There was no evidence of a decline in overall
employment in the unorganized sector as a resuit
of the entry of organized retailers.

. There is some decline in employment in the North
and West regions which, however, also weakens
over time.

. The rate of closure of unorganized retail shops in

gross terms is found to be 4.2 per cent per annum
which is much lower than the international rate of
closure of small businesses.

. The rate of closure on account of competition from
organized retail is lower still at 1.7 per cent per
annum.

. There is competitive response from traditional
retailers through improved business practices and
technology upgradation.

. A majority of unorganized retailers is keen to stay
in the business and compete, while also wanting
the next generation to continue likewise.

. Small retailers have been extending more credit to
attract and retain customers.

. However, only 12 per cent of unorganized retailers
have access to institutional credit and 37 per cent
felt the need for better access to commercial bank
credit.

. Most unorganized retailers are committed to
remaining independent and barely 10 per cent
preferred to become franchisees of organized
retailers.

Impact on Consumers

. Consumers have definitely gained from organized
retail on multiple counts.

. Overall consumer spending has increased with the
entry of the organized retail.

. While all income groups saved through organized
retail purchases, the survey revealed that lower
income consumers saved more. Thus, organized
retail is relatively more beneficial to the less well-
off consumers.
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. Proximity is a major comparative advantage of
unorganized outlets.

. Unorganized retailers have significant competitive
strengths that include consumer goodwill, credit
sales, amenability to bargaining, ability to sell loose
items, convenient timings, and home delivery.

Impact on Intermediaries

. The study did not find any evidence so far of adverse
impact of organized retail on intermediaries.

. There is, however, some adverse impact on turnover
and profit of intermediaries dealing in products such
as, fruit, vegetables, and apparel.

. Over two-thirds of the intermediaries plan to expand
their businesses in response to increased business
opportunities opened by the expansion of retail.

. Only 22 per cent do not want the next generation
to enter the same business.

Impact on Farmers

. Farmers benefit significantly from the option of direct
sales to organized retailers.

. Average price realization for cauliflower farmers
selling directly to organized retail is about 25 per
cent higher than their proceeds from sale to
regulated government mandi.

. Profit realization for farmers selling directly to
organized retailers is about 60 per cent higher than
that received from selling in the mandi

. The difference is even larger when the amount
charged by the commission agent (usually 10 per
cent of sale price) in the mandi is taken into account.

Impact on Manufacturers

. Large manufacturers have started feeling the
“competitive impact of organized retail through price
and payment pressures.

. Manufacturers have responded through building and
reinforcing their brand strength, increasing their own
retail presence, 'adopting' small retailers, and setting
up dedicated teams to deal with modern retailers.

. Entry of organized retail is transforming the logistics
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industry. This will create significant positive
externalities across the economy.

. Small manufacturers did not report any significant
impact of organized retail.

Setting up of Agricultural Research Centre

1645. SHRI O.S. MANIAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government has any proposal to
set up an agricultural research centre in Kumbakonam
area of Tamil Nadu;

(b) if so, the details thereof; and
{c) the time by which it is likely to be set up?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (SHRI
TARIQ ANWAR): (a) and (b) ICAR does not have any
proposal at present to have an ‘Agricultural Research
Centre' at Kumbakonam. The existing resources specific
research institutes and their wide network of regional/
research/field centres under the umbrella of ICAR can
adequately addess the research, development, education
training and extension needs and requirements of the
region. Also, Kumbakonam falls in the Thanjuvur district of
Tamil Nadu, and ICAR has already set up a KVK at
theThanjuvur district of Tamil Nadu. There are also a few
crop research based research stations functioning nearby
Kumbakonam in Tamil Nadu under ICAR Rice Research
Institute, Aduthurai; Coconut Research Station,
Veppankulam; National centre for Banana, Trichy.

(c) Not applicable.

Youth Employability Skill Project

1646. SHRI PRALHAD JOSHI: Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether the Government has launched a Youth
Employability Skili (YES) project in the country;

(b) if so, the salient features thereof along with the
funds allocated for the implementation of the said project
so far, State-wise;

(c) the number of youth benefited under the
programme during each of the last three years and the
current year, State-wise;
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(d) whether the Government proposes to extend
the programme in more States of the country;

(e) if so, the details thereof, State-wise and the time
by which such proposal is likely to be implemented; and

(fy if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS AND MINISTER OF STATE
IN THE MINISTRY OF DEFENCE (SHR! JITENDRA
SINGH): (a) and (b) This Ministry is not among the 17
Ministries/Departments identified/recognized for Skill
Development by the Planning Commission. However, the
Ministry through its youth based flagship organisation
Nehru Yuva Kendra Sangathan (NYKS) during the year
2011-12 has initiated a Piiot project namely Youth
Employability Skill (YES) Project with the objective to
enhance the employability of youth by running a variety of
employable skill based training courses through recognized
Vocational Training Providers (VTPs) for rural youth and
youth club members in the States of North Eastern Region
and Jammu and Kashmir. The skill training is being
provided in insurgency dominated areas by the National
Skill Development Corporation (NSDC) through its partner
agencies. The pilot project has been completed in the
North Eastern States and Jammu & Kashmir under which
youth have been imparted training of three months duration
in Rural Retail Sales & Marketing with Information
Technology and Personality Development. The State-wise
details of the funds allocated for the implementation of the
YES project is as follows:

SlI. No. State Total cost (in lakh)
1 Arunachal Pradesh 32.10
2 Assam 120.90
3 Manipur 30.00
4 Meghalaya 30.00
5 Mizoram 17.40
6 Nagaland 31.50
7 Sikkim 16.50
8 Tripura 21.60
9 Jammu and Kashmir 80.70
Total 380.70
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(c) State-wise the number of youth benefited under
the YES project during 2011-12 is as follows:

St. No. State No. of Youth Benefited
1 Arunachal Pradesh 107
2 Assam 403
3 Manipur 100
4 Meghalaya 100
5 Mizoram 58
6 Nagaland 105
7  Sikkim 55
8 Tripura 72
9 Jammu and Kashmir 269
Total 1269

Another 60 youth from Budgam district of Jammu
and Kashmir are undergoing training under Youth
Employability Skill (YES) Project.

(d) to (f) At present there is no proposal under
consideration to expand Youth Employability Skill (YES)
Project to other States of the country due to non availability
of adequate funds.

Misleading Advertisements

1647. SHRI P. VISWANATHAN: Will the Minister of
INFORMATION AND BROADCASTING be pleased to state:

(a) whether the Government has received any
complaints regarding misleading advertisements of
companies, both in private and public sector;

(b) if so, the details thereof and the action taken
thereon;

(c) whether the Government proposes to bring in a
new legislation incorporating various existing legislations;

(d) if so, the details thereof; and

(e) the role of the Advertising Standards Council of
India (ASCI) in this regard and the details of cases referred
by the Government to ASCI and the action taken by ASCI
in each case during each of the last three years and the
current year?
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THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI MANISH
TEWARI): (a) and (b) Some instances of misleading
advertisements shown on private satellite/cable television
channels and published in print media have come to the
notice of the Government. Detail of action taken against
private satellite TV channels for violation of Advertising
Codes during each of the last three years and the current
year is enclosed as Statement-l. The details of the
complaints against misleading advertisements in print
media as received by the Press Council of India (PCl)
during each of the last three years and the current year
are also enclosed as Statement-Il.

(c) and (d) Telecast of advertisements on private
satellite/cable TV channels is regulated as per the Cable
Television Networks (Regulation) Act, 1995 and rules
framed thereunder. Rule 7 (5) of the Advertising Code
provides that no advertisement shall contain references
which are likely to lead the public to infer that the product
advertised or any of its ingredients has some special or
miraculous or supernatural property or quality, which is
difficult of being proved. So far as print media is concerned,
the Press Council of India (PCl), a statutory autonomous

body has been set up under the Press Council Act, 1978
for the purpose of preserving the freedom of press and for
maintaining and improving the standards of newspapers
and news agencies in India and also to inculcate principles
of self-regulation among the press. Accordingly, PCI have
formed Norms of Journalistic Conduct under section
13(2)(b) of the Press Council Act, 1978 which covers the
principles and ethics of journalism. These norms should
be adhered to by the print media while accepting
advertisements.

There is no proposal to bring any new legislation at
present.

(e) Advertising Standards Council of India (ASCI) is
a self-regulatory body of advertisers. The Code adopted
by the ASCI has been incorporated in the Advertising
Code stipulated in Cable Television Networks (Regulation)
Act, 1995 and rules framed thereunder. ASCI has set-up
a Consumer Complaints Council (CCC) to consider
complaints in regard to advertisements. A list of cases
which were referred to the ASCI by the Ministry and the
action taken thereon by ASCI is enclosed as
Statement-Ill.

Statement-I

The cases of misleading advertisements on private satellite TV channels where
final action has been taken

Sl. No. Advertisements

Action Taken

1. Advertisement of serious diseases claiming A Warning was issued to IBN7 TV channel on 16.4.2010.

to have special/miraculous cure

2. Advertisements of products having special An Advisory dated 13.5.2010 was issued to all the channels.

or miraculous or supernatural cure

3.  Petition was received from Shri Saurabh The complaint was referred to Advertising Standards Council of india
Joshi complaining against telecast of (ASCI) for their views. ASCI, vide its letters dated 11.10.2011, upheld
alleged misleading advertisements of the the complaint against following advertisements:

products like 'Badha Mukti Yantra', 'Dhan i
Laxmi Yantra', etc. on TV channels claiming ii.
to release oneself from bad spell or give iii.
success in life, etc. iv.

Divyarishi's Kuber Kuniji
Badha Mukti Yantra,
Shani Shubh Yantra,
Sai Darshan Pendant
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Sl. No. Advertisements

Action Taken

Telecast of alleged misleading advertise-
ments of (i) Gymnedine as remedy for
diabetes and (ii) Power Prash as remedy

for sexual impotency on TV channels.

V. Maha Dhan Laxmi Yantra

Representative bodies of the broadcasters namely Indian Broadcasting
Foundation (IBF) and News Broadcasters Association (NBA) were
called upon, vide letter dated 17.11.2011, to advise their channels not
to carry these advertisements as aiso similar advertisements which

are not in accordance with Rule 7(5) of the Advertising Code.

ASCI intimated vide its letter dated 16.12.2011 and 23.1.2012 that the
complaints against these advertisements were upheld. Representative
bodies of the broadcasters namely Indian Broadcasting Foundation
and News Broadcasters Association were called upon, vide letter
dated 12.3.2012, to advise their channels not to carry these
advertisements as also similar advertisements which are not in

accordance with Rule 7(5) of the Advertising Code.

5. Telecast of Advertorial ‘Third Eye of The matter was referred to IBF and NBA. They advised their member

Nirmal Baba' on TV channels. channels to stop the programmes relating to Nirmal Baba. IBF and
NBA also confirmed that their member channels have stopped the
telecast of the programme relating to Nirmal Baba.

6. Petition from Shri V Lal against an The complaint was referred to Advertising Standards Council of India
alleged misleading advertisement of (ASCI) for their views. The complaint was not upheld by ASCI.
Gamier Fructus Shampoo.

Statement-l]
Misleading Advertisements in Print Media for the year 2009-2010
SI. No. Complainant Respondent Subject Action Taken/Status
2 3 4 5
1. Shri Sukh Dev Singh, The Editor, Rajasthan Publication of The Council rendered its decision
Pankaj House, Charan Patrika, Kesargarh, misleading/ on 30.7.2010. It, keeping in view
Singh Nagar, Sikar Nehru Marg, Jaipur objectionable the statement of respondent
(Rajasthan). advertisements for newspaper, opined that no further
commercial gain action was warranted in the matter.

2. Shri Rajendra Prasad The Editor, Nai Duniya Publication of misleading Matter has been treated as closed

Tiwari, Village-Jamuniyan, advertisement for being outside jurisdiction of the
Post- Hirdennagar, Council.

Mandala
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. Shri Kush Kalara,

Standard Batteries,
Shop No.2, Ambala

Road, Near Darpan

Cinema, Saharanpur (UP)

4-5Shri Khushal Singh,

426, IVth Floor,
Ganpati Plaza, M.I.
Road, Jaipur

Dr. Gautam, Indore
(M.P)

. Shri Igbal Singh,
Punjab

. Shri Sumit Kumar Ray,
Shakti Nagar Bhopal,

. Shri Ramdev;

Vishunupur, Chaparan

. Shri V. Raju

. Md. Zahid, Dehleer

Woman and Children
Welfare Society,
Jafrabad, Delhi-53

. Shri Zameer, 1110

Mohalla Kishan Ganj,
Teliwara, Delhi-06

The Editor, Hindustan
Times,

The Editor, Rajasthan
Patrika

Publication of faise
advertisements

Publication of fake

advertisement

Closed for lack of sufficient ground
for inquiry.

Closed for non-pursuance

Misleading Advertisements in Print Media-2010-2011

Raj Express, Dainik
Bhaskar, Nai Duniya
& Patrika.

Media.

Publication of Misleading Counter comments has been

Advertisement

-Do-

received on 7.10.2010.

Requirement letter has been sent
on 15.04.2011

Misleading Advertisements in Print Media—2011-2012

Print Media

Prabhat Khabar

Dinakaran

Rajnama, Rashtriya

Sahara

The Editor, Daily
Rashtriya Sahara

Regarding Publication
of Misleading
Advertisement.

Regarding Publication
of Misleading

Advertisement.

Regarding publication

of advertisement.

Regarding publication
of false and misleading

advertisement

Regarding publication
of Malicious defamatory

Advertisement

Closed for Non-pursuance.

Under process

Closed for non pursuance

Closed for non-pursuance

Under process
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1 2 3 4 5
6. Shri V. K. Thakkar, Media Regarding Publication Requirement sent
President of ‘V’ Care of Misleading
Right & Duty NGO, Advertisement

Keval Karodia Road,
P.O- Bajwa-391310

7. District Information Media Regarding of Publication Under process
Public Relation of false Advertisement

Inspector, Zgahar

Misleading Advertisements in Print Media—2012-2013

1. Sh. Madhuuranthakam The Hindu Misleading advertisement Under Process
Prabhaka Rao, and editorial regarding
Kukatpally, Mortien Nature Guard

Hyderabad-72

2. Office Secretary, Delhi Times Publication of Misleading
Consumers India, Advertisement Under process
E-7/16, Vasant Vihar,
New Delhi
3. Shri A. Ahmed Sonali, Tathya Kendra Publication of Misleading Under process
Padir hati, Kolkata-66 Advertisement
(W.B)
Statement-lil

Misleading Advertisements

SI. No. Subject-Matter Reply from ASCI
1 2 8
1. Complaint against following objectionable/ Reply was received from ASCI on
misleading advertisements: 12.10.2011. The complaint against the said
i. Divyarishi's Kuber Kuniji advertisements was upheld by it.

ii. Badha Mukti Yantra
iii. Shani Shubh Yantra
iv. Sai Darshan Pendant

v. Maha Dhan Laxmi Yantra
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1 2 3
2 Complaint against telecast of alleged misleading advertisements of Reply was received from ASCI on
(i) Gymnedine capsules as remedy for diabetes and 16.12.2011 & 23.1.2012. The complaints
(i) Power Prash as remedy for sexual impotency. against advertisements of Power Prash and
Gymnedine were upheld.
3 Complaint against advertisement of ‘Shri Dhan Laxmi Yantra' ASCI intimated on 17.4.2012 that the
telecast on Filmy TV channel on 20.9.2011, alleged to complaint was upheld.
be misleading ads.
4  Complaints against alleged superstitious/misleading programmes/ ASCI has stated in its letter dated 24.7.2012
advertisements of Third Eye of Nirmal Baba on TV channels. that the complaint was considered by their
Consumer Complaints Council (CCC) has
been upheld, ASCI further indicated that they
had advised the Advertiser to withdraw or to
modify appropriately the said TVC.
Complaint against an advertisement of Garnier Fructus Reply dated 10.7.2012 was received from
shampoo. ASCI. The complaint was not upheld.
Complaint against following misleading ads:
(i) Ratan Rahashya (India TV)
(i) Lal Kitab Amrit (Star News)
(i) Power Prash (Zee News)
(iv) Madhu Muktam (News Express)
(v) Deemark Shakti Prash (News Express) Reply from ASCI is awaited.
6 Complaint against the misleading ad of Bhavishya Reply from ASCI is awaited.
Jeevan Amrit telecast on CNEB.
7 Complaint against telecast of astrological-related
advertisements/programmes/advertorials on TV channels i.e.
1. Ratna Rahasya Reply from ASCI is awated
2. Aapke Taare
3. Diwas Majha
4. Aapke Taare Aaapke Sitare
5. Aapke Sitare

Tantra Mantra Yantra
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7. Tele Shopping Network
8. Vedanta Jyotisha

9. Grih Nakshatra Aur Aap
10. Raashi Bhavishya

11. Nakshtra

12. Subhamastu

13. Ank Prabha

14. Kismat Aapki

15. Subhalganam

16. Aaja Good Luck Nikale
17. Bhavishyavaani

18. Grihon Ka Khel

19. Mukesh Mittal Live

20. Aapna Ka Bhavishya
21. Live Taare

22. Guru Mantra

23. Bhavishyavar Bollu Kaahi
24. Raashi Nakshtra

25. Bhagyodaya

26. Ank Bolte Hai

27. Kismat Live

28. Bhagya Bhavishya

29. Tumhaare Sitare

30. Raashiphal

31. Zibon Jyoti

32. Jyotish Shrilal

33. Divyarishi

34. Raashi Chakra

35. Grihasatram

36. Lal Kitab Amrit

37. Vedh Bhawaishajwacha

38. Anugraham
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[Translation]

CBI and CVC Inquiry

1648. SHRI SAJJAN VERMA: Will the Minister of
COAL be pleased to state:

(a) the names of officers and employees posted in
Coal Controller headquarters in Bilaspur, Chhattisgarh
and Jharkhand since lasts 15th years against whom cases
are pending with the CBI and Vigilance Department; and

(b) the names of officers/employees of the said
institutes against whom charge sheets have been filed by
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the Vigilance Department and they have been promoted
in their respective branches during the last 15 years
ignoring the vigilance report?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) and (b) As per information
received from Coal Controller Organisation the names of
officers and employees posted in Coal Controller's
Headquarters' (CCO) in Bilaspur, Chhattisgarh and
Jharkhand since last 15 years against whom cases are
pending with the CBI and Vigilance Department are as
under:

Sl. Name & Designation of Officers
No. Against whom are/were pending

Place of Posting

Duration of posting in Coal
Controller's Orgn.

From To
1. Shri A.K. Singh, GM, SECL 0.8.D, CCO, Bilaspur 09.06.2011 Till Date
2. Shri R.N. Sahu, Ex-GM, SECL 0.8.D, CCQ, Bilaspur 07.06.2010 15.07.2011

No officer has been promoted during the pendency of CBI case/vigilance charge sheet.

[English]
Processing of Agricultural Produce

1649. SHR! NILESH NARAYAN RANE: Will the
Minister of FOOD PROCESSING INDUSTRIES be pleased
to state:

(a) whether the Government is encouraging food
processing industries based on agricultural produce like
foodgrains, pulses, fruits, flowers, vegetables and oilseeds
in various States including Maharashtra;

(b) if so, the details thereof;

(c) whether the Government proposes to prevent
the entry of Multi-National Companies in this sector; and

(d) if so, the details thereot?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
CHARAN DAS MAHANT): (a) and (b) Yes, Madam. With
a view to encourage food processing industries the Ministry
of Food Processing Industries is providing financial
assistance under the scheme of Technology Upgradation/

Establishment/Modernisation of food processing industries
which involve in processing of agriculture produce like
foodgrains, pulses, fruits & vegetables and oilseeds in
various States including Maharashtra. The financial
assistance is provided @ 25% of the total cost of plant and
machinery and technical civil works subject to a maximum
of Rs.50.00 lakhs in general areas and @ 33.33% subject
to a maximum of Rs.75.00 lakhs in difficult areas including
North-Eastern Region. However, this Scheme has been
subsumed in the National Mission on Food Processing
(NMFP) w.e.f. 01.04.2012 and is now implemented by the
State Govemments/UTs as Centrally Sponsored Scheme
as one of the component of the NMFP.

(¢) No, Madam.

(d) Does not arise.

FDI in Broadcasting Sector

1650. SHRI RAMSINH RATHWA: Will the Minister of
INFORMATION AND BROADCASTING be please to state:

(a) whether foreign capital investment is allowed in
various fields of the broadcasting sector;

(b) if s0, the details thereof along with the percentage
of foreign capital investment allowed therein, sector-wise;
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{c) whether the Government proposes to increase
the said investment in the sector; and

(d) if so, the details thereof; and

(e) the present percentage of foreign capital
investment in the broadcasting sector out of the total
investment in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI MANISH
TEWARI): (a) to (d) The fimits of Foreign Direct investment
(FDI) in the Broadcasting Sector have been revised in
various segments of the Broadcasting Sector and the same
are available in the Press Note No. 7 (2012 Series) dated
20.09.2012 of Department of Industrial Policy & Promotion
(DIPP) (Statement).

(e) As per DIPP's Secretariat of Industrial Approval
(SIA) Newsletter of August, 2012, FDI inflows in the
Information and Broadcasting including print media is
142852.28 million during January, 2000 to July, 2012.

Statement
Government of India
Ministry of Commerce and Industry
Department of Industrial Policy and Promotion

Press Note no. 7 (2012 series)

Subject: Review of the policy on Foreign Investment
(F1) in companies operating in the Broadcasting Sector

1.1 As per extant policy, the foreign investment (FI)
limits, in companies operating in the Broadcasting
Sector, are set out in paragraph 6.2.7 of 'Circular 1
of 2012 - Consolidated FDI Policy’, issued by the
Department of industrial Policy and:Promotion
(DIPP), on 10.04.2012.

2.0 Revised Position:

2.1 The Government of India has reviewed the position
in this regard and decided to amend the foreign
investment limits, in companies engaged in providing
broadcasting carriage services, in the manner
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2.2

2.3

3.0

to Questions 292

indicated below, subject to such terms and
conditions, as may be specified by the Ministry of
Information and Broadcasting from time to time:

Teleports (setting up up-linking HUBs/Teleports);
Direct to Home (DTH); Cable Networks (MSOs
operating at National or State or District level and
undertaking upgradation of networks towards
digitalization and addresability):

Increase in the foreign investment (FI) limit from
49% to 74%, subject to:

{(a) Foreign investment up to 49% being permitted
under the automatic route; and

(b) Foreign investment beyond 49% and up to 74%
being permitted under the Government route.

Mobile TV:

Permitting foreign investment (Fl) up to 74%, subject
to:

(a) Foreign investment up to 49% being permitted
under the automatic route; and

(b) Foreign investment beyond 49% and up to 74%
being permitted under the Government route.

The foreign investment (FI) limit, in companies
engaged in the aforestated activities of the 1&B sector,
shall include, in addition to FDI investment by
Foreign Institutional Investors (Flls), Non-Resident
Indians (NRIs), Foreign Currency Convertible Bonds
(FCCBs), American Depository Receipts (ADRs),
Global Depository Receipts (GDRs) and convertible
preference shares held by foreign entities.

The terms and conditions relating to security and
other conditions, will separately be incorporated In
the sectoral guidelines of each broadcasting
carriage service, as specified in paragraph 3.0
below.

Accordingly, paragraph 6.2.7 under 'Circular 1 of
2012-Consolidated FDI Policy' is substituted with
the following:
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SI. No.

Sector/Activity % of FDI Cap/Equity Entry Route

2

3

4

6.2.7
6.2.7.1

62711 (1)

6.2.7.1.2

6.2.7.2

6.2.7.2.1

6.2.7.2.2

6.2.7.2.3

6.2.7.3

6.2.7.4

6.2.7.5

6.2.7.6

Broadcasting
Broadcasting Carriage Services

Teleports (setting up of up-linking
HUBs/Teleports);

Direct to Home (DTH);

Cable Networks (Multi System operators
(MSOs) operating at National or State or

District level and undertaking upgradation

of networks towards digitalization and
addressability);

Mobile TV;

Headend-in-the Sky Broadcasting Service (HITS)

Cable Networks [Other MSOs not undertaking
upgradation of networks towards digitalization
and addressability and Local Cable Operators
(LCOs)]

Broadcasting Content Services

Terrestrial Broadcasting FM (FM Radio), subject
to such terms and conditions, as specified from
time to time, by Ministry of Information &
Broadcasting, for grant of permission for

setting up of FM Radio stations

Up-linking of 'News & Current Affairs'
TV Channels

Up-linking of Non-'Ncws & Current Affairs’ TV
Channels/Down-linking of TV Channels

74%

49%

26%

26%

100%

Automatic up to 49%
Government route beyond 49% and up to
74%

Automatic

Government

Government

Government

FDI for Up-linking/Down-linking TV Channels will be subject to compliance with the relevant Up-linking/
Down-linking Policy notified by the Ministry of Information & Broadcasting from time to time.

Foreign investment (Fl) in companies engaged in all the aforestated services will be subject to relevant
regulations and such terms and conditions, as may be specified from time to time, by the Ministry of

Information and Broadcasting.

The foreign investment (Fl) limit in companies engaged in the aforestated activities shall include, in
addition to FDI, investment by Foreign institutional Investors (Flls), Non-Resident Indians (NRIs), Foreign
Currency Convertible Bonds (FCCBs), American Depository Receipts (ADRs), Global Depository Receipts
(GDRs) and convertibie preference shares held by foreign entities.

Foreign investment in the aforestated broadcasting carriage services will be subject to the following

security conditions/terms:
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Mandatory Requirement for Key Executives of the Company

(i
(ii)

The majority of Directors on the Board of the Company shall be Indian Citizens.

The Chief Executive Officer (CEO), Chief Officer In-charge of technical network operations and Chief
Security Officer should be resident Indian Citizens.

Security Clearance of Personnel

(iii)

(iv)

The Company, all Directors on the Board of Directors and such key executives like Managing Director
/ Chief Executive Officer, Chief Financial Officer (CFO), Chief Security Officer (CSO), Chief Technical
Officer (CTO), Chief Operating Officer (COO), shareholders who individually hold 10% or more paid-up
capital in the company and any other category, as may be specified by the Ministry of Information and
Broadcasting from time to time, shall require to be security cleared.

In case of the appointment of Directors on the Board of the Company and such key executives like
Managing Director / Chief Executive Officer, Chief Financial Officer (CFO), Chief Security Officer (CSO),
Chief Technical Officer (CTO), Chief Operating Officer (COO), etc., as may be specified by the Ministry
of Information and Broadcasting from time to time, prior permission of the Ministry of Information and
Broadcasting shall have to be obtained.

It shall be obligatory on the part of the company to also take prior permission from the Ministry of
Information and Broadcasting before effecting any change in the Board of Directors.

The Company shall be required to obtain security clearance of all foreign personnel likely to be deployed
for more that 60 days in a year by way of appointment, contract, and consultancy or in any other capacity
for installation, maintenance, operation or any other services prior to their deployment. The security
clearance shall be required to be obtained every two years.

Permission vis-a-vis Security Clearance

The permission shall be subject to permission holder/licensee remaining security cleared throughout the
currency of permission. In case the security clearance is withdrawn the permission granted is liable to
be terminated forthwith.

In the event of security clearance of any of the persons associated with the permission holder/licensee
or foreign personnel is denied or withdrawn for any reasons whatsoever, the permission holder/licensee
will ensure that the concerned person resigns or his services terminated forthwith after receiving such
directives from the Government, failing which the permission/license granted shall be revoked and the
company shall be disqualified to hold any such Permission/license in future for a period or five years.

Infrastructure/Network/Software related requirement

(vii)

(viii)

The officers/officials of the licensee companies dealing with the lawful interception of Services will be
resident India citizens.

Details of infrastructure/network diagram (technical details of the network) could be provided, on a need
basis only, to equipment suppliers/manufactures and the affiliate of the licensee company. Clearance
from the licensor would be required if such information is to be provided to anybody else.
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(ix)

x)

The Company shall not transfer the subscribers' databases to any person/place outside India unless
permitted by relevant Law.

The Company must provide traceable identity of their subscribers.

Monitoring, Inspection and Submission of Information

(xi)

(xii)

(xiii)

(xiv)

(xvii)

The Company should ensure that necessary provision (hardware/software) is available in their equipment
for doing the Lawful interception and monitoring from a centralized location as an when required by
Government.

The. company, at its own costs, shall, on demand by the government or its authorized representative,
provide the necessary equipment, services and facilities at designated place(s) for continuous monitoring
or the broadcasting service by or under supervision of the Government or its authorized representative.

The Government of India, Ministry of Information & Broadcasting or its authorized representative shall
have the right to inspect the broadcasting facilities. No prior permission/intimation shall be required to
exercise the right of Government or its authorized representative to carry out the inspection. The
company will, if required by the Government its authorized representative, provide necessary facilities
for continuous monitoring for any particular aspect of the company's activities and operations. Continuous
monitoring, however, will be confined only to security related aspects, including screening of objectionable
content.

The inspection will ordinarily be carried out by the government of India, Ministry of Information &
Broadcasting or its authorized representative after reasonable notice, except in circumstances where
giving such a notice will defeat the very purpose of the inspection.

The company shall submit such information with respect to its services as may by required by the
Government or its authorized representative, in the format as may be required, from time to time.

The permission holder/licensee shall be liable to furnish the Government of India or its authorized
representative or TRAI or its authorized representative, such reports, accounts, estimates, returns or such
other relevant information and at such periodic intervals or such times as may be required.

The service providers should familiarize/train designated officials or the Government or officials of TRAI
or its authorized representative(s) in respect of relevant operations/features of their systems.

National Security Conditions

(xviii)

(xix)

It shall be open to the licensor to restrict the Licensee Company from operating in any sensitive area
from the National Security angle. The Government of India, Ministry of Information and Broadcasting shall
have the right to temporally suspend the permission of the permission holder/Licensee in public interest
or for national security for such period or periods as it may direct. The company shall immediately comply
with any directives issued in this regard failing which the permission issued shail be revoked and the
company disqualified to hold any such permission in further for a period or five years.

The company shall not import or utilize any equipment, which are identified as unlawful and/or render
network security vulnerable.

Other conditions

(xx)

Licensor reserves the right to modify these conditions or incorporate new conditions considered necessary
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in the interest of national security and public interest or for proper provision of broadcasting services.

(xxi) Licensee will ensure that broadcasting service installation carried out by it should not become a safety
hazard and is not in contravention of any statute, rule or regulation and public policy.

4.0 The above decision will take immediate effect.

(Anjali Prasad)

Joint Secretary to the Government of India

D/o IPP File No.: No. 5/5/2012-FC.| dated: 20th September, 2012

Copy forwarded to:

1. Press Information Officer, Press Information Bureau- for giving necessary publicity.

2. BE Section in the Department of Industrial Policy and Promotion- for uploading the Press Note on DIPP's website.

HSD Oil to Fishermen

1651. SHRIMATI JYOTI DHURVE: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether it is a fact that fishermen are not getting
benefits of subsidised High Speed Diesel Oil for use in
mechanised fishing vessels;

{b) if so, the reasons therefor;

(c) whether the Government has removed the BPL
condition for fishermen;

(d) if so, the details thereof; and

(e) the other corrective steps taken by the
Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
CHARAN DAS MAHANT): (a) and (b) Under the Centrally
Sponsored Scheme (CSS) on Development of Marine
Fisheries, Infrastructure and Post-Harvest Operations, a
rebate on High Speed Diesel (HSD) oil restricted to 50%
of the sales tax exempted by the States with a ceiling of
¥ 3.00 per liter is provided to coastal States/UTs for the use
of small mechanized fishing vessels. This subsidy is
restricted to (i) 500 liters of HSD for every active fishing
month per fishing vessel of (i) less than 20 meter size
which were registered before 10th plan and (iii) owned by
fishermen belonging to the Below Poverty Line (BPL)

category. However, under this component no funds have
been released to the coastal States/UTs during the last
three financial years, as the State/lUT Governments have
not submitted any admissible proposal in this regard since
2009-2010.

(c) to (e) No, Madam; Restoration of the diesel
subsidy to all categories of mechanized fishing vessels
irrespective of the economic status of the owner has not
been supported by the Ministry of Finance.

Ethanol Production

1652. SHRI SAMEER BHUJBAL: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the details regarding the production, demand
and price of ethanol during each of the last three years
and the current year, State-wise; and

(b) the steps taken to encourage production of
ethanol in view of the demand under the Ethanol Blending
Programme?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (PROF. K.V. THOMAS): (a) With effect from
August, 2010 an ad-hoc ex-factory price of Rs. 27.00 per
litre has been fixed for ethanol procurement by Oil
Marketing Companies throughout the country. Prior to it
during 2009-10, the ex-factory price of ethanol was
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Rs.21.00 per litre. According to Industry sources, the
estimates for State-wise production of molasses and likely
production of ethanol and demand of ethanol, during 2009-
10, 2010-11, 2011-12 and the current year is as per
Statement enclosed.
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(b) Production of ethanol in India is mostly from
molasses as a by-product in the production of sugar. Soft
loans up to 40% of the project cost are provided to the
sugar mills for setting up ethanol projects to improve their
viability via value additions to their by-product namely
molasses.

Statement
State-wise production of Molasses and Ethanol

State Production of Molasses (Lakh tonnes) Production of alcohol* (million litres)
2012-13* 2011-12  2010-11  2009-10 2012-13* 2011-12 2010-11 2009-10
1 2 3 4 5 6 7 8 9

Bihar 2.00 2.25 1.98 1.25 48.00 54.00 47.52 30.00
Uttar Pradesh 32.30 38.53 32.38 28.56 775.20 924.72 77742 685.44
Uttarakhand 1.50 1.75 1.55 1.52 36.00 42.00 37.20 36.48
Haryana 2.10 2.76 2.13 1.31 50.40 66.24 51.12 31.44
Punjab 1.50 1.91 1.53 0.93 36.00 45.84 36.72 22.32
Gujarat 5.80 4.44 5.88 5.1 139.20 106.56 141.12 122.40
Maharashtra 32.00 31.54 32.90 2441 768.00 756.96 789.60 585.84
Andhra Pradesh 4.80 5.44 4.79 266  115.20 130.56 114.96 63.84
Tamil Nadu and 10.00 12.49 10.08 6.89  240.00 299.76 241.92 165.36
Puducherry

Karnataka 14.50 25.23 15.20 10.74  348.00 605.52 364.80 257.76
Others 1.30 1.45 1.29 0.63 31.20 34.80 30.96 15.12
All India 107.80 127.79 109.71 84.00 2587.20 3066.96 2633.04 2016.00

*figures for 2012-13 are estimated

Production of alcohol has been calculated at the standard of 240 litres per tonne Molasses production is based on Financial Manufacturing

Report of Sugar Mills which is a statutory document

Sector-wise utilization/demand of alcohol (million litres)

Sector 2012 201 2010 2009
Liquor Industry 1010.00 950.00 900.00 880.00
Chemical Industry 775.00 750.00 720.00 700.00
Ethanol for blending 300.00 250.00 50.00 100.00
All India 2085.00 1950.00 1670.00 1680.00

Source- CAIN Report No IN 1159 dated 07.01.2012 of USDA (FAS)
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Revenue from Film Festivals

1653. SHRI N. CHELUVARAYA SWAMY: Will the
Minister of INFORMATION AND BROACASTING be
pleased to state:

(a) the total revenue earned by the Union and State
Governments from conducting International Film Festivals
since the festival held in Goa; and

(b) the total expenditure incurred by the Union and
State Governments on conducting the said festivals during
each of the last three years and the current year, festival-
wise?

THE MINISTER OF STATE OF THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI MANISH
TEWARI): (a) and (b) Government of India, Ministry of
Information & Broadcasting has been organizing
International Film Festival of India (IFFI) in Goa since 2004
in collaboration with Government of Goa.

Government of India earns revenue from IFFI only by
way of registration fee from the delegates. The amount of
delegate fee received during the period 2004 to 2011 is
Rs.83,17,542/-,

Government of Goa's commitment to IFFI is executed
through Entertainment Society of Goa (ESG). Revenue
received by State Government, as furnished by Government
of Goa through ESG, during the period 2004-2012 (as on
29.11.2012) is given below:

Year Revenue earned
(Rs. in lakhs)
2004 22.27
2005 27.25
2006 252.44
2007 95.12
2008 107.97
2009 73.85
2010 111.19
2011120.81
2012 (as on 29.11.2012) 31.68
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Total 842.58
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The Government of India, Ministry of Information &
Broadcasting has been meeting the expenditure towards
conduct of IFFI under its 11th Plan Scheme "Export
Promotion through Film Festivals in India and Abroad” and
the 12th Plan Scheme "Development, Communication and
Dissemination of Filmic Content". The expenditure under
these Plan Schemes for the period from 2009 to 2011 &
2012 is given below:

Year Expenditure (Rs. in lakhs)
2009-10 260.64
2010-11 327.89
2011-12 546.10
2012-13 404.85*

Total 1539.48

*Expenditure sanction issued as on date

Apart from the above, Ministry of Tourism, Government
of India contributed an amount of Rs.2,39,32,361/- towards
organizing the IFFI, 2011.

As per the information furnished by Government of
Goa, through ESG, the expenditure incurred by the State
Government towards organizing the festival for the past
three years and the current year is given below:

(Rs. in lakhs)
Year Expenditure
(Rs. in lakhs)
2009 639.65
2010 968.11
2011 875.48
2012 425.11
(as on 29.11.2012)
Total 2908.35

Setting up of Tribal Museums

1654. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of CULTURE be pleased to state:

(a) whether the Union Government proposes to set
up Tribal Museums in Maharashtra;
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(b) if so, the details thereof, location-wise; and
(c) the time by which they are likely to be set up?

THE MINISTER OF CULTURE (SHRIMATI
CHANDRESH KUMARI): (a) No, Madam.

(b) and (c) Do not arise.

[Translation]

Women Personnel in CAPF

1655. SHRI RAJENDRA AGRAWAL.: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) the current strength of women personnel in the
Central Armed Police Forces (CAPF), force-wise and rank-
wise;

{b) whether the Government has raised separate
women battalions in various CAPFs;

(c) if so, the details thereof;

(d) whether the Government proposes to increase
the strength of women personnel in the said forces in the
next two years by relaxing the recruitment rules;

(e) if so, the details thereof; and

(fy the steps taken/proposed to be taken by the
Government to provide additional incentives to women to
join the Central Armed Police Forces?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRi R.P.N. SINGH): (a) The current
strength of women personnel in the Central Armed Police
Forces (CAPFs), force-wise and rank-wiseis given in the
enclosed Statement-I.

(b) and (c) The Government of India has sanctioned
separate women Battalions/Companies/Platoons to CRPF
(4 Battalions), SSB (7 Companies) and iTBP (35 Platoons).
All these Battalions/Companies/Platoons have been raised,
except 1 Battalion in CRPF and 23 Platoons in ITBP.

(d) and (e) The Government, vide Order dated
31.5.2011, has issued instructions to the CAPFs to increase
the strength of women personnel to 5% within the next
three years. At present, there is no proposal for relaxation
in the Recruitment Rules for women in CAPFs.

(f) The details of steps taken by the Government to
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provide additional incentives to women to join the CAPF
are given in the enclosed Statement-Il.

Statement-I

Details of Women Strength of Central Reserve
Police Force

SI. No. Rank No. of Personnel
posted
1 2 3
1. Asstt.Comdt/Min. 04
2. Hindi Officer 01
3 DIG 05
4 Comdt. 0
5 21C 10
6. Dy.Comdt. 25
7.  Asstt.Comdt. 89
8. CMO 31
9. SMO 26
10. MO 21
Group ‘A’ Total 212
11. SM(GD)/MAH 03
12. Insp/MAH 62
13. SI/MAH 155
14. SM/MIN. 05
15. SM/Steno 06
16. Insp/Min. 23
17. Insp/Steno 21
18. Insp/H.T. 01
19. SI/Min. 216
20. Sl/Steno 0
21. Insp/RO | 01
22. SI/RO 16
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23. SM/Sis Incharge 21
24. Insp/Sis incharge 49
25. Insp/(Jun Diet) 01
26. SI(FSN) 161
27. Sl (Pharm) 03
28. Sl (PSY) 01
29. Sl (BUT) 01

Group 'B' Total 746
30. ASI(GD)MAH 293
31. HC/MAH 435
32. CT/GD (MAH) 3003
33. HC/TLR (MAR) 06
34. CT/TLR (MAH) 21
35. CT BUG (MAH) 52
36. CT/PTR (MAH) 02
37. CT/Mali (MAH) 06
38. Cook/Female 85
39. W/C (Female) 62
40. W/M (Female) 24
41. B/B (Female) 27
42. S/K (Female) 70
43. ASI/Min. 101
44. ASIi/Steno 02
45. HC/Min. 221
46. Const/Daftary 30
47. CT/Peon 61
48. CT/SK (M) 09
49. CT/Farrash 02
50. ASI/RO 02

to Questions 308

1 2 3
51. HC/RO 25
52. AS! (PSY) 07
53. ASI (ECG/TEC) 01
54. ASI (D.T) 01
55. ASI(L.T) 03
56. HC (N.A) 34
57. HC (L.A) 01
58. HC (ANM) 01
59. CT/NA 35
60. CT/WB 06
61. CT/Cook 05
62. CT/Masalchi 02
63. CT/SK 18
64. CT/Kahar 01

Group 'C’' Total 4654
Grand Total 5612

Details of Women Strength of Central Industrial
Security Force

Sl. Ne. Rank No. of Personnel
posted
1 2 3
1. DIG(Exe/Fire) 2
2. AlG/Commandant 14
3. Comdt (CMO) 1
4. Dy. Commandant 2
5. Asstt. Commandant 7
6. Asstt. Commandant (MO) 3
7. Inspector (Exe/Fire) 53
8. Inspector/Steno 2
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1 2 3 1 2 3
9. Sub Inspector (Exe/Fire/Mech/l.ab) 463 Assistant Commandant (Veterinary)
10. Sub Inspector (Min) 60 9. Deputy Commandant (GD) 1
11. Sub Inspector (Steno) 37 10. Medical Officer (Homeo) 1
12. Sub Inspector (SN/VET) 1 11. Section Officer (Gr B Gazetted) 2
13. Asstt Sub Inspector (Exe/Fire/ 96 12. Private Secretary (Gr B Gazetted) 2
Auto Elec/Lab/Ftr
) 13. Sl (GD) 17
14, Asstt. Sub Inspector/Clk 47
14. Sl (Staff Nurse) . 5
15. Asstt. Sub Inspector/Sten 7
P eno 15. Personnel Assistant 10
16. Asstt. Sub Inspector /Pharmacist 3 ,
16. Assistant 4
17. Asstt. Sub | X-Ray/L 1
stt. Sub Inspector (X-Ray/Lab Tech) 17, Accountant 1
18. Head Constable/Mi 25
onstabie/vin 18. Dy. Field Officer (Medic) 7
19. HC (GD/Fire/Ptr/P dic/Vet 1
(GD/Fire/Ptr/Paramedic/Vet) 69 19, Staff Nurse ’
20. Constable (GD/Fire/Kennelme 3703
nstable (GD/Fire/Kennelmen) 20. Dy. Field Officer (General) 5
21. Constable (Nursing Asstt 1
stable (Nursing Asstt 21. Dy. Field Officer (CC) 2
22. Constable (Tradesmen) 176 L
22. Hindi Translator 1
Total 4873 23. Dy. Field Officer (WT) 4
Details of Women Strength of Sashastra 24. CT (GD) 768
Seema Bal
25. CT (Cook) 27
Sl No. Rank No. of Personnel 26. CT (WM) 12
posted
27. CT (Barbar) 10
1 2 3
28. CT (Safaiwala) 13
1. Area Organiser 4
29. CT (Water Carrier) 15
2. Sub Area Organiser 4
30. HC (Min) 10
3. Commandant (Medical)/Chief i\ oT ) | ;
Medical Officer (NFSG) 10 81. CT (Nursing Orderly)
4. Deputy Commandant (Medical) 1 32. CT (Lab Assistant) 2
5. Asstt. Commandant (Medical) 5 33. CT (Aya) 1
6. Asstt Commandant (Dentist) 1 34. Stenographer 8
7. Senior Veterinary Officer 1 35. UDC 36
36. LDC 1

8. Assistant Surgeon (Veterinary)/ 2
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1 2 3 1 2 3
37. Assistant Field Officer (Medic) 5 3. CMO 3
38. Senior Field Assistant (Medic) 16 4. SMO 17
39. Lab. Technician 3 5. MO 12
40. Nursing Assistant 5 6. Specialist Grade-1 1
41. Senior Field Assistant (Vety) 3 7.  Spl Gde-l (Sr Scale) 0
42. Assistant Field Officer (General) 1 8. Spl Gde-ll {(Jr Scale) 3
43. Senior Field Assistant (General) 1 9. AC/Dental Surgeon 1
44. Field Assistant (General) 2 10. SM/Sister-in-charge 9
45. Plate Maker 1 11. Insp/Nursing Sister 28
46. Assistant Field Officer (WT) 12 12. Insp/Pharmacist 2
47. Senior Field Assistant (WT) 13 13. Insp/Jr Dietician 2
48. Field Assistant (Lady) 14 14, Sl/Staff Nurse 141
49. Assistant Field Officer (WM) 5 15. SI/Blood Bank Tech 1
50. Senior Field Assistant (WM) 5 16. ASI/Pharmacist 38 .
51. Coupon Clerk 1 17. ASILT 3
52. Daftary 1 18. ASIECG 1
53. Peon 41 19. HC/ANM 4
54. Safaiwala 2 20. HC/ANM/Nurse 17
55. Maid Servant 8 21. HC/Lab Technician 2
56. Waterwomen 1 22. HC/Radiographer 1

Total 1141 23. CT/Ward Girl 10

Details of Women Strength of Border 24. CT/Kahar 3

Security Force 25. CT/Aya 14

Sl. No. Rank No. of Personnel 26 CT/Safai Karamchari 13

posted 27. Peon 2

1 2 3 Total 350
Medical Staff Ministerial (Comb)

1. 1G (MED) 0 28. INSP (PA) 3

2. CMO (8G) 22 29. INSP (Min) 1
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Details of Women Strength of Indo Tibetan Border

Police Force
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1 2 3
30. Sl (Steno) 26
31. ASI (Steno) 20
32. 8l (Min) 22
33. ASI (Min) 71
34. HC (Min) 163
35. Const (Daftry)
Total 375
Civil Staff-Non Comb
36. Admn Officer 1
37. SO 3
38. Senior PS/PS 3
39. Assistant 6
40. Steno Gd-li 5
41. UDC/LDC 1
42. Daftry 11
Total 30
Other Comb. Post
43. Law Cadre 2
44. AE (Civil) 1
45. Sl/Air Wing 1
46. ASI (Aarm)/Air Wing 4
47. CT/Peon 13
48. CT/Frash 3
49. CT/Swpr 4
Total 28
General Duty Stream
50. Sub Inspector (Mahila) 17
51. Const (Mahila) 962
Total 979
Total 1762

Sl. No. Rank No. of Personnel
posted
2 3
1. MO to CMO (SG) 43
2.  Asstt. Comdt 07
3. Section Officer 02
4. Subedar Major 01
5. Inspector 64
6. Assistant 07
7. Sub Inspector 69
8. Asstt. Sub Inspector 34
9. UDC 10
10. Head Constable 128
11. Constable 585
Total 950
Details of Women Strength of Assam Rifles
Sl. No. Rank No. of Personne!
posted
2 3
1. Capt 04
2. Assistant Commandant 15
3. Account Officer/Record Officer/CGO 07
4. Superintendent 15
5.  Upper Division Assistant/Clerk 02
6. Sister 48
7. Staff Nurse 46
8. Naib Subedar Staff Nurse 26
9. Hindi Translator 02
10. Senior Teacher 8
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1 2 3
11. Hindi Teacher i 9
12. Auxiliary Nursing Midwifery 18
13. Rifleman Auxiliary Nursing Midwifery 4
14. VFA 01
15. FA 72
16. Rfn/FA 20
17. Aya 64
18. Rfn/Aya 28
19. Female Safai 52
20. Rfn/Female Safai 16
21. Hindi Typist 02
22. Havildar/Hindi Typist 01
23. Junior Teacher 25
24. Draftmen 02
Total 487
Statement-ll

The steps taken by the Government to provide

additional incentives to women to join the para-military
forces are as under:

@)

(ii)

(i)

(iv)

'Creches’' and 'Day Care Centres' have been
provided by the CAPFs to women employees. A
new head of Account for 'creche facilities’ in CAPFs
under Grant No.54-Police for the year 2011-12 has
also been opened in CAPFs, vide MHA letter No.
9/8/2011-Bgt-1 dated 20.1.2012.

Separate accommodation for women personnel with
basic amenities.

Toilet facilities are made available for the use of
women employees by pitching of proper tents with
commode in areas where appropriate locations are
not available.

Vehicles fitted with mobile toilets for women
personnel during movement from one place to
another and during picketing duties.
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(xiv)
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Facilities already available under the Central
Government like Maternity Leave, Child Care Leave,
are also applicable to CAPFs women_personnel.

Medical facilities with special care to the pregnant
women. Lady Doctors are available to provide
medical coverage.

Education facilities to their children in
KendriyaVidyalaya have been provided wherever
available.

Facilities have been provided to women personnel
at par with their male counter parts at work place
without any gender bias.

Pay and allowances are disbursed through core
banking.

In case of married women, generally husband and
wife are posted in same station as far as possible.

Instructions issued vide Department of Personnel
and Training's OM N0.35021 2 2009-Estt (C), dated
3.7.2009, regarding concerted effort to increase
representation of Women in Central Government
jobs are strictly adhered to while conducting
recruitment to ensure adequate women candidates
are attracted to join CAPFs.

One female member is detailed as member of the
board for making recruitment of women personnel.

The Programme on Gender Sensitization in Govt.
Service has been conducted by all CAPFs to
educate their personnel. This has also been made
part of the Basic Training Programme.

Committees have been constituted at all levels to
check sexual harassment and to deal with the
complaints of women personnel. All CAPFs have
included the NGOs in the Complaint Committees to
enquire into complaints of sexual harassment.

There is proper mechanism established for redressal
of Grievances of women employees of CAPFs.

Women personnel are given equal opportunity in
their career progression i.e. promotion/seniority at
par with male counter parts.

Women personnel are encouraged to be self-
dependent by imparting proper training and talks
during various courses.
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(xvii) Separate General Pool Accommodation for women
employees available to Central Government
employees are also applicable to women
employees in CAPFs.

(xix) Women personnel are generally not being posted
in units located in very remote areas.

Ban on Cow Slaughter

SHRI VIRENDER KASHYAP:
SHRI ANURAG SINGH THAKUR:
SHRI SUDARSHAN BHAGAT:

1656.

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the Government has imposed complete
ban on cow slaughter in the country;

(b) if so, the details thereof, State-wise;

(c) the number of cases registered under the
Prevention of Cruelty to Cow Progeny Act during the last
three years, State-wise; and

(d) the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
CHARAN DAS MAHANT): (a) and (b) As per Article 246(3)
of the Constitution, the preservation of cattle is a matter on
which State legislature has exclusive powers to legislate.

The list of States/Union Territories having legislation
on banning or restricting slaughter of cow and its progeny
is enclosed as Statementl. The States/Union territories
which do not have such law for banning cow slaughter are
enclosed as Statement-Il.

(c) and (d) There is no act by the name of "Prevention
of Cruelty to Cow Progeny Act” implemented either by this
Department or by Ministry of Environment and Forest.

Statement-l

The States/Union Territories have legisiation on
banning or restricting slaughter of animals
and their progeny are as follows:

Name of the States:

1. Andhra Pradesh
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2. Assam 24.  Chhattisgarh
3. Bihar Name of the Union
4 Goa Territories:
5 Gujarat 1. Andaman and
Nicobar Island
6. Haryana
2. Chandigarh
7. Himachal Pradesh
3. Dadra and Nagar
8. Jammu and Kashmir Haveli
9. Karnataka 4. Daman-Diu
10. Madhya Pradesh 5. Puducherry
11.  Maharashtra Statement-ll
12. Odisha .
The following States/
13.  Punjab Union Territories have
legislati
14,  Rajasthan no‘ egislation on
banning or restricting
15.  Sikkim slaughter of animals
16.  Tamil Nadu and their progeny:
17.  Tripura Name of the States:
18.  Uttar Pradesh 1. Arunachal Pradesh
19. West Bengal 2. Kerala
20. Manipur 3. Meghalaya
21.  National Capital 4. Mizoram
Territory of Delhi 5. Nagaland
22. Uttrakhand Name of the Union
53, Jharkhand Territories:
1. Lakshadweep
[English]

Protection of Monuments

1657. SHRI ASADUDDIN OWAISI: Will the Minister

of CULTURE be pleased to state:

(a) whether any construction within 100 meters

radius of any protected monument is prohibited;

(b) if so, whether construction of some religious

place is going on near Charminar in Hyderabad;
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(c) if so, whether the Archaeological Survey of india
(ASl) has taken note of it and has stalled the construction;

(d) if so, the details thereof; and

(e) if not, the steps taken/being taken by the ASI to
protect the monument in this regard?

THE MINISTER OF CULTURE (SHRIMATI
CHANDRESH KUMARI): (a) Yes, Madam.

(b) to (&) The matter is subjudice before the Hon'ble
High Court of Andhra Pradesh at Hyderabad.

[Translation]

Caste Based Census

1658. SHRI MURARI LAL SINGH: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether caste based census is being conducted
by the Government;

(b) if so, the details thereof;

(c) the details of the agencies that have been
entrusted with the work of caste based census;

(d) the present status thereof; and
(e) the time limit for completing this census work?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI R.P.N. SINGH): (a) Yes, Madam.

(b} In pursuance to Government decision, a Socio-
Economic and Caste Census (SECC) is being carried out
throughout the country. The field work for the Socio-
Economic and Caste Census (SECC) is being conducted
by the respective State/lUT Governments. The financial
and technical support for this exercise is being provided
by the Government of India. The Nodal Ministries in the
Government of India are the Ministry of Rural Development
and the Ministry of Housing and Urban Poverty Alleviation.
Technical support is being provided by the Ministry of
Home Affairs (Office of Registrar General and Census
Commissioner, india).

The field data-collection in each Enumeration Block
is being conducted by a team of 2 persons, an enumerator
who is appointed by the State/UT Government and a Data
Entry Operator who is handling the Tablet PC for data
entry operation.
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(c) The tasks related to hardware and software
development and field data entry operations has been
entrusted to a consortium of three Central Public Sector
Undertakings, namely, the Bharat Electronics Limited (BEL),
the Electronics Corporation of India Limited (ECIL) and the
Indian Telephone Industries (ITl) Limited. The State-wise
allotment is given in the Statement.

(d) and (e) The SECC field work has already been
completed in 29 States/UTs and is in progress in the
remaining States of Uttar Pradesh, Bihar, Manipur, West
Bengal, Jharkhand and Maharashtra. Reguiar liaison with
the nodal agencies of the concerned State Governments
is being conducted by the nodal Ministries in the Central
Government for completion of the field-work. Based on the
feed-back from the State Governments, the field-work of
the SECC is likely to be over by March 2013.

After the data has been collected in the Hand Held
Devices (HHDs) from the field, the Office of Registrar
General and Census Commissioner, India would process
the caste data and hand over the details of the castes/
tribes returns to the proposed Expert Group to be constituted
by the Central Government in consultation with the Ministry
of Social Justice and Empowerment and the Ministry of
Tribal Affairs for categorization and classification.

Statement
Name of State/UT Nodal CPSU
1 2
Chandigarh BEL
Dadra and Nagar Haveli BEL
Daman and Diu BEL
Puducherry BEL
Tripura BEL
Haryana BEL
Punjab m
Andhra Pradesh ECIL
Chhattisgarh BEL
Goa m
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1 2

Himachal Pradesh Iml
Karnataka BEL
Nagaland ECIL
Rajasthan BEL
Sikkim ECIL
Uttarakhand 1Tl
Madhya Pradesh m
Maharashtra BEL
Odisha . ECIL
Meghalaya it
Arunachal Pradesh Im
Assam ECIL
Bihar ECIL
Delhi ITl
Gujarat BEL
Jammu and Kashmir I
West Bengal ECIL
Andaman and Nicobar Islands ECIL
Jharkhand ECIL
Lakshadweep (Tl
Mizoram ECIL
Kerala ITI
Manipur BEL
Tamil Nadu BEL
Uttar Pradesh 7

Regulatory Commission on Coal

1659. SHRI MAHENDRASINH P. CHAUHAN: Will
the Minister of COAL be pleased to state:

(a) whether the Government proposes to constitute
a Regulatory Commission to ensure supply of coal and
control over its quality and rates; and
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(b) if so, the details thereof and if not, the manner
in which the Government would ensure the same?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL (SHRI PRATIK PATIL): (a) and (b) The Government
proposes to set up an independent regulatory Authority for
coal sector to ensure more optimal development and
conservation of coal resources; more effective regulation;
adoption of best mining practices; rational pricing, better
distribution, evolution of a more competitive market,
creating a level playing field for new entrants in coai
sector etc.

[English]
Turmeric Price

1660. SHRI S.S. RAMASUBBU: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government is aware of the steep
fall in the prices of turmeric and the resultant loss to the
farmers;

(b) if so, the details thereof for the last three years;

(¢) whether the Government has launched a
scheme for fixing minimum support price for turmeric; and

(d) if so, the details thereof and the extent to which
the farmers can offset their losses?

HE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES
(SHRI TARIQ ANWAR): (a) and (b) The prices of agriculture
commodities, including turmeric depends on various factors
like production, demand, consumer preferences, purchasing
power, etc. Details of Annual Average price of turmeric in
the selected markets in Tamil Nadu and Kerala for the last
three years are as under:

(Rs. per quintal)

Market  Variety 2010-11  2011-12 2012-13*

Chennai Erode Finger 15300 9809 5915

Cochin  AFT (Allepy
Finger Turmeric) 13031 10302 5002

*Prices upto September, 2012.
Source: Directorate of Arecanut and Spices Development.
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(c) and (d) Since turmeric is a perishable commodity,
it is not covered under Minimum Support Prices (MSP).
However, it is covered under Market Intervention Scheme
(MIS), which is implemented by Ministry of Agriculture on
the request of State Governments, for procurement of
perishable and horticultural commodities in the event of
fall in market prices. Details regarding implementation of
MIS for turmeric based on the request of Government of
Karnataka, Andhra Pradesh and Tamil Nadu implemented
for procurement of turmeric in these states is stated

below:
State Procurement  Market Procure-
Period Intervention ment
Price Target
(per MT)
Karnataka 10.02.2012- Rs.4092/- 12.400MT
10.03.2012

Andhra Pradesh 20.03.2012-
20.04.2012

Rs.4000/- 54,000MT

Tamil Nadu 01.06.2012-

31.07.2012

Rs.4000/- 35,000MT

In addition, several development programmes are
being implemented through State Horticulture Mission under
National Horticulture Mission programmes of Government
of India. Major among them are area expansion, IPM/INM,

Organic farming, Creation of Water Resources, Post-harvest .

management, Development of market yards, Human
Resource Development etc. The Programmes like nucleus
seed production of turmeric, technology dissemination
through frontline demonstration of organic farming in
turmeric are being implemented by the Directorate of
Arecanut and Spices Development at various State
Agricultural University Centres. Export promotion
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programmes on turmeric are being implemented by Spices
Board under Ministry of Commerce, Government of India.

Contribution of FPlIs to Agricultural Productivity

1661. SHRI JAYANT CHAUDHARY: Will the Minister
of FOOD PROCESSING INDUSTRIES be pleased to state:

(a) whether the contribution of the food processing
sector to the agricultural productivity in the country
continues to be low;

(b) if so, whether the Government has undertaken
any survey or study to determine the potential benefits that
food processing can have on boosting agricultural
productivity;

(c) if so, the details thereof;

(d) whether there is any proposal to undertake such
a study or promote research in this field in agricultural
universities; and

(e) if so, the details thereof and the funds allocated
for the development of food processing units in the last
two years?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF FOOD PROCESSING INDUSTRIES (DR.
CHARAN DAS MAHANT): (a) No such data are being
maintained by this Ministry.

(b) No, Madam.
(c) Does not arise.

(d) There is no such proposal under the
consideration of this Ministry.

(e) The details of funds released for the
development of food processing units in the last two years
are enclosed as Statement.

Statement
(Rs. in lakhs)
Sl. No. Name of the State 2010-11 2011-12
No. of Units Amt Released No. of Units Amt Released
1 2 3 4 5 6
1. Andhra Pradesh 30 562.096 105 1904.726
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1 2 3 4 5 6
2. Andaman and Nicobar Islands 0 0 0 0
3. Arunachal Pradesh 2 66.42 0 0
4.  Assam 26 875.701 12 242.7782
5. Bihar 6 136.681 5 89.65674
6. Chandigarh 1 25 0 0
7. Chhattisgarh 27 297.574 75 841.8276
8. Delhi 3 82.6 16 410.68
9. Goa 1 25 2 50
10. Guijarat 52 1419.72 106 1975.034
11. Haryana 14 325.28 62 828.2817
12. Himachal Pradesh 7 204.53 14 377.51
13. Jammu and Kashmir 5 89.095 6 98.42
14. Jharkhand 4 85.425 1 16.57
15. Karnataka 14 377.79 61 896.2926
16. Kerala 19 411.72 52 901.285
17. Madhya Pradesh 14 211.294 23 376.5413
18. Maharashtra 56 1006.524 202 2824.152
19. Manipur 1 23.975 11 189.7182
20. Meghalaya 2 100.045 0 0
21. Mizoram 0 0 0 0
22. Nagaland 1 6.205 0 0
23. Odisha 8 200.875 9 113.5908
24. Puducherry 0 0 1 25
25. Punjab 9 149.495 147 1692.902
26. Rajasthan 48 691.123 95 1236.563
27. Sikkim 0 0 0 0
28. Tamil Nadu 24 493.582 75 1389.79
29. Tripura 0 0 0 0
30. Uttar Pradesh 47 1078.638 53 907.0513
31. Uttrakhand 6 168.523 5 138.047
32. West Bengal 10 317.945 19 319.87
Total 437 9432.862 1157 17846.23
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[Translation]
Flour Mills

1662. SHRI SYED SHAHNAWAZ HUSSAIN: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) the number of roller flour mills registered with
the Food Corporation of India (FCI) in Delhi and the number
out of them getting wheat from the FCI alongwith the price
and the average quantity disbursed per week during each

of the last three years and the current year, State-wise;

(b) the rates at which wheat was provided to these
mills along with the market price of such wheat prevailing

at that time;

(c) whether the FCI has imposed certain conditions
including furnishing of pollution certificate for providing
wheat at cheap rate to the mills after the initiation of bids

during December, 2009;

(d) if so, the details thereof indicating the number of

mills rendered ineligible as a result thereof; and
(e) the likely impact of the move on the consumers?

THE MINISTER OF STATE OF THE MINISTRY OF
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
(PROF. K.V. THOMAS): (a) The procedure of empanelment
of Roller Flour Mills etc. has been started from 1.12.2009.
At present 56 Roller Flour Mills are empanelled with FCI
in Delhi. Wheat under Open Market Sale Scheme
(Domestic) [OMSS (D)] is sold to these buyers only in
Delhi and not in other States. Details of wheat sold through
tender in Delhi in 2009-10, 2010-11, 2011-12 and
2012-13 are enclosed as Statemnt-l, II, Il and IV

respectively.
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(b) The wheat stocks are sold through tenders at
the reserve price fixed by HLC or at higher prices if offered
by tenderers. Year-wise prevailing whole-sale prices of
wheat for the period October, 2009-November, 2012 are
enclosed as Statement-V. The Statement-VI showing the

reserve prices from 2009-10 to 2012-13 is enclosed.

(c) and (d) Yes, Madam, as per the approved
guidelines, a Committee headed by GM, FCI, (Region)
has been delegated powers to undertake sale of wheat
under OMSS (D) to Bulk consumers. While empanelling
the eligible Bulk consumers in Delhi Region the competent
committee did not consider Bulk consumers having their
mills located in residential/non-conforming areas of Delhi
as Hon'ble Supreme Court of India had ordered shifting of
industries from the non-conforming areas, in the case of
M.C. Mehta v/s Union of India and Others W.P.(C) No.4677/
1985. Delhi Pollution Control Committee (DPCC) confirmed
that 56 mills were located in approved industrial areas/
non residential areas and these had either their consent
or are under consideration for granting consent/renewal of
consent. The Committee headed by G.M. (Delhi Region),
FCI considered these 56 cases for empanelment and sale
of wheat under OMSS (D) Bulk. The remaining 44 Mills
which were located in residential/non-conforming cluster
of Industries for redevelopment in MPD-2021, were not
considered eligible by the Committee headed by GM, FCl,
(Delhi Region). Later on one more buyer was empanelled

as eligible by FCI.

(e) Since October, 2009 to October, 2012,
approximately 7.2 lakh tonnes of wheat has been sold
through tender in Delhi. The wheat sold under the scheme

has helped in moderating open market wheat prices.



Statement-I

Details of quantity of wheat under OMSS(D) Bulks offered/released to empanelled Bulk Consumers through tender during the year 2009-10

Sl Details of the Fig. in MTs.
No. art
party Qy Qty Qty Qy Qty Qy Qy Qy Qy Progre-
alloted  alioted alloted alloted alloted alloted alloted alloted alloted ssive
against  against against  against against against against against against Qty
TE. TE. T.E. T.E. TE. T.E. T.E. T.E. T.E. rele-
opened opened opened opened opened opened opened opened opened ased
on on on on on on on on on
31.12.09 4.1.2010 18.1.2010 25.1.2010 02.02.2010 09.02.2010 17.02.2010 23.02.2010 15 3.2010 17.03.2010
1 2 3 4 5 6 7 8 9 10 12 13
Name
1 Jiwan Dass Flour Mills 600 400 Nil 270 Nit 1270
2 Naresh Kumar 1000 500 200 350 Nil 500 2550
Sunil Kumar
3 Sadashiv Agro 500 300 Nil Nil 800
Foods Pvt. Ltd.
4 Jugal Kishore 1000 1000 Nil 500 500 500 3500
Harbans Lal
5 Vikas Pulses Pvt. Ltd. 1000 1000 Nil 500 400 300 200 200 3600
6 Modern Flour Mill Pvt. Ltd. 1000 1000 Nil 500 Nil 700 3200
7 Gogia Flour Mills 1000 1000 1000 500 600 1000 1000 6100
8 Ashoka Roller Flour Mills 1000 1000 1000 500 500 1000 1000 6000
9 Bajrang Flour Mills 1000 600 600 600 500 3300
10 Ashoka Flour Mills 1000 500 500 500 500 500 700 4200
11 Rama Flour Mills 400 350 100 Nil 850
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1 2 3 4 5 6 7 8 9 10 1 12 13
12 Jindal Industries 500 500 Nil 350 Nil 1350
13 Vikram Roller Flour 500 1000 Nil Nil 200 1700

Mills Pvt. Ltd.
14 Rajdhani Roller 1000 1000 1000 1000 1000 500 1000 300 6800
Flour Mills
15 Golden Food Products 1000 1000 1000 700 750 4450
16 J.J. Foods Pvt. Ltd. 1000 1000 Nil Nil 2000
17 Chhabra Flour 500 300 Nil 200 200 1200
Mills Pvt. Ltd.
18 Anjana Food Products 1000 700 700 Nil 1000 3400
19 Bawana Dal & Flour Mills 1000 1000 500 Nil 500 3000
20 Yadav flour Mill, Bawana 500 Nil Nil 1000 1500
21  M/S Sodhi Flour Mill 1000 1000 Nil 500 500 3000
22 Sahrawat Flour Mill 800 700 Nil 350 1850
23 S.K. Food Industries 1000 1000 1000 1000 Nil 4000
24 Mahender Flour Mills 1000 1000 500 500 500 600 4100
25 M/S. Mahavir Dal Mill 1000 900 Nil 500 300 350 350 3400
26 M.B. Flour Mills 900 800 Nil 200 Nil 200 2100
27 Hari Floor Mill 1000 500 Nil 500 600 500 3100
28 M/s Ganga Rolier 1000 1000 1000 1000 1000 500 1000 6500
Flour Mill Pvt. Ltd.
29 Best Health 1000 1000 Nil 1000 1000 4000
Food Processers
30 Cerpros Cereals 1000 1000 1000 1000 1000 1000 700 500 7200
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2 4 5 6 7 8 9 10 1 12 13

Pvt. Ltd.

31 Shree Bankey Behari 1000 1000 1000 1000 1000 1000 1000 1000 500 8500
Roller Flour Mills

32 Mahataxmi Rollar 1000 300 Nil 350 Nil 300 1950
Flour Milis

33 Shiv Roller Flour Milis 1000 1000 1000 1000 1000 1000 700 700 7400

34 Yadav Flour Mills 1000 1000 Nil 1000 1000 4000
Ltd., Badii

35 Victoria Foods. Pvt. Lid. 1000 1000 1000 1000 1000 1000 1000 7000

36 Raj Kumar Ahuja 1000 1000 Nil Nil 800 200 3000

37 Modi Flour Mills 1000 1000 1000 1000 1000 1000 6000

38 Ahaar Consumer 1000 1000 1000 1000 100 400 4500
Products Pvt. Ltd.

39 Avent Agro Pvt. Lid. 1000 1000 500 200 500 300 3500

40 New Nirankari Oil 1000 1000 1000 1000 1000 1000 6000
General Mills

41 Shree Mangat Ram 200 300 350 850
Industries

42 Shri Hanuman 1000 1000 300 300 400 3000
Flour Mills

43 Shiv Shakti Roller 1000 0 Nil 1000
Flour Mills

44 Om Prakash Gupta 1000 1000 500 250 Nil 550 3300

Associates
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1 2 3 4 5 6 7 8 9 10 12 13
45 Shakti Bhog Foods Ltd. 1000 1000 1060 1000 1000 1000 900 6900
46 Janki Dass Mukesh 650 850 300 150 100 100 2150

Chand Jain
47 Goyal Food Products 500 500 180 Nil 1180
48 Ramkaran Flour 1000 850 250 500 150 350 250 3350
Mills Pvt. Ltd.
49 Neelkanth Food Prodocts 900 400 200 Nil 200 1700
50 Shri Durga Flour Mill 1000 1000 500 2500
51 Goyal Floor Mills 800 200 Nif 1000
52 Durga Flour Mills 400 1000 400 300 Nil 300 2400
53 Rajesh Foods 1000 1000 Nil 700 2700
54 Gaurav Enterprises 1000 1000 Nil 2000
55 Gaurav Food 500 300 Nil 800
56 Jyoti Flour Mills 500 Nil 200 700
31400 17250 41050 21050 20150 19500 19600 14000 1200 187400
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Staatement-ll

Details of quantity of wheat released to empanelled Bulk Consumers (57) of Delhi through e-tendering during the year 2010-11 under
OMSS(D) Bulks

(Fig. in MTs.)

Sl.  Details of E- E- E- E- E- E- E- E- E- E- E- E- E- E- E- E- E- E- E- E- E- Pro-
No. the party ten- ten- ten- ten- ten- ten- ten- ten- ten- ten- ten- ten- ten- ten- ten- ten- ten- ten- ten- ten- ten- gre-
der der der der der der der der  der der der der der der der der der der der der der ssi-